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LEGISLATIVE ASSEMBLY. 

Tuesday, 23rd August, 1938. 

The Assembly met in the Assembly Chamber at Eleven of the Clock, 
Mr. President (The Honourablt> Sir Abdur Rahim) in the Chair. 

STARRED QUESTIONS AND ANSWERS. 

(a) ORAL ANSWERS. 

BEGGAR NUISANCE ON RAILWAYS. 

374. ·Mr. Lalchand Navalrai: (a) With reference to starred ques-
tion No. 1123, dated the 31st March, 1938, will the Honourable Member 
for Railways be pleased to state if the beggar nuisance on the platforms 
and premises of stations on the State-managed Railways has decreased 
since the aforesaid starred question WIIB asked in the Assembly , 

(b) Have the 'administrations given any information of improve-
ment in this matter, to wllich their attention was drawn as stated in reply 
to clause (e) of the aforesaid starred question , 

(c) Has there been any report of the Agent on the North Western 
Railway as to his having taken any action against the staff of the stations 
WJIO Jlave been allowing beggars On the platforms without tickets and 
begging from the passengers in trains. and what further steps has he 
taken in respect thereof 7 

The Honourable Mr. A. O. Olow: (a) Government have no inform.&-
tion. 

(b) and (c). No. 

Mr. Lalchand Navalrai : The Honourable Member is himself aware 
of the beggar nuisance on the railways' Has anything been done to 
minimise this nuisance Y 

The Honourable Mr. A. G. Olow: Yes, Sir, a letter was sent by the 
Railway Board on the 30th May to all the Agents and General Managers 
of HaiIways calling their attention to the questions which have been 
asked in the previous Session in this House and ~  them to exercise 
their powers more freely in the matter. 

Mr. Lalchand Navalrai: Was the Railway Board sleeping over this 
question and did they not get any information as to whether their orders 
have been carried out and whether any improvement had been noticed 
or not Y 

( 791 ) 
-:! 

L283LAD 



792 LEGISLATIVB ASSEMBLY. [23RD AUG. 1938. 

The Honoura.ble Mr. A. G. Clow : It is too early. The letter referred 
to by me would have been received by the Agents and General Managers 
only about the beginning of June. I do not think it called for a reply. 

:Mr. S. Satyamurti: Have Government got any information that 
railways are taking any steps to prevent this growing nuisance, of which 
many of us who are travellers by railways are a.ware 7 

The Honourable :Mr. A. G. mow: I am not sure that it is a growing 
nl,l:sance. Railways do take steps in the matter. 

:Mr. S. laty&murti : Ha.ve Government any official information as to 
the results of the steps taken? 

The Honourable :Mr. A. G. Clow : No information since June. 

:Mr. Lalchand Navalra.i : Is the Honourable Member aware that 
people actually entrain without tickets always and with tickets some-
times and they beg in the carriages in the name of charitable associations 
and for other purposes. 

The Honourable lItIr. A. G. Clow :  I w,as not aware of that. If the 
Bonourable Member will make a complaint of any particular incident 
tile railway staff will certainly attend to the matter. 

Ifr. Lalch&nd NavaJra.i. :  I am now telling that this practice is going 
on, and is the Honourable Member going to do anything to stop this 
nuisance' 

Mr. President (The Honourable Sir Abdur Rahim) : The Honour-
able Member has already given his reply. 

Mr. Kanu. 8ubedar : May I know whether the circular promised by 
Sir ThoJll!&s Stewart, in reply to my question, was issued to all the rail-
way administrations on this subject and whether any reply has been 
received from them ? 

The Honourable Mr. A. G. Clow :  I have already explained in reply 
to the question of .Mr. Lalchand Navalr'ai that a circular was issued 011 
30th May and that no reply was called for. 

Pandit T.a.Jrsbmi Kanta Maitra: Is the Honourable Member in It 
position to give figures as to whether this nuisance is on the increase or 
on the decrease , 

The Honourable Mr. A. G. Clow : No. 

:Mr. S. Satyamurti: It is a general nuisance of which the Govern-
ment must be aware. Will the Government give the House any indica-
tion of the general nature of the steps which are being taken to put 
cioWll ~ nuisance T 

The Honourable Mr. A. G. Clow : What the railways were actually 
uked to do was that the mggestion was made that station masters 
qht beencoll1'aged to exereise the power they have under the existing 
pn.eral rules of removing from railway premises any person who is not a 
bOM fide passenger and who has no business connected with the rail-
"ay. 
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~ Mr. K. Santhanam: Will Government consider the desirability of 
taking concerted action in certain big railwa,y stations in order to devise 
measures to tackle this evil Y . 

The Honou,rable Mr. A. G. Clow: Government have no further 
special measures under contemplation. If in future the co-operation of 
passengers is forthcoming in the matter, I am sure that the station staff 
will be ready to listen to the complaints and remove this evil. 

Mr. N. M. Joshi: lIave the Government of India ever considered 
that the best way of preventing the beggar nuisance not only from the 
stations but from elsewhere is to ask the P;rovincial Governments to 
undertake the responsibility of maintaining these beggars Y 

The Honourable lItfr. A. G. Clow: That, Sir, is a matter for Provin-
cial Governments. 

Loss EXPECTED ON THE AIR MAIL SERVICE AND NEW POST OFFICES IN VILLAGES. 

375. ·Mr. N .•. Joshi: Will the Honourable Member for Communi-
cations be pleased to state : . 

(a) the approximate amount of loss which is expected on the air 
mail service during the current financial year ; and 

(b) the approximate 108.'1 due to the opening of new post Ofiiceii 
in villages during the same period 7 

The Honoura.ble Mr. A. G. Clow: (a) The estimated net saving on 
the Empire Air Mail route in the first year is Rs. 2.56 lakhs and the 
estimated expenditure on the internal routes is Rs. 13.75 lakhs, giving a 
net increase of expenditure of Rs. 11.19 lakhs. 

(b) No estimate of the loss likely to occur by opening new Post 
Offices in rural areas is possible as the amount would depend on the 
number of such offices to be opened during the year and on the loss 
actually incurred in the case of each such post office. 

Mr. N. M. Joshi: In view of the fact that the number of people who 
make use of the air mail is extremely lip1ited and in view of the fact that 
that limited number is well-to-do, will the Government of India take 
steps to see that there is no loss on air mail and that whatever money is 
saved should be spent ill opening village post offices ? 

The Honourable Mr. A. G. Clow : That is a long question. It in-
volves an assumption which I am unable to accept that the lJenefit of the 
air mail is only to wealthy persons. The advantages accrue to the 
geneMI public through the bent'fit to commerce which ensues. 

Pandit La.kshmi Kanta lYIaitra: Will the Honourable Member tell 
us the number of rural post offices opened during the last year? 

The Honourable Mr. A. G. Clow : I must ask for notice. 
Mr. Lalchand Nl&valrai : With reference to part (b), is it a fact or 

not that new post offices are being opened when people pay for them and 
why should there be any loss on this account T 

The lIonoura.b]e Mr. A. G. Clow: Not invariably. Not even 
generally. 

I.283LAD AI 
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Mr. E. Santhanam : May I know if the loss of eleven lakhs referred 
to will be permanently recurring or is it expected to be made good in a 
short time T 

The Honourable Mr. A. G. Clow: I think that is an average, but I 
would refer the Honourable Member to the financial statement which 
was appended to the memorandum presented to the Standing Finance 
Committee which gives year by year the financial effect as it is esti-
mated. 

Mr. S. Sa.tyamurti : In view of the fact that the post office is now-a,. 
days constantly being treated by the Government as a commercial de-
partment, and in view of the fact that the people who use this air mail 
service are, comparatively speaking, rich, will Government consider 
the advisability of increasing the air mail rates so as to eliminate this 
loss altogether ? 

The Honourable Mr. A.. G. Clow: No such proposal is under con-
sideration. 

Mr. S. S&tyamurti: Why' 
'!he Honour&ble Mr. A.. G. Clow : One reason is it is doubtful whether 

it would be beneficial. 
Mr. N. M. Joshi: May I ask whether the Government of India will 

give us some idea about the indirect gains which the country makes by 
the air mail to compensate for the loss of eleven lakhs , 

The Honour&ble Mr. A. G. Clow : I must leave the Honourable Mem-
ber to form his own conclusions. 

MAKING THE PROCEEDINGS OF THE MEETINGS OF THE BoMBAY PORT TRUST 
OPEN TO PuBLIC INSPECTION. 

376. -Mr. N. 1tI. Joshi: Will the Honourable Member for Communi-
cations be pleased to state: 

(a) whether, with reference to the replies given to my starred 
questions Nos. 404,405 and 406, asked on the 21st February, 
1938, he has completed his enquiries and come to some deci-
sion regarding making the proceedings of the Bombay Port 
Trust open to the public ; 

(b) if so, what his proposals are ; and 
(c) if not, when he expects to come to some decision' 

The Honour&ble Mr. A. G. Clow: (a) and (b). The matter is under 
correspondence with the Port Trusts. 

(c) In the near future. 

REPRESENTATION FOR THE REDUCTION OF FARES AND ISSUE OF RETURN 
TICKETS BETWEEN CERTAIN STATIONS ON THE GREAT INDIAN PENINSULA 
RAILWAY. 

377. -Mr. Govind V. Desbmukh: Will the Honourable Member for 
Railways please state : 

(a) if a representation was made by the public of Arvi, District 
Wardha, Central Provinces, to the Great India,n Peninsula 
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Railway authorities to reduce railway fares and issue return 
tickets from Arvi to Amraoti, Arvi to N agpur and Arvi to 
Wardha ; and 

(b) whether the representation was considered favourably or 
rejected ; if rejected, on what grounds Y 

The Honourable Mr. A. G. Clow: (a) Yes. 
(b) Reduced return fares are already in operation between the 

stations to which the Honourable Member refers. The question whether 
any further reduction in these fares can be justified il:; being examined 
by the Railway Administration. 

SHARES OF INDIAN TRANS-CONTINENTAL AIRWAYS, LIMITED, HELD BY INDIAN 
NATIONAL AIRWAYS, LaIITED. 

378. -Seth Govind Das : Will the Honourable Member for Com-
munications please state: 

(a) the percentage of shares of Indian Trans-Continental Airways, 
Limited. held by Indian National Airways, Limited; 

(b) whether it is contemplated to increase the capital of the Indian 
Trans-Continental Airways, Limited ; if so, to what tune ; 

(c) whether it is contemplated allowing the existing shareholders 
to possess holdings in proportion to the increased capital ; 
and 

(d) whether it is contemplated increasing the capital of the Indian 
National Airways; if so, to what extent, and how the shares 
will be subscribed for the proposed increased capital Y 

The Honourable Mr. A. G. Clow: (a) and (b). I would refer the 
Honourable Member to the reply I gave to Sardar Mangal Singh's starred 
question No. 155 on the 12th August. 

(c) I presume the Honourable Member is referring to the share-
holders in the Indian Trans-Continental Airways. If so, the reply is in 
the affirmative. 

(d) I understand that the authorised capital will not be increased 
but that a fresh issue will be offered to the public. 

EXPIRY OF AGREEMENT WITH THE TRANS-CONTINENTAL AIRWAYS, LrmTED. 

379. -Seth GoviDd Das : Will the Honourable Member for Com-
munications please state : l't . 

(a) whether it is a fact that the agreement between Govenunent 
and the Trans-Continental Airways, Limited, is due to 
expire in 1939 ; 

(b) whether Government are aware that at the meeting of the 
Standfng Finance Sub-Committee of the Assembly held on 
the 14th March, 1929, Sir George Schuster, had stated that 
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not less than 75 per cent. of the voting rights would give 
Government tlte control desired Over the affairs of the 
Company; . 

whether it is a fact that Sir George Schuster further stated 
the methods by which 75 per cent. of the said voting rights 
might be secured while Government need only find ten per 
cent. of the capital, and the ~  Finance Committee 
agreed to it ; 

whether Government's attention has been drawn to the recom-
mendations of· the General Purposes Sub-Committee of t1l:e 
Indian Retrenchment Advisory Committee, 1931, against 
allowing any non-Indian Company to start the air link 
between the East and the West ; 

whether Government's attention has also been drawn to the 
assurances given by Sir Frank Noyce in 1933 in ,the Loegisla-
tive Assembly that the arrangements were subject to the 
provision that in 1939 " the Government of the day would 
be perfectly at liberty to reconsider the whole position "  ; 
and 

(f) whether Government reconsidered the whole question, parti-
cularly in view of the recent inauguration of the all-up 
Empire Air Mail Scheme, and if so, whether they propose to 
utilise this occasion for having predominant Indian con-
trolling interests in the vita] industry of aviation , 

The BODOura.ble Mr. A. G. Olow: (a) The agreement made in 1933 
between His Majesty's Government and the Government of India for 
the participation of Indian Trans-Continental Airways in the Karachi-
Singapore Air Service was due to expire on 31st March, 1939. The 
attention of the Honourable Member is invited to the reply given to 
parts (a), (b) and (c) of his starred question No. 151 on the 12th 
August, 1938. 

(b) and (c). I would refer the Honourable Member to the reply I 
gave to part (b) of Mr. Satyamurti's starred question No. 32 on the 
8th August, 1938. 

(d) All the recommendations of the Committee were brought to 
the notice of Government. 

(e) Yes. 

(f) The inauguration of the All-up Empire Air Mail scheme was 
the result of the arrangement to which the Honourable Member _ 
referred in part (a) of his question, and no occasion for reconsideration 
... ihus arisen. 

Seth GoviDd Das : What was the reason to enter into this new 
agreement when the old agreement was due to expire in 1939 , 

Be J[oJlO1J.l'8,ble Mr. A. G. Clow: I explaill.ed that in reply to 8 
}J1'e'ions question in this House. 
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Mr. Ma.nu Subedar : With reference to clause (e), does the reply 
mean that this Government have tied the hands of the Government, 
whoever they may be, during the next 15 years, or will they be free to 
terminate this agreement when they like 1 

The Honourable Mr. A. G. Olow: No, Sir; the arrangement is for 
15 years. 

Mr. Manu Subedar : Will they have the freedom to terminate this' 

The Honoura.ble Mr. A. G. Olow :  I do not think so. 

Mr. Manu Subeda.r : Is there ~  clause in the agreement empower-
ing them to terminate this ? 

The Honourable Mr. A. G. Olow: Not so Lar as I am aware. 

Seth Govind Das : Then in reply to part (e) of the question how 
does the Honourable Member say " Yes" , 

The Honourable Mr. A. G. Olow: What the Honourable Member 
asked me was whether Government's attention was drawn to that aS811r-
ance, and I answered in the affirmative. 

Seth Govind Das : How are Government going to give effect to what 
Sir Frank Noyce had made clear before this House 1 

. The Honoumble Mr. A. G. Olow: Instead of reconsidering it in 
1939 they reconsidered it at a somewhat earlier stage. 

Mr. S. Sa.tya.m.urti : With reference to the answer to clause (f) and 
the previous statements of my Honourable friend, may I know whether 
there is any opportunity for this Government or its successor to secure 
what is intended in the second part of the question, namely, predomi-
nantly Indian controlling interests in the vital industry of aviation? 

The Honourable Mr. A. G. Olow: Not at present, Sir. 

Mr. S. Sa.tya.murti: I am asking, with reference to this statement 
made by my Honourable friend some days ago, that some of these air-
ways may throw their shares open to the market, and there will then be 
an opportunity for India to get bigger interests , 

The Honourable Mr. A. G. Olow: Certainly, Sir. 

Mr. T. S. Avinashilingam Ohettiar: With reference to clause ,(e) 
may I know why Government thought it fit to bind themselves for aw 
a long period as 15 years ? 

The HGDOUI"&ble Mr. A. G. ~  have explained that in answer 
to previous questions in this House. You cannot make Brrangementa 
of this kind terminable at short notice. 

Seth Govind Das : Is it not a fact that the previousarrallgemeD.t 
was made only for five years and that was also considered to be a lonl 
period T 

Mr. President (The Honourable Sir Abdur Rahim) : That is & maUar 
of opinion. Next question. 
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METALLED ROADS IN INDIA AND RAIL-ROAD COMPETITION. 

380. *1Ir. Brojencira Narayan Ohaudhury ~ Will the Honourable 
Member for Railways and Communications please state : 

(a) the approximate total length of metalled roads in India 
parallel and close to the Railways ; 

(b) 

(c) 

(d) 

(e) 

if it is correct to say that passenger buses and goods lorries 
run everywhere on these metalled roads unless prohibit-
ed; 

the approximate number of buses and lorries that so run ; 

if it is incorrect to say that more often than not, bus and 
lorry rates are higher than railway rates and that they 
are preferred to railways for conveniences denied by or 
impossible on railways ; 

if Government have prepared a comprehensive list of bus 
rates where they compete with railways; 

(f) if Government have ever asked the railways to investigate 
and give reasons specifically for each area why, in spite 
of higher fares, buses are patronised ; 

(g) if any investigation has been made as to what extent it·is 
not possible for railways to supply the conveniences that 
cali be given by the bus in each such area ; and 

(h) if the railways have by now done the utmost that is possible 
in the shape of grant of additional conveniences to wean 
back traffic from the bus f 

The Honourable Mr. A. G. Olow : (a) The figure given in Appendix.A 
to the Mitchell-Kirkness Report is 13,227 miles. Government have 
no more recent information. 

(b) I believe the statement to be generally correct, so far as buses 
are concerned. The use of goods lorries is not so common. 

(c) The information is ~ available. 

(d) On routes on which there is direct competition between motor 
vehicles and the Railways, I do not think it is correct to say that more 
often than not the bus and lorry rates are higher than ~  rates. 
As regards the degree of preference for motor transport, it varies accord-
ing to local conditions, and I am not in a position to generalise. 

(e) No. 

(f) Investigations are ~  made, but I am not prepared to 
aceept the statement that in spite of higher fares buses 'are patronised 
as generally correct. 

(g) Raiiways on their own initiative have made and continue to 
make such ~  as are practicable and steps have been ~ 
to increase the amenities (}f passengers. .  . 
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(h) I would refer the Honourable Member to paragraphs 51 and 88 
of V ctlume I of the Report by the Railway Board on Indian Railways for 
1936-37 which give particulars of the action taken by Railways to meet 
road motor competition, and to provide amenities for passengers. 

Mr. Brojendra Narayan Ohaudhury : With regard to clause (d)' will 
it not be more correct to say " often " instead of " more often " , 

The Honourable Mr. A. G. Clow: "Sometimes" would be cor-
rect. 

Mr. X. Santha.na.m: With regard to part (h), is it a fact that the 
improved type of third class compartments have not come into general 
use on any railway Y 

The Honourable Mr. A. G. Clow: Not yet; it takes a long time to 
replace stock. 

Mr. S. Satyamurti : With reference to part (d), may I know if some-' 
times when bus and lorry rates are higher than railway rates, passen-
gers prefer to travel by buses because of conveniences denied to them on 
the railways Y 

The Honourable Mr. A. G. Clow: If the word "conveniences" 
means stopping opposite 'one's house or something like that,-yes, cer-
tainly. 

Mr. N. V. Gadgil : When do Government hope to bring the new car-
riages into general use , 

The Honourable Mr. A. G. Clow : I believe there are a number pro-
vided for in the new programme. 

8cB:OOI.8 IN THE NAGA Hn.x.s DISTRICT IN AsSAM AND ERADICATION OF SLAVERY. 

381. *Mr. Brojendra Narayan Chaudhury: Will the Foreign See-
retary please state : 

(a) 
(b) 
(c) 

(d) 

if the N aga Hills District in Assam is a tribal area ; 
the number of schools of different grades in Naga Hills ; 
the number of villages which are within reach of a school; 

the total number of villages in the district; . 
if the system of slavery has existed in Naga Hills from 

times immemorial, and if it is sanctified by social customs 
and complicated with civil rights; 

(e) the measures taken by Government to civilise the people 
and to modernise their ideas of rights of person and pro-
perty; 

(f) if military expeditions of burning of villages were recently, 
within a' year or so, undertaken with a view to checking 
slavery bY' releasing some slaves ; and 

(g) if slavery has been completely eradicated after the expedi-
tion referred to , 
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Sir Aubrey Metca.1fe: (a) No. It is an administered District and 
an excluded area. 

(b) (i). Lower Primary Schools : 

Government .. 115 

Government-aided 10 

Mission 36 

161 
----

(ii) Middle English Schools : 

Government 1 

(iii) Training Schools : 

Government-aided .. 2 (up to Middle Eng1iah 
standard). 

Mission 2 (Up to Upper Primary 
standard). 

4: 

(iv) Industrial Bclwol8 : 

Government 1 

Grand Total 167 

These figures refer to schools in the Naga Hills District. There are 
JlO schools in the tribal area, which consists of hills inhabited by Nagas 
and is sometimes loosely included in the term" Naga Hills ". 

(c) The number of villages which are within a reach of a school is 
193. The totaf number of villages in the Naga Hills District is 481. The 
number of villages in the tribal area is not known. 

(d) If the reference is to the Naga Hills District the answer is in the 
negative .. If the hills inhabited by Nagas in the tribal area are meant 
'\he answer is that slavery used to exist in a few special. &reas, but it is 
believed. that it has now been eradicated. 

(e) The usual measures of education, opening up of communications, 
provision of medieal facilities and maintenance of public seeurity. 

(f) There has_been no military expedition but a column of the 
Assam Rifles visited the tribal area in 1937 and again in the cold weather 
.of 1937-38 and freed what are believed to be the last remaining slaves. 

~ in this connection is invited to statements on the subject which 
.appeared in the Pl'e8II and copies of whiela are laid. OIl the table of the 
lIouse for reaCbr reference. 

(g) It is believed so. 
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(l8rued early it!. 1937.) 

India is a party to the Slaverv Convention, 1926, nnd has undertaken to bring 
about progressively and as soon as· possible the complete abolition of Slavt:ry in all 
its forms. It was however found neeessary to make a reservation in respect of certain 
outl)'ing and inaccessible areas bordering on Assam and Burma where it was ;.hought, 
it ~  lu' difficult to implement our undertaking effectively. Recently the Govern-
ment of India ha\-e agreed to the reservation being withdrawn in respect of certain 
areas induding the tribal areas East of the Naga Hills District in Assam. As a first 
step towal'ds the fulfilment of the requirement under the Slavery Convention to bring 
a.bout the abolition of Slavery in this area the Government of India, at the "equest of 
the Gon-rnment of Assam, agreed to an pxpedition, headed by the Deputy Commis-
sioner, Naga lIills, and composed of a column of Assam Rifles. The objeet of the 
espedit.ion was to ae.quaint the headmen of the villages with the determin:l.tion of 
.Gov('rnnu:-nt to suppress the practice of Slavery and, if they persisted in an attitude 
of dE'fiance, to punish them. This action was rendered imperative l.y the conduct of 
one (Of the villages in that area, namely, Pangsha, which, with the aasistanee of certain 
olher villages, had been raiding and destroying the weaker villages in their neighhour-
hood ani! holding their captives as slaves in defiance of warnings from Goverlllnent. 
The expedition was a complete success ; and the follOwing report of the Deputy Com-
missioner, Naga Hills, is released for the information of the public. 

I left Mokokchung on November 13th with two and a half platoons of the 3rd 
Aa88m Rilles under the command of Major Williams, and 360 carriers under the 
eommand of Mr. Smith. Dr. von Furer-Haimendorf of Vienna University accom-
panied the expedition as an anthropologist. On the 19th Panso came in to lIee me at 
Chentallg and their friendly overtures relieved our anxiety regarding our flank. On 
the same day there arrived a truculent challenge from Pangsha_ On November 20th 
we reached our advaneed baae at Chingmei where the loyalty of myoId friend 
Chingmak was of inestimable value. There ~ found that Pangsha had handed over 
to him nIl their slaves but onE' ; they still defied us to visit them, and I found they had 
terrorised the whole neighbourhood, threatening to destroy any village whieh helped 
us_ My first object was to visit Yimpang. They had already returned the only slave 
they heM t.o Mokokehung when they heard that a column waa l1Ilally coming out, and 
they had  had some reason for raiding Kejuk, who had abetted Tuensang in their 
ueachery-or rather the treachery of Saiyo a notorious rogue whom the decent elements 
in Tuens&ng now talk of killing for the good of the village. I wished to show Yimpang 
that when we intenc¥ld to visit a village' we did so, but that we harmed no ODe with 
whom we had no quarrel. This I accomplished on November 22nd, returning 1.'id 
Waoshu, a small village which had been dragged into the Saochu raid against their 
will out of fear of Pangsha. Noklak had sentries watching us from the range to the 
East of our e.amp and sent an armed force to move parallel to us on our wav to 
Yimpanl! ; their men walked into Yimpang as we walked out, and announced that they 
had been ready in case .Yimpang wanted any help. 

011 the 24th the column, with as few loads as posaible, went to Noklak on tile way 
to Pangsha. N oklak were evidently terrified at the thought of offending P8.D:r,Jba. and 
refuscu to elear the path for us. Most of it waa II. narrow, overgrown ledge along & 
precipitous eliff_ Not only was it guarded by "panjis" (bamboo spikes) pnt there 
owing to their war with Chingmei, but additional " panjis ", newly sharpenE'iI. had 
been planted for our benefit. In spite of the utmost care one advaklce scont waa 
apiked right through the foot and one lance-nalk and another scout were gaslaed. It 
was long before we could get in touch with the Noklak ~  and when we saw them 
they were ver) , nervous. Eventually some were persuaded to come forward und talk. 
I knew that their hostility was due to preslure by Pangsha, and it was important not to 
have a hostile village behind us when we passed them. I therefore promised safety_ 

On November 25th we proceeded towards Pangsha and camped in the bed of the 
Lnngnyu River below the main village. Our route lay alODg the flanks of the hills on 
the west bank. Pangsha being on the slopes of the East bank. Soon &iter passing 
the ~  boun.dary we saw a small, unarmed party of Pangsha men in 
the dIstance_ !our were .mdueed to come and speak to us, and brought with them a 
goat and a chIcken. They asked whether we would make peace. There was not the 
Ilightest doubt as ~ ~  only possible answer. To have made peace, turned bark, and 

~  . the remalDlng ~  at the priee of a goat, a fowl and some smovth WOrdl 
would meVltably have been mterpreted as a sign of wealmeslI. Friends who had helped 
us would have ~  ~  and raid wonld have continued. I therefore told thtl 
avoy. that I dId not believe their statement that they could not Drodu6ll tIle slave 
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girl, and that I was going to punish them for their conduct and insults to ~ 
I then sent them safely away. 

By this time a very large armed party was already on the move to cut ~ off. We 
saw t.hem crossing the Langnyu valley and outmanlBuvred them by ~ I  a. ~  
straight down to the river, and moving ~  in .open ground. ~ gettlng lllto. 
camp an armed body appeared abov!). us and were dlBpersed, ~  W1:thout casual-
ties. Then three men rushed down to get ahead from the coobes cuttlllg oa'llboos., 
They were fired on and turned back. Two fell, but picked themselves up. 

On November 26th we burnt the main \"illage, nearly losing four conliilil who· 
struggled against orders. In the afternoon we moved. downstream to below the ~
Wenshoyi "khel ". Next morning the baggage wlth one platoon was sent straIght 
bac·k to Xoklak, and oue platoon with a few se.outs and dobashis weut up to bum the 
" khel". We were very heavily attacked .on our way down in. a ~ ~  by: 
Pangsha to wipe UB out. It was only the skIll and coolness of MaJor Wllhams and 
Ids foree that enabled us to make a safe withdrawal to Noklak, witbout losing n man 
and afkr in1lieting losses on the enemy, wbom ground and cover enabled to ebarge-
to within 50 yards before they were stopped. 

That evening Chingmei and Noklak made p61WC, Noklak being no longe .. in IUIY 
doubt as to the safer side of the fence. I also fined Noklak for their previous hostility. 
Ponyo, who may have sent a contingent to help Pangsha, also came to see me. I sent 
word through them to Pangsha that if they would come and talk to me at Chiugmei 
their en"oys would be safe. This they did two days later. They admitted lcfent and 
promisee to stop slave-raiding and to return the remaining slave. All threll villages. 
S1I'or(' lin oatb of friendship and were sent home with presents of so.lt. Pangsha kept 
their wor<l and the slave girl was sent ~ and brought to our camp at Chentang on. 
December 7th and is now safe with her parents. 

~  produced him at my request_ He is now a freed man married in Ponyo 
and ignorant of a single word of Chang. He is perfectly happy and has no wish to 
return to Chang relatioUB whom he cannot remember. I therefore sent him back to 
Ponyo at his own request, with an a88urance from Ponyo that he is perfectly free to 
leave the village if he should ever desire to do so. The next task was to deal with 
Nokhu. We arrived at Panso on December 3rd and were given a great weleome u 
the conquerors of their sworn foes Pangsha. I got in touch with N okhu, Rnd repre-
eentlltives of every • morung' came to see me. They confirmed, what I had already 
heani, that of the three slaves they captured one died, and two were returne(l to their 
relations as soon as news came that a column had really started. Enquiries left me 
ne reason to doubt the truth of their statement and it can be accepted. N okhn said 
they had no wish to llUf'fer the fate of Pangsha and asked to be regarded dS friends. 

While at Panso I heard of yet another slave, a child eaptured by Banglao from 
an unknown village called Phang, somewhere on the Aasam side of the Patkoi to the-
Boutb. 

A Naga meBBenger from Panso takes a whole day to get there and a whole day to-
get bat"k. A eolnmn from Panso could not have dealt with the village earlier than 
on the Srd day. There are no local supplies at all, as no rice is grown, Bnd with 
the J'8.tions we had it was impo88ible to undertake such a further unexpected exteulon. 
of our tour. I therefore tried to negotiate with Banglao. This I was able to do 
indirectly, though not directly, since no messenger from Sanglao ever got beyond the 
hnga rabbit warren of Panso village and had always left by the time we heard be had 
arrived. The village lent in daos as a sign of friendship and has promised to try 
and get. the child from his owner. Chingmak of Chingmei will continue to emphasise 
the senonslI.C8II of the message I sent that a column would certainly go out and 
destroy Banglao if the slave is not handed over. From Panso we returned frid Chentang 
and TUeDsang to Mokokehung, arriving there on December 18th. 

Summary 0/ "6""". 
~~ All the I ~ captured ~  Yimpang and Pangsha, for the recovery of whom the 

expedJtion. was ongmally sanctioned, have been rescued and restored to relations 01' 
friendt!. . 

• (11 \ Steps are being taken to recover the Ilave held by SanglBo, of whom 
informatloD "'sa only received when the· eolumn was about to 1"6tUrD. 
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(TIl) A hitherto unknown Chang slave now at Ponyo was brought in by that 
Tillage. I satisfied myself that be is free and perfectly happy. 

(IV) By the punishment of Pangsha a reign of terror over a wide area. has 
veen ended, at any rate for some time, and possibly perman,ently. 

([.aued in the coZd weather of 1987-88.) 

., India is a party to the Slavery Convention, 1926, and has undertaken to bring 
.abont progressively, and as soon as possible, the complete abolition of slavery in all 
its fOTUlS. It will be remembered that a successful expedition was sent to the 
Pangsha tribal area in Assam in 1936 with a view to informing the headmen of the 
villages that Government were determined to suppress the practice of Slavery in those 
paTts. Aftpr the 1936 'expedition it transpired that certain villages in the tribal area 
still held slaves in spite of repeated warnings, and at the request of the Assam Gov-
ernnl('l1t a further expedition to Nokhu and other villages in the tribal area was 
agreed to by the Government of India in 1937. The expedition was successful and 
the following report of the Deputy Commissioner, Naga Hills, is released for the 
infol'rn&tion of the public." 

Aftl'r the 1936 expedition to Pangsha, it transpired that the village of SANGLAO 
still held one slave and in spite of constant warnings refused to release the slave. The 
Deputy Commissioner, Naga Hills, accordingly asked for permission to warn Sanglao 
that unless the slave were released the village would be visited and punishad. Gov-
. .ermllt'nt permission was accorded to this action. It subsequently transpirefl that the 
village of NOKHU hall not released their slaves in spite of their affirmations to the 
Deputy Commissioner last year, and that the village of PESU, south-west of Sanglao 
the position of which was then unknown, ~  at least one slave. It was not known 
~  villages further south held slaves or not. The sanction to the expedition was. 
dnIy obtained from the Government of India. Throughout the rainy lSeason con-
stant attempts were made to get the villages concerned to release their slaves but 
althQugh it was reported that Sanglao had obeyed Government orders, Nokhu and 
Pusu remained obstinate. 

Accorflingly on the 1st November a column composed of the 3rd Assam Rifles 
with u Civil Officer and other ~  staff left Mokokchung with the object of 
releasing the slaves and suppressing slavery for the future. 

~  village was reached on the 7th November without incident. All 
villages en route were most friendly, The 8th and 9th November were spent at 
Chingm£·i and loads were divided, as it had been arranged to lend the surplus 
lmggulte and carriers to join the main column at the Zungki River on the 19th 
Novc-mber. The baggage column subsequently had an ~  journey except at 
YI'M'fSlJXGAENRR village which refused to supply carriers. The neighoouring 
Tillagl's howenr promptly turned out to help, and the original programme Willi 
adherec1 {.o. 

On the 10th the main column reached Nokluk and on the 11th a last attempt was 
ma<le to get Nokhu to release their slaves. Ever since the 6th November at Chen tang, 
NoklJU had been sending in various deputations each with a different story as to where 
11!e slavee were, but alike only in saying that the slaves were not in the village. Each 
deputation bad been told that the slaves must be produced. Upto the 11th howevl'!r 
no sJayes had appeared. Nokhu believed up to the last minute that as Government lIad 
not visited their village last year, they would not be visited this year. 

The 11th November was spent in visiting Nokluk, a most friendly and interesting 
village, and in having a good look at the approaches to Nokhu a.nd 011 the 12th NOTem-
bpr th\! column moved to Nokhu. On the way up to the village four slaves .vere pro-
duced. They had, of course, been in NoklIu the whole time. The column with the 
sL'Iws moved up to a camp site close to Nokhu. The various messengers were then 
told to go back to the village and warn all concerned, that last year and this ~  they 
had lied consistently to Government. Their village would accordingly be burnt the 
following morning and anyone found in the village would be regarded as ~  und 
61lot. Next morning the village was attack.ed. Nokhu had left three sentries ill the 
upper khel to give warning of 0111 approach. One of these was shot dead and the 
other t",'o wounded. We were told afterwards that this unexpected loss caused the 
main ambush waiting for us to leave the upper khel to panic and that there were many 
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casualties caused by the panjis laid for ~ on the path we did not take. On the 13th 
and 14th November we halted at Nokhu, and got in touch with the villagers who were 
all sccreted in various nallahs through the good offices of ~  of I~  a 
most useful and intelligent ambassador. }'inally the fine exacted 'Was paid and Nokhu 
swore a UI08t imprellllive oath of future fealty to Government. 

We halted for both the 13th and 14th November a.t Nokhu as I thought it :ldvhlable 
to realize a. fine from N okhu aa a. sign of submission to Government and to makll peace 
forumlly. 

011 the 15th we started out for Banglao. We had nowhere been a.ble to get a 
glimpse of the village and it was a good dea.l further than we had thought. The pnth 
ran o\"er the top of every hill on the ridge and it was a. tiring ma.rch. ,Banglao were 
O\"erwhelmingly friendly. They had previously had one slave which they had handed 
bal.'k to Chiliso 'tillage on receipt of Government orders (Obiliso subsequently eon-
inned this). 

We "'pent the 16th at Sangla.o trying in va.in to get in touch with Pesu, and rocoyer 
the slaves. Owing to the efforts of ChiIem, a. Pa.nso headman, three slaves were pro· 
duced during the night but we failed to get in touch with Pesu a.t all We couid lIot 
afford another day's halt and accordingly on the 17th started for Pelu, the 
exact position of which W&8 unknown. Just. after going through Banglao word W88 
passed up that one of the slaves had vanished. The slave had been calmly lifted from 
the column by one of the Sanglao headmen as he had a claim against the slave's 
father. We were in consequence eonsiderably delayed and unfortunately had no time 
to deal-with that headman. We "Were again delayed by finding a large crowd tlf Pauso 
men fully armed, on look out for loot on our tail and nearly had to use 'tiolence before 
they would go home. Further delay was caused because Pesu at last sent a. repra-
II8Iltative to meet us and "We had to hear him at length. 

The raid on W APHARR or WONGPONG was a.dmitted and there 'Was no excuse 
offered. As the raid had taken p1a.ce on the 2nd November, it had clearly been /I. gesture 
of defiance. Accordingly information was sent that we were going to bum the village 
and anyone found in it would be regarded as hostile. I had to give the Pesu repre-
I18ntati\"e start of half an hour and we then proceeded to Pesu, which was much 
further down the slope than we had thought, and burnt it without opposition. There 
was no water near Pesu and we accordingly pushed on to Chiliso. the chief of whibh 
vil1a.ge was with us and made camp by moonlight. 

:Mr. BTojendra. Nar&yan Chaudhury : With regard to clause (e), is 
the Honourable Member aware that Mr. J. P. Mills, an experienced Dis-' 
t.rict Officer and a noted anthropologist, has written in a monogram to 
the Assam Census that the education of the type which is given has been 
on the whole an evil rather than good ? 

Sir Aubrey Metcalfe: I did not hear the Honourable Member's ques-
tion clearly, but he appears to be giving information and not asking for 
it_ 

Mr. Badri Dutt Pande : Who manages these schools in the tribal 
areas 1 Are they managed by Government or by the district boards' 

Sir Aubrey Metcalfe: I have given all the particulars that are avail-
able and explained which are Government schools, which are mission 
schools and which are Go\'ernment-aided schools. 

Mr. Brojendra Nar&yan Chaudhury : With regard to (f) have Gov-
ernment considered this aspect of the matter that in the matter of eradi-
cation of superstitions like slavery, etc., the proper method is persuasion 
and importation of new ideas rather than the use ,of force, such as, send-
ing the Assam Rifles, etc. ! 

111'. Preaidem (The Honourablil Sir Abdur Rahim) : That is a matter 
whirh eannot be discussed nnw. Next question. 
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INVESTIGATION INTO THE CONDITION OF THE BENGAL DELTA FOR FACILITATING 

STEAMSHIP NAVIGATION. 

382. *lVIr. Brojendra Narayan Chaudhury: Will the Honourable 
Member in charge of Communications please state : 

(a) if he is aware that Bengal Delta and particularly the estuarian 
river Padma are gradually silting up making steamship 
navigation more and more difficult and slow ; 

(b) if his attention has been drawn to the expert opinion ex-
pressed at Irrigation Conferences and of Dr. Radha Kamal 
Mukharjee to the effect that treatment by barrage and 
cultivation of the rivers Brahmaputra, Ganges, Jamuna, 
etc. (which ultimately fall into the Delta) in their upper 
courses in Assam, the United Provinces, and Bihar is 
responsible to some extent for the present condition of 
the Bengal Delta j 

(c) if his attention has been drawn to item 32, Part II, Concur-
rent Legislative list (iii) of the Seventh Schedule and 
section 126 (2) of the Government of India Act j and 

(d) if he has in contemplation the appointment of a committee 
to investigate the condition of the Delta and the above-
mentioned rivers with a view to facilitating steamship 
navigation and undertake necessary legislation, Or if he 
contemplates giving directions to the Provinces of the 
United Provinces, Bihar, Bengal and Assam, to appoint a 
joint Waterways Board for control of the rivers and the 
Delta T 

The Honourable lVIr. A. G. Clow: (a) and (b). I understand that 
the view of the Bengal Government is that rivers in northern and central 
Bengal have deteriorated due to natur,'al changes in the courses of their 
parent rivers, the Teesta and the Ganges, but that there is no evidence 
that the Padma. (lower Ganges) is gradually silting. A large quantity 
of the discharge of the Ganges and her tributaries is, however, being 
utilised for irrigation in the Upper Provinces, and the opinion has been 
expressed that the further extraction of the dry weather discharge of 
those rivers may effect navigation in the lower Ganges during the low 
water season. I have not seen the opinion of Dr. Mukherjea to which 
reference has been made. 

(c) 'Yes. 

(d) No. 

P&Jldit La.kmm; lta.nta Maitra : Is it not a fact that Sir William 
Wilcox, the famous irrigation engineer of the Nile fame, expressed the 
view that the deterioratioll of tbe whole river system of Bengal was due 
to indiscriminate embankments of railways in total disregard of the 
natural system of drainage of the eo.untty T 

The Honoumble Mr. A. G. Olow: I have not seen that opinion, 
Sir. 
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MEASURES TO CHECK TAMPERING WITH RAILWAY PERMANENT WAY. 

383. *ltIr. Brojendra. Narayan Cb&udhury: Will the Honourable 
Member for Railways please state: 

(a) the steps, in detail, taken to see that the Railway permanent 
way is not (i) maliciously interfered with, and (ii) care-
TesslY' interfered with by labour gangs; 

(b) if in spite of precautions taken accidents and very serious 
accidents do happen at intervals due to tampering with 
permanent way; 

(c) if it is practicable to guard closely the permanent ways 
in such a way that malicious interference would be im-
possible; 

(d) what the cost of so closely guarding the way would be ; what 
the percentage of total Railway earnings or the cost per 
mile for guards would be ; 

(e) who are the people who have been found or suspected to 
be the malicious perpetrators of such a heinous offence ; 
whether they were Railway workmen in most cases; whe-
ther it has ever been found that the neighbouring 
villagers do such acts for the mere fun of it ; and 

(f) if Government propose to take punitive action against 
groups of suspected Railwaymen' 

The Honourable lWr. A. G. Clow: (a) (i). The whole permanent 
way is inspected daily by the keyman of each gang and at frequent 
intervals by the assistant permanent way inspector and the permanent 
way inspector ; 

(ii) Each gang of permanent way men works under the supervision 
of a trained mate, who is responsible for acting in accordance with 
orders issued by the permanent way inspector or his assistants ; 

(b ) Yes, but very serious accidents are rare. 
(c) No. 
(d) Does not arise. 
(e) The Honourable Member is referred to the reply given to his 

starred question No. 161 on the 12th August, 1938. 
(f) Action is taken in every case where proof of complicity is ob-

tainable, irrespective of whether those implicated are railwaymen or not. 

Pandit Laksbmj Xanta Maitra : Is it not a fact that of late, as a 
measure of retrenchment there has been a large reduction -in the staff 
of permanent way inspectors and assistant inspectors and gang coolies 
and that they have heen put in charge of heavy sections to look after 
and as a result the lines are not receiving the attention that they used 
to before' 

The Honourable lIIr. A. G. Clow : I am not aware of that. 
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Pandit Lakabmi Itanta Maitra : In view of the fact that the Govern-
'ment say, after ~  every railway accident, that it is due to sabotage 
and removal of ralls, do Government propose to hold an inquiry into this 
aspect of the question, that there has been heavy retrenchment in the 
number of gang coolies and the men in charge of the ~  way in 
the different sections of the railway and will t,Qe Honourable Member 
compare the figures at present with those existing five years ago and 
see the result , 

The Honourable Mr. A. G. Clow: I have listened to the Honour-
able Member's speech but I' am unable to accept his premise tbat nearly 
every accident is attributed to sabotage. So far as I am aware the 
gangmen have not been reduced below the level that the Chief Engineer 
considers reasonable on any railway. 

Pandit Lakshmi Kanta l'tfaitra : Do I understand that the Honour-
,able Member is prepared to contradict my question that there has been 
beavy redu,ction , . 

Mr. President (The Honourable Sir Abdur Rahim) : Next quest.ion. 

ACCIDENT TO ~  PUNJAB MAIL NEAR MUTHBOOI'UR ON THE EAsT INDIAN 

RAILWAY. 

384. *Mr. S. Satyamurti: Will the Honourable Member for Rail-
ways please state: . 

(a) whether Go'Vernment have investigated the causes of the 
accident to the 'Punjab Mail' near Muthroopur on the 
East Indian Railway on the 7th June, 1938 ; 

(b) what the results of t.hat investigation were ; and 

(c) whether the results will be placed on the table of the 
House' 

The Honourable Mr. A. G. Clow : (a) The accident was enquired 
into by the Senior Government Inspector of Railways. 

(b) The investigation showed that the accident was que to the 
wilful removal of a rail. 

(c) A copy of the Senior Government I ~  report has been 
placed in the Library of the House. 

Mr. S. Satyamurti: Have Government taken any further action 
in pursuance of this report of the Senior Inspector , 

The Bol1011J'&ble Mr. A. G. Clow: Such further action must lie 
within the eompetenee of the police. 

Ifr. S. Satyamurti: This answer has been given more than once: 
may I take it, therefore, that once &n ~  ~  been handed 
over to the police, the railways wash theIr hands of It eompletely , 

The Honourable Mr. A. G. Clow: It is not a question of washing 
their hands at all. We do not know who the miscreants are a.nd it is 
not possible for the railway oftiecrs to coBduct a detective inquiry. 

L283LAD B 
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lIIr. S. Satyamurti : Yay I ask whether in the furthe!_ stages of 
the inquiry the railway officiels are likely to give some useful and 
relevant information and actively co-operate with the police, or will 
they merely leave it to the police to find out things for themselves' 

The Honourable Mr. A. G. Olow: Yes: there has becn full co-
operation in this case. 

Prof. N. G. Banga : Has the police been able to take any further 
action T 

The Honourable Mr. A. G. mow: Not so far as I am aware. 

Prof. N. G. B.a.nga : What action has been taken at all , 

The Honourable Mr. A. G. mow: I am afraid that should be 
addressed to the Provincial Government. 

Mr. S. Satyamurti: Are not the railway police under the partial 
control of the Central Government , 

The Honourable Mr. A. G. mow :  I do not think the police enquir-
ing into this matter are subject to the control of the railway. 

Prof. N. G. Banga: What is the information of the Government 
of India. whether the police have taken any action or not' 

The Honourable Mr. A. G. mow: They have been ~  into 
the matter and the railway have co-operated in the inquiry. 

Mr. S. Satyamurti : May I know if the investigation has been 
handed over to the provincial police . and the railway police have not 
taken any action on it , 

The Honourable Mr. A. G. mow : I said the police now concerned 
are under the control of the Provincial Government. 

Pandit Lakshmi Kanta Jllaitra : Is it not a fact that during this 
inquiry it transpired that this section at least was suffering from 
reduction of the number of gang coolies , 

The Honourable Mr. A. G. mow: I am not aware ~  that. 

GRIEVANCES OF THE POSTAL AND RAILWAY MAIL SERVICE STAFF AT DELHI. 

385. *Mr. S. Satyamurtl : Will the Honourable Member for Com-
munications please state: ;. 

(a) whether his attention has been drawn to the grievances of 
the Postal and Railway Mail Service staff at Delhi, men-
tioned by Mr. J. N. Sahni, the Editor of the National CaU, 
in his presidential address at the annual conference of 
the Delhi Provincial Postal and Railway Mail Service 
Union; 

(b) whether Government have examined the adequacy or other-
wise of the staff, clerical or otherwise, in the Delhi 
offices including Railway Mail Service ; 

(c) whether the staff of the Railway Mail Service are not 
allowed one weekly holiday ; 
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(d) whether the eight hour dRY is in vogue In the Postal De-
partment i 

(e) whether Government propose to take any steps in the 
direction of giving relief in this behalf to their employees 
as set out in parts (c) and (d) above j 

(f) whp.ther the employees are paid overtime allowances and 
if so, how much, if not, why not j and 

(g) whether the Department provides proper accommodation 
for the staff in Delhi 7 

The Honourable Mr. A.. G. Olow: (a) 1 have seen the extract sent 
by the Honourable Member. 

(b) No, the matter is one within the competence of the Postmaster-
General, Punjab and N orth-West Frontier Circle, h whom the Delhi 
Provincial Postal and Railway Mail Service Union can make represen-
tations through the proper channel. . 

(c) rrbe stationary staff of the Railway Mail Service al'e granted 
lIuch relaxation as may be practicable on Sundays and other holidays. 
The travelling staff of the Railway Mail Service have their hours of 
duty fixed on a weekly basis which does not ordinarily exceed thirty-
six hours per week. 

(d) Yes. 

( e) Does not arise in view of the reply given to parts (c) and (d). 

(f) Overtime allowances are paid in certain branches of the 
Department under certain conditions. I am afraid it is' impossible 
within the compass of a reply to a question to mention the diff£:rent 
types of allowances paid, the conditions under which they are paid 
and the amounts paid. 

(g) On the assumption that the Honourable Member is referring 
to house accommodation, the position is that a small percentage of 
the employees are provided with quarters and a number of the others 
get house rent allowances. 

Mr. S. Satyamurti: With reference to the answer to clause (b) 
of the question, may I know, if ~~  have examined this 
question since the receipt of my question, and if they have not done so, 
the reasons why they have not' 

The' Honourable Mr. A. G. Clow: Because this is a matter in 
which the Union, i,f it wishes to take it up, should address the Post-
master General. 

Mr. S. Satyamurti: I want to know, apart from the representation 
of the Union, since an Honourable Member of this House had put a ques-
tion, whether the Government have ~  the adequacy or other-
wise of the staff in an office very near here. 

The Honourable Mr. A. G. Clow: No, because I have no reason 
to believe that it is inadequate. 

Mr. S. Satyamurti: Are Government satisfied that it is adequate' 
L283LAD B2 
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The Honourable Mr. A. G. Clow: We do not normally examine 
the adequacy of staff unlesR we have a substantial reason for believing 
that the reverse is the case. 

Mr. S. Sa.tyamurti: With reference to clause (0), I should like 
to follow my Honourable friend's answer, but I am afraid I was not 
able to get the significance of it : may I know if it is a fact categori-
cally that the staff of the railway mail office get one weekly holiday , 

The Honourable Mr. A. G. Olow: The position is as I have ex· 
plained it. I am perfectly willing to read the answer again, but 1 
cannot expand it. 

Mr. S. Satyamurti: Can my friend put it in less obscllre words' 
The Honourable Mr. A. G. Olow: No : it is quite clear. 

Ittr. B. Satyamurti: Do they get a weekly holiday Y 

The Honourable Mr. A. G. mow: I have explained that the 
stationary staff are granted such relaxation as may be practicable on 
Sundays and other holidays: that does not mean that they get it. I 
have already said that the travelling staff have their hours of duty 
fixed on a weekly basis. 

Mr. B. Satyamarti : What is the maximum period of relaxation 
granted to this staff on Sundays and other holidays , 

The Honourable Mr. A. G. Clow: I have not got any particulars, 
but l' should imagine they vary. -

Prof. N. G. Ranga : Do they or do they not get 24 hours con-
tinuous rest in a week T 

The Honourable Mr. A. G. Clow: ~  is not always possible. 

Mr. B. Saty&murti : With reference to the answer to clause (f), 
may I know, apart from the details which my Honourable friend says 
he does not have, whether Government are satisfied that for all over-
time work these people are paid adequate overtime allowances' 

The HonoUrable Mr. A. G. Clow: I do not think overtime is always 
paill. I said it is paid in certain branches and under certain c()nditions. 

Mr. B. 8&tyamurti : Does that mean that some people werk ever-
time without any payment T 

The Honourable Mr.: A:.;' O. Olow : Yes :  I do. 

Mr. S. Satyamurti: But you get Rs. 6,000 a month and more? 

Mr .•. Santhanam: With reference to the answer to part (c), 
may I know whether these people working overtime get any compensa-
tion by way of leave during the end of the year or otherwise, 

fte Honourable 1Ir. A.. G. Olow :  I do not think so. 

Prof. N. G. Range. : Will Government consider the advisability of 
seeing that these people gCl\i. 24 hours contin'\lOUS rest at least once a 
week or give them some compensation in the way of accumulated leave 
with IHlY towards the end of the year' 

'!'he Honourable Mr. A. G. Olow :  I think that is a suggestion for 
action ra.ther· than a request for information. 
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Prof. X. G. Baugr.: Yes: but will they consider it , 

l'tIr. President (The Honourable Sir Abdur Rahim) : Next question. 

FUNCTIONS OF THE AUDIT ON RAILWAYS. 

386. -Mr. B. Batyamurti: Will the Honourable Member for Railways 
please state : 

(8) with reference to paragraphs 50 to 52 Qf the Wedgwootl Report 
regarding proper function of audit, the stage at which the 
examination of the matter in consultation with the Auditor 
General stands ; 

(b) whether Government propose to make any changes in the func-
tions of the audit before the introduction of the Federal 
Railway authority ; and 

(c) if so, why? 

The Honourable Mr. A. G. Olow: (a) The Honourable Member is 
apparently referring to pages 50-52 and not paragraphs 50-·52 of the 
Report of the Railway Enquiry Committee. The aspect df this matter 
that is under examination in consultation with the d.utlitor-General, 
whose view;; are awaited, is the possibility of any economy, i.n the light 
of the Committee's observation that railway audit is expensive. 

(b) Government have no such proposals under consideration. 

( c ) Does not arise. 

Mr. B. Batyamurti : May I take it, with reference to the answer 
to clause (a) of the question, that the only point of view frolW which 
this question is being examined is the point of view of expense ? 

The Honourable Mr. A. G. Olow : I believe that is the case. 

Mr. B. Batyamurti : May I take it, therefore, that the Government 
are not thinking of limiting the functions of audit, in order to give 
more freedom to railway spending departments , 

The Honourable Mr. A. G. Clow :  I would refer the Honourable 
Member to answer I gave to part (b) of the question. 

Mr. B. Batyamurti : I want you to be ~  about it. My questiotJ. 
is somewhat ambiguous. Does the answer refer to the faet that no 
changes. will be made before the introduction of the Fede!"al Railway 
AuthoritJ', or does it mean that the Government do not propose to 
make any changes in the functions of the audit at any time , 

The HonoUrable Mr. A. G. Olow : I can only speak of the position 
as it is at present, and my answer is that we have no such proposal 
under consideration at present. 

Mr. 8. Batya.murti : May I take it thaJt"you have no proposals to 
introduce any changes in the flIDctions of audit ! , 

'1'lle Honourable Mr. A. G. 01.O.! There is no neh prGp06&' lUldei-
cODsideratitril. 
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Mr. Manu Subedar : With reference to the answer to part (a) of 
the question may I know if the Government have taken a decision on 
the matter ~  consultation with the Auditor-General, and do they 
propose tv act on such decision without bringing the matter before this 
House' 

The Honourable Mr. A. G. Clow : I have said that the matter is 
under consideration and the Auditor-General's views are. awaited. 

Mr. Manu Subed&r : My question was whether a decision has been 
taken as to whether this question will be brought before this House or 
not T 

The Bonoura.ble Mr. A. G. Clow: No decision has been reached; 
the matter is under consideration. 

Mr. B. Batyamurti : I want to get an answer to my question, Sir. 
May I know whether Government propose to consult this Bouse after 
they come to any decision, before implementing it by means of an order 
of the Government T 

The Honoura.ble Mr. A. O. Clow: That question has not been 
considered, Str. 

IKPoRTATION OF NON-INDIAN SUPERVISORY STAFF FOR THE MECHANICAL 

WORKSHOPS OF STATE-JUNAGED RAILWAYS. 

387. ·Mr. B. Batyamurti: Will the Honourable Member for Railways 
please state : 

(a) the reasons why the Railway Board have come to the conclusion 
that for some time to come it is necessary to import a limited 
number of supervisory staff for the mechanical workshopB of 
State-managed Railways; 

(b) whether they propose to import during the next year or two 
any such non-Indian sta.ff j 

( c) if so. whether the terms of recruitment will be for a limited 
period, say of five years, on contract with a condition attached 
that such supervisory staff shall train Indians to take their 
place within 1JR-at period ; and 

(d) if not. why Dot' 

The Honourable Mr. A. G. Clow: (a) I would refer the Honour-
able Member to paragraph 50 of the Report of the IDdian Railway ED-
quiry Committee (1937) and the Railway Board's comments thereon 
in the statement showing the action taken by the Railway Department 
(Railway Board) OD the paragraphs in Chapters III-XI of that Report. 

~ of these documents are in the Library of the House. 

(b) It is difficult to give a forecast of what will happen in the 
future, but Government have so far asked the High Commissioner for 
India to recruit eleven men from England for certain senior subordinate 
-posts in the mechanical worksho-ps of the North Western Railway. 
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(c) The men referred to in (b) above will be recruited initially 
for a period of three years with a prospect of continuous employment 
thereafter, if found satisfactory. The agreements of such employees 
require that they will do their best to lllstruct the workmen and 
others who may be placed nnder them or may be working with them. 

(d) Does not arise. 

Mr. S. Satyamurti : With reference to the answer to clause (b) of 
the question, may I know the reasons compendiously aR to why the Rail-
way Board and the Government have come  to· the conclusion that they 
bhould import some men from outside for the mechanical workshops 
of all State-managed Railways T 
The Honourable Mr. A. G. Clow : They felt it necessary to secure 

efficiency in the workshops having regard to an abnormally heavy 
number of casualties in the last few years. 
Mr. S. Satyamurti: May I know, Sir, wilether Government in 

coming to that conclusion considered the views of the Public Accounts 
Committee and the opinions expressed in the House, and also' the under-
taking given by the then Railway Member, Sir Sultan Ahmad, that as 
far as possible importation of outside staff will not be resorted to , 
The Honourable Mr. A. G. Clow: The matter was most carefully 

considered. 
Mr. S. Sa.tyamurti : With reference to clause (c) of the question,-

I followed my Honourable friend's answer very carefully, but I tind 
no condition mentiOned there. My question was whether ~ condition 
is attached that such supervisory staff shall train I'ndians to take 
their place in due course, and my Honourable friend said that work-
men will be trained. I want to know whether the supervisory staff 
which will be imported will train Indians to take their place in due 
course of time. 

The Honourable Mr. A. G. Clow :  I think they will endeavour to do 
80. There are always men being trained up. . 
. Mr. S. S9.tya.murti: I am asking specifically, apart from general 

expectations that everything will be all right, whether as a part of 
the conditions of the service of these gentlemen, the requisite quality 
of Indian personnel will be placed under their charge, with a view 
specifically to their being trained so that they may take the places of 
these imported gentlemen in due course .,MIl time , 

The Honourable Mr. A. G. Clow :  I have not got a copy of the 
agreem,ent in front of me, and I am afraid 1 cannot expand what I 
have said already. 
Mr. S. Satyamurti : Will Government consider the question when 

employing outsiders that a condition is attached to ~  f'mployment 
that they shall train Indians , 

The Honourable Mr. A. G. Clow : Certainly,' the tl'aining of Indians 
should receive their consideration. . 

Mr. Manu Subeda.r: May I know, Sir, whether any attempt waS 
made, before deciding on the importation of these eleven mer •. to secure 
Indians of the requisite qualifications in India tlirough the Public 
Ser'\"i(lC Commission f  . 
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The BoDOurable 1Ir. A. O. mow: No, Sir ; these are subordinate 
posts and we do not go to the Public Service CommiStlion for such 
purposes. 

Mr. T. S. AvinybiljngBm Ohettia.r: With reference to clause (c), 
Sir, the question is sufficiently clear because it asks whether there is 
a condition in the contract that such supervisory staff shall train Indians 
to take their place in due course, and the Honourable Member says he 
has not got the contract before him. He has had sufficient notice of 
this question, and he ought to have come prepared with a full reply. 
1: want you to order, Sir ..... . 

Mr. President (The Honourable Sir Abdul' Rahim) : The Honour-
able Member is not asking a question. 

Mr. S. Satyamnrti : The point is, when I put the question, the 
contract ought to be before him. 

The Honoura.ble 'Mr. A. G. Olow ~ From a perusal of my answer 
it will be seen that I gave the relevant substance. 

Mr. S. Batyamnrti: I wanted speci:fi.eally to know whether the 
terms of recruitment will be for a limited period on contract with a 
condition attached that they will train the Indian staff, and my friend 
says he has not got the contract before him. 

The Honourable Mr. A.. O. Olow: That was in reply to a supple-
mentary question. In reply to the original question I said that the 
agreements of such employees require that they will do their best to 
instruct the workmen and others who may be placed under them or· 
may be working with them. . 

Mr. S. Satyam.nrti : The supplementary question was based on the 
words of the original question, and I want to put a new .... 

Mr. President (The Honourable Sir Abdul' Rahim) :  I do not know 
what the Honourable Member wants. Yesterday I gave a ruling and 
I cannot regulate the answers given by the Government. 

1Ir. S. Satyammti : May I make a submission, -Sir' This is not 
the Hou!;e of Commons, and the procedure of the House of COlllmons was 
not followed by you when I moved a dilatory motion on the Honourable 
Mr. Ogilvie'S Bill. 

Mr. President (The Honourable Sir Abdul' Rahim) : This has been 
the practice in this House also from the very beginning. Sir Frederick 
Whyte laid it down that he was not responsible for any answer ~ 

the Government gave. 

RENTS CHARGED F'BOM CATERING LICENSEES ON RAILWAYS. 

388. -Mr. S. Satyamnrti : Will the Honourable Member for Railways 
ple8.SP. RtRtP. : 

(a) whetbel' economic rents are charged from catering licensees for 
the occu'Pation of the premises by them at all railway stations 
on Eltate and Company Railways ; 

(M whp.theJ' any di£ctinction is observed between What are ealled 
European and Indian refreshment rooms ilndif·so wny ;: . 
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{e) whether Govenunflltt prDpc88 to aeeept the reeoJDJDendation of 
the Wedgwood Committee to charge economic rents from all 
these licensees ; and 

(d) if not, why not' 

The Honourable Mr. A. G. Clow: (a) The practice in regard to 
rents is not uniform. In some cases, no rent is charged: in others, 
the rent varies between a nominal sum and a figure which ~  approxi-
mate to what might be considered an economic rent fOl" the accommoda-
tion provided. 

(b) No. 

(c) and (d). The matter is under consideration. 

Mr. S. Satyamurti : With reference to the answer to part (b) of 
the question, has my friend made inquiries from the S. 1. Raihvay and 
the M. S. M. Railway and satisfied himself that Messrs. Spel.i.Cer and Co. 
are not charged anything except a nominal rent for the occupation of 
the rooms on the platforms for their refreshment rooms, while Indian! 
refreshment rooms have to pay economic rents 7 

The Honourable Mr. A. G. Clow: No, Sir, I have not made specific 
inquiries from these Railways. 

Mr. S. Satyamurti : May I know, Sir, on what basis does he then 
say that no distinction is made in regard to the rents charged to 
European refreshment rooms and Indian refreshment ro01PS, and if 
there is any such distinction, why is it there Y 

The Bonoura.ble Mr. A. G. Clow : If a distinction exists, I do not 
suppose it is on racial grounds. 

Mr. S. Satyamurti :  I am not talking of distinctions on racial 
grounds, for anybody can get into the Spencer's refreshment rooms if 
hc pays,-l am asking with reference to the well-known phraseology 
in railway parlance, whether he has made inquiries if any distinction 
is made between what are called European and Indian Refreshment 
Rooms in l'(;gard to the rents charged, if not, may I know on what basis 
he has given the answer ? 

The Honourable Mr. A. G. Clow: My answer was that the practice 
in regard to rents is not uniform. In some cases, no rent is charged ; 
in othE"rs thE"re is a varying amount of rent, and the variations, so far 
as J know. are not based on a distinction bet.ween the character of the 
rooms. 

Mr. S. Satyamurti : Will my friend make inquiries with regard to 
f he two Railways I have mentioned whether European refreshment 
rooms are charged only nominal rents T 

The Honourable Mr. A. G. Clow :  I have already assured my 
Honourable friend that the question of charging economic rents in all 
cases is under consideration. 

Mr. T. S. Avinasbmng&m Chettiar! When do Government expect 
to come to a decision f 

!'he Bemo1iraMe Kr. A. ·G. CleW ~ I CaDnot say. 
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Qaai Muhammad Ahmad ][azmi: What has been the practice till 
now Y Is it not a fact that European refreshment rooms ~  charged 
only a nominal r«mt Y 

The Honourable Mr. A. G. Clow: I believe in the znain that has 
been the case. 

Mr. Lalcband Navalrai: May 1: know, Sir, if the Honourable 
Member is aware of the fact that the N. W. Railway had charged certain 
rents on refreshment rooms and stalls and they were objected to in the 
last Session Y Has that matter received consideration since the question 
was last put , 

The Honourable Mr. A. G. Clow: Do you mean the assessment 
on the refreshment rooms , 

Mr. Lalchand Navalrai : The rents were assessed at certain stations, 
at some stations they were charging so much, and at some other stations 
they were charging a different rate, and there was a difference in the 
rents charged to European. and Indian refreshment r90ms. That 
question was raised before the last Assembly, and the answer was given 
that the matter wouIn be considered. I want to know now whether 
that question has been considered or not' .  . 

The Honourable Mr. A. G. Clow: The whole question of charging 
economic rents in all cases is under consideration, and if that policy 
were adopted, then all distinctions. whether between European and 
Indian re.freshment rooms and all others, will disappear. 

FACILITIES FOR POSTING LE'ITERS AT KARACHI WITHOUT LATE FEE. 

389. -Mr. Lalcband Navalrai: (a) Will the Honourable Member for 
Communications be pleased to state if his attention has been drawn to a 
representation made by the mercantile community of Karachi to the 
Director General of POl>ts and Telegraphs requesting him to fix the last 
clearance hours without. late fee at the General Post Office, Karachi, at one 
bour in advancp. of the departure of the train? If BO. what action have 
Govp.rnment taken to meet the demand ? 

(b) Is it a fact that at places like Lahore and Delhi, etc., letters can 
he posted at the mail sorting offices, without any loate fee, about 40 minuia 
in advance of t.he departure ~  of the train T If so, why is this arrange-
ment not possible at KarachI T 111 it a faat that the General Post Office 
where the sortjng of letters is done. is situa:l:ed only at a distance of two 
minutes by motor from the Earacbi City Railway Station T 

(c) Does the HonQurable Member propose to provide the required 
facilities of posting letters at Karachi without late fee' If not. why not' 

The Honourable Mr. A.. G. Clow: (a) No such representation has 
been l'eaeived by the Director-General, Posts and Telegrapbs, but the 
matter was the subject of discussion between the Director of Posts and 
Telegraphs, Sind and Baluchistan, and certain commercial organisations. 
The latter part of the queRtion does not arise. 

(b) The interval between the latest hours of posting, without date 
fec at mail sorting offices situated at railway stations, and the departure 
of the mail trains varies at different places according to local circum. 
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stances, and is not always about 40 minutes in advance of 1;he depar-
ture time of the train. Such an arrangement cannot conveniently 
be made at Karachi General Post Office which is not situated on the 
railway station and where the local circumstances differ from those 
of the mail sort.ing offices at Lahore, Delhi, etc. As regards the last 
part of the question I am told that the Head Post Office is at· a distance 
of about five minutes by motor from the Karachi City railway station. 

(c) No; because the Director has already made such adjustments 
as are reasonably possible to meet the convenience of the mercantile 
community. 

Mr. La.lchand Navalrai : Did not the Director state that he would 
make the late payment fee time later than what is being· done at 
present f 

The Honourable Mr. A. G. Olow: He made r.ome adjustments to 
meet the convenience of the commercial commumty in Karachi. 

ALTERATION IN THE DATES OF BIRTH OF EMPLOYEES ON THE NORTH 'VESTED 
RAILWAY. 

390. ·Mr. Lalchand Navalrai: (a) Will the Honourable Member for 
Railways be pleased to st.ate whether in response to Mr. (now Sir) P. R. 
Rau '8 reply to my starred question No. 308, given on the 18th February, 
1935, the Agent, North Western Rai1way, issued certain inr.tructions as to 
t.he documents which an employee may produce in support of his request 
for alt.eration of hirth dates as recorded in the Railway records ? 

(b) Is it a fact that school certificate was considered as one of the 
sufficient proofs for such an alteration T 

(c) Is it a fact that the Deputy Agent. North Western Railway in his 
notification No. 109, published in the North Western Railway Gazette, 
No. 24, dated the 3rd December, 1937, has ruled that those employees who 
havenpt passed the matriculation examination of any University, can pro-
duce a certificate of the schoollaBt attended by them, recording their date 
of birth' 

( d) Is it a fa6t that, in spite of all these regulations, the North Western 
Railway Agency insist on production of school certificates by an employee 
who requests for alteration of the birth date, from two or three schools and 
not. from the school last. attended T 

(e) Are Government aware that employees' applications fer alteration 
of birth ,dates are rejected on grounds, such as, that the employee had 
declared himself over age at the time of appointment which was below 
18 years then , 

(f) Is it a fact that prior to the 1st April, 1926, no restriction was 
placed on employees recruited to other than Signallers' Branch in regard 
to the age at appointment being above 18 7 If so, is it a fact that employees 
are threatened with disciplinary act.ion for showing themselves over age 
at the time of appointment , 

The Honourable Mr. A. G. aIow: (a) to (c). Yes. 
(d) No, except in doubtful cases. 
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(e) Yes, beeanse the Administration eonsidered that the employee 
had gained a material advantage in securing employment by giving a 
wrong date of birth, and the alteration of the date would ~ increased 
the advantage. 

(f) I understand that an age limit restriction did exist prior to 
1st April, 1926, for appointment to certain categories of staff. But the 
deliberate misdeclaration of age with a view to securing appointment 
warrants disciplinary action whether there is such a limit or not. 

:Mr. Lalchand Nann: May I ask the Honourable Member what 
is the necessity of asking them to produce certificates from several 
schools' 

The Honourable :Mr. A. G. Clow: I was not aware that they did 
ask for certificates from several schools. 

:Mr. Lalchand Navalrai : That is my question. Instead of asking 
for the certificate from the last school the candidate had been asked 
to produce the certificates of several schools in which he had read. Will 
the Honourable Member make enquiries and. instruct that the certificate 
from the last school in which he read should be sufficient' 

The Honourable :Mr. A. G. Olow: No. The certificate from the last 
school may be incorrect and there is a greater likelihood of arriving 
at the truth by comparing the certificates from the previous schools 
with that given by the last school. 

Mr. LaJchand Nava.lrai: Will the Honourable Member make 
enquiries and see that some adjustment is made in that direction , 

The Honourable :Mr. A. G. Clow :  I have given the Honourable 
Member the reason for it. 

111". President (The Honourable Sir Abdur Rahim) : Next question. 

CoNDONATION IN BREAKS OF SERVICE CAUSED DURING THE STRIKE ON THE 

NORTH WESTERN RAILWAY. 

391. *Mr. Lalchand Nava1rai: (a) Will the HonoUI'able Memher for 
Railways please statp. the rules or orders in force for condonation of 
breaks in service caused during the 1925, strike on the North Western 
Railway' 

(b) Is it a fact lhat the officers authorised to condone such breaks, 
insist upon the employees concerned producing some evidence to show 
that they did offer themselves for service but were not taken up T 

(c) Is it a ~  that strikers offered themselves in large numbers and 
in several cases verbal orders were given that there were no vacancies 
then and the ~ would be taken up on occurrence of vacancies' 

(d) Do Government propose to issue instructions to condone MUch 
breaks in service of illit.erate employees on the North Western Railway, 
which the officers are authorized to do. without insisting on any doC'll-
mentary proof ? If not, what other instructions do Government propose 
to issue to remove the ~  by ~ strikers of 1925, 
on the North Western nailway in the matter of condonation of breaks in 
service caused by the strike' If.lWt. wht. mOt r '. .  . 
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The Honourable Mr. A. G. Clow: (8) The Honourable Member's 
attention is invited to rule 16 of Part II of the State R.ailway Pro" 
vident Fund and Gratuity R.ules, a copy of which will be found in the 
Library of the House. ,Since April, 1935, General Managers possess the 
power to condone a break which is not due to a strike declared illegal 
under any law. 

(b) and (c). Information is being collected. 

(d) Government will consider the matter when the ~  

referred to in my reply to parts (b) and (c) has been received, 

PROMOTION OF GUARDS ON THE NORTH WESTERN RAILWAY. 

392. ·Mr. Lalchand Navalrai: (a) Will the Honourable Member for 
Railways be pleased to state the number of grade I. II, III and IV guards 
posts on the North Western Railway on 1st March, 1938,. or any nearer 
convenient date for which information is readily available T 

{b) When was the last promotion from grade II to grade III posts 
made on the North Western Railway, and how many men were pru-
moted f 

(c) Are there any vacancies of grade III guards posts to which pro-
motion is to be made ? If so, when? If not, why not? Do Government 
propose to reduce still ftirther the grade III guards san(ltions on the 
North Western Railway T If so, what is the final sanction fixed Y 

(dj Is the Honourable Member aware that great discontent prevails 
among grade II guards on the North Western Railway, owing to con-
tinued abolition of grade III and IV posts Y What steps do Government 
propose to take to alleviate the hardship and to redress grievances T If 
llone, why not ? 

The Honourable Mr. A. G. Olow: (a) and (b). The information is 
being collected and will be laid on the table in due course. 

(c) The sanction to the number of guards of various grades rests 
with the General Manager and Government have, in cOns.equence, no 
proposals, affecting these grades and no particulars regarding vacancies. 
The last part of the question does not arise. 

(d) The answer to the first part is in the negative; the other parts 
do not arise. 

Mr. Lalcha.nd Navalrai : With reference to the answer to part (c) 
of the 'question, is the Honourable Member in a i><?sitior. t.o tell me il 
there are any vacancies in Grade TIl guards to which Grade II guards 
could be raised T 

The Honourable lIIr. A. G. Olow: No,. I am not in thatposition. 

RESOLUTIONS PASSED AT THE MEETING OF THE EXTRA-DEPARTMENTAL POSTAL 

AND RAILWAY MAIL SERVICE UNION HELD AT SILCHAR. 

393 ...... AIHl1II' Baa'heed Oh&UClltuly! (a) Will the Honourable 
Member ffir ('{)mmlUlieations please state whether his attention has 
hpE'D drawn to the resolution passed at the meeting of the Extra-Depart-
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mental Postal and Railway Mail Service Union held at Silchar on the 
22nd May, 1938 , 

(b) Is it a fact that none of the men of the Extra-Departmentul 
Postal Service is promoted to Departmental Postal Service Y 

(c) Is it a fact that men of the Extra-Departmental Postal Service 
are required to provide and maintain an office at their own expense, and 
that they have to provide watch for Government money also at their own 
expense T 

The Honourable Mr. A. G. Olow: (a) Government have seen a copy 
of the resolution. 

(b) Yes. 

(c) This is usually the case, but as the postal work is dOne in the 
houses or shops of the agents themselves no extra ~I  On this 
account is normally involved. 

:Mr. ~  Rasheed Ohaudhury: Do Government contemplate 
changing their decision with regard to (b) T The Honourable Member 
said, Yes. I want to know whether they contemplate changing their 
decision. 

The Honourable Mr. A. G. Olow: No. 

Prof. N. G. B.anga: Is there any rule prohibiting men of the ~ 

departmental postal service from being taken on into the ordinary 
•  q servIce, 

The Honourable Mr. A. G. Clow :  I do not think there is any speci-
fic rule, but as I have explained in reply to an earlier question in the 
House, their age is not normally such that they are eligible. 

Mr. Abdur Rasheed Ohaudhury : Even though there may be very 
efficient men in the extra-departmental service they will not be taken 
into the department ? 

The Honourable Mr. A. G. Olow : Certainly not if they are not 
eligible. 

Mr. President (The Honourable Sir Abdur Rahim) : Next question. 

PAY AND LEAVE OJ!' THE EXTlU.-DEPABTKENTAL POSTAL SERVICE MEN. 

394. *Mr. Abdur B.asheed Ohaudhury: (a) Will the Honourable 
Member for Communications please state whether it is a fact that in 
many post offices the postmen get a much higher pay than the Sub-Post 
Mastel' of the Extra-Departmental Postal Service with the result that 
the latter cannot keep control over the former 7 

(b) Is it a fact that the Extra-Departmental Postal Service men are 
not allowed casual and other leave like Departmental Postal Services 
men T If so, why not T 

The Honourable Mr. A. G. Olow: (a) In some cases it may happen 
that a postman receives more than an extra-departm(\lltal sub-post-
master, but I am not prepared to endorse the conclusion which is sought 
to be drawn from this. 
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(b) Yes j because they are not whole-time servants of Government. 

Mr. T. S. Avinashilinga.m Ohettiar : May I know whether they will 
be given any preference in the regular service 1 

The Honourable Mr. A. G. Clow: No, I do not think so. 

Pandit Lakshmi Xa.nta. Maitra. : Do these extra-departmental officers 
get medical leave with pay Y 

The Honourable Mr. A. G. Olow : There is no question of leave. 
They are not whole-time Government servants. 

Pandit Lakshmi Xa.nta. Ma.itra : During the period of illness, when 
they cannot work, what is the position' 

The Honourable Mr. A. G. Clow: I think they provide substitutes. 

Mr. Badri Dutt Pa.nde : Are these extra-departmental postmasters 
a sort of contractors Y 

The Honourable Mr. A. G. Clow :  I would not say they are con-
tractors. They are gentlemen who normally, in addition to ~  other 
occupation or means of livelihood, undertake a certain amount of postal 
work. 

Mr. M. Thirumala. Ba.o: Is it the rule that retired and superan-
nuated people only should be taken into this extra-departmental service , 

The Honourable Mr. A. G. Olow : It is not the rule, but therp. are 
Rome retired postal officials doing this duty. 

Mr. T. S. Avinashilingam Ohettiar : With reference to the answer 
to dause (c), do they get consolidated allowances, or separate allow-
ances are givcn to maintain the offices? 

The Honourable Mr. A. G. Olow :  I cannot find (c) in this ques-
tion. 

Mr. T. S. Avina.shili.ngam Ohettiar : Is it not question No. 393 7 

The Honourable Mr. A. G. Clow: No. We are nOw on question 
No. 394. 

POSTS OF DRIVERS HELD IN ABEYANCE ON THE NORTH WESTERN RAILWAY. 

395. -Mr. Sham Lal : (a) Will the Honourable Member for Railways 
be pleased to state what action has so far been taken by the North 
Western -Railway Administration, vide my question ~  900, of the 29th 
September, 1937, in l'l'leasing those 33 vacancies, which were ~  
held in abeyance (some in 1934, and the rest in 1936) to allow automatIc 
promotion to grade IV Loco Running Staff ! 

(b) If no action has so far been taken, will ~  be pleased 
to state if they have any intention of taking any action against the 
North Western Railway Administration, for the treatment meted out 
to Loco Running Staff, grade III, who are mostly Indians , 

(c) Are Government aware of the fact that the vacancies which are 
now occurring are also not being filled in, by the rightful claimants of 
grade III Loco Running Staff T ' 
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(d) If the reply to part (c) be in the aftirmative, will Government 
be pleased to state the reasons for not doing so , 

The Honourable ltfr. A. G. Olow: (a) Government have no parti-
culars and are not satisfied that any wrongful action has been t!1ken. 

(b) The answer is in the negative. 
(c) No. 
(d) Does not arise. 

14RDSHIPS OF INDIAN DRIVEM. ON THE NORTH WESTERN RAILWAY. 

396. *:Mr. Sham Lal : (a) Will the Honourable the Railway Melllber 
IJ.ease state whether it is a fact that Europeans and Anglo-Indi'll;tS int 
grade IV Loco. Running Staff, on the North Western Railway who 
joinp.d the Railway much later than their Indian colleagues in grade III, 
are now driving mail and express trains, whereas· the latter are working 
a9 Fircmen with them , 

(b) If the reply to part (a) be in the affirmative, will Government 
be pleased to state how much more time the North Western Railway 
Adminibtration will take to relieve these pOOr educated Indians of 
theil· bal'{lships and give them their . legitimate rights , 

The Honourable 1Ir. A. G. Olow: (a) and (b). Government have 
DO information, but I am sending a eopy of the question to . the General 
Manager, North Western Railway, to examine the allegatio.ns of dis--
crimination made in the question and to take whatever steps may be 
necessary to give effect to the policy of the Government in the matter. 

POSTS OF DRIVERS HELD IN ABEYANCE ON THE NORTH WESTERN RAILWAY. 

397. *lWr. Sham Lal : (a) Will the Honourable the Railway Mcmber 
please state whether Government are aware that a definite assurance was 
given by the Agent, North Western Ralway, tJide letter No. 755EI157-1l, 
dated the 7th November, 1934, that the posts of Drivers, grade III held 
in abeyance will be correspondingly revived on the occurrence of 
vacancies in the post of Drivers, grade IV T 

(b) If the reply to part (a) be in the affirmative, will Government 
be pleased to state what action is being taken by the North Wer.tem 
Railway AdmiwstratiOil in view of the above cited .letter , 

The Honourable :Mr. A. G. Clow: (a) I am not aware of this assur-
ance. 

(b) Does not arise. 

OPENING OJ!' A POST 0FPlcE AT VILLAGE BABAULI IN MUTI'BA DISTRICT. 

398 .• Pandft Sri KrisIma Dutt& Paliwal: Will the Honourable 
Member ·for Communications please state : 

<aj if it is intended to open a branch post office at village 
Barauli, post O'ftiee Baldeo, District Muttra, United Pro-
vinces; and 

(b) if 80, when ; if not, why not t 
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'!'he lIoJiourable JIr. A. G. Olow : With your permission, Sir, I will 
reply to questions Nos. 398 and 399 ~~  

Government have no information. The matter is within the com-
petence of the Postmaster-General, United Provinces Circle, to whom a 
copy of the questions has been sent for such action as he may consider 
suitable. 

OPENING OJ! A POST OFFICE AT VILLAGE BARAULI IN MUTTRA DISTRICT. 

t399. *Pandit Sri KriIhDa Dutta. Niwal: Will the Honourable 
Member for Rlailways and Communications please state if Government 
are aware: 

(a) that the circle of the postman of the Baldeo post office in 
Muttra District, United Provinces, is very long ; 

(b) that Sahat is sixteen miles from Baldeo ; and 

(c) whether he is aware that Barauli has a population of three 
thousand, with a village panchayat and  primary school 
and that it i.s a central village ; 

(d) if so, whether Government are prepared to open a branch 
post office there ; and 

(e) if the answer to part (a) be in the negative, whether Govern-
ment are prepared to enquire and then state if they are 
prepared to open a post office at Barauli t 

REDUCTION IN RAILWAY FREIGHT ON COTTON FROM: THE PuNJAB TO CAWNl'ORE. 

fOO. *1Ir. Kimu 8ubedar: (a) Will the Honourable Member for 
RailwllYb be pleased to state under what circumstances and on whose 
representation was a reduction in l"8ilway freight on cotton from the 
Punjll.b to Cawnpore given upto this month f 

(b) For how long has this concession' continued and what is the 
nature (If the concession t 

(c) How much additional traffic of cotton has been secured by the 
rail W'lIys through this concession f 

(,i j Is it proposed to continue the concession at the same raLe, or 
greater rate , 

(e) Is this concession confined to large merchants. and denied to 
small merchants' It ~  why' 

The Honourable Mr. A. G. Clow: (a) A rebate of ~  ,&eight 
charges on cotton despatched from certain stations in the Punjab to 
Cawnpore is being given,in order to bring back to the railway traffic 
that haabeen diverted to the roads and to prevent any further diversion. 

t For answer to this question, lee &Dllwer to' question No. 398. 
L283LAD 0 
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(b) A rebate of 20 per cent. of the freight charges is being allowed 
!rom November, 1937, for ~  of cotton booked from stations 
m the Punjab north and ~ I  Samasata to Cawnpore, subject to the 
following conditions: ' . , . • 

(i) that a minimum of 75,000 maunds is booked up to the ~  

August, 1938; 

(ii) that no consignments are sent by any other means of trans-
port; 

(iii) that a previous agreement embodying the two points re-
ferred to above . .u.. made with the Railway. 

(c) and (d). Ai; the arrangement operates up to the end of this 
month, the Railways concerned will review the position and determine 
what, if any, further action is necessary in the light of the information 
then available. Such figures as h'lve meantime been received are for 
the period from 1st September. 1937, to 30th April. 1938. These I!Ihow 
that traffic by rail into Cawnpore from North Western Railway stations 
was about 1,070,000 maunds as a!?ainst 680,000 maunds in the corres-
ponding period of 1936-37, an increase of 390,000 maunds. Arrivals by 
road into Cawnpore during the same period were about 172,000 maunds 
more than in the previous year, but no information is available to show 
in what areas the traffic carried by road originated. 

(e) The arrangement could be taken advantage of by any trader 
or group of traders willing to comply with the conditions to which 
reference is made in my reply to part (b) . It was believ.ed that the 
diversion of traffic to the road was substantial in the case' of large con-
signors and there was no necessity, therefore, for a general reduction 
in rates applicable for all consignors. The arrangement was of an 
experimental nature, intended to test the possibility of retaining the 
traffic to the railway and of assisting the cotton trade. 

lWlr. Manu Subedar : May I inquire whether it is true that at a 
recent meeting between the Chief Commissioner for Railways and the 
merchants of Cawnpore a threat was given out to the railways that if 
thev did not continue the concession or did not increase the concession 
the'whole of the traffic which is going to Cawnpore from the Punjab will 
be diverted to the roads. 

The Honoura.ble Mr. A. G. Clow: There was a meeting between the 
Chief CommiMioner and commercial representatives of ~  and I 
believe something on those lines was said. 

Mr. lIIanu Subeda.r : What is the attitupe of the Government of 
India in view of such a threat' 

The Honourable Mr. A. G. Olow: The matter is under considera-
tion. The attitnde of the Government of India is that they'want to get 
all the traffic for the railways that they legitimately can. 

Mr. lla.nu Subeda.r: With regard to clause (e), ma.y I enquire 
whether the minimum of 75 thousand .maunds for each consignee is or 
is not discrimination in favour of the larger merchants and if that is 
discrimination, have Government considered doing away with this 
minimum requirement , 
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'!'he Honourable Mr. A. G. Olow;· T1).»"J;J;onourable ~  must 
draw his own conclusion as to whatconstltiites discrimination or not 
but I would point out that smaller traders can combine and as I have 
already assured the House, the matter is under ' ~  &t pre-
sent. 

Mr. Manu Subedar : Have Government received any rep!esentations 
from the smaller traders that they cannot take advantage of this con-
eessio'n even by combination? 

The Honourable: •. A.. G. Clow: I thiuk there were some com-
plaints on that score when the experiment was instituted. . 

Prof. N. G. Ranp : Is it any group of merchants that have been' 
granted this concession ? 

The Honourable l'tIr. A. G.Clow :  I have no partIculars of that. 

COT'l'ON CARRIED BY ROAD FROM THE CENTRAL PROVINCES· AND BERAR TO 

BOMBA¥; 

~  *Mr. Manu Subedar: <a) Will the Honourable Member for 
Railways please state if any estimate has been made of the volume of 
cotton carried to Bombay by' road from the Central· Provinces and 
Berer' .  , '.. 

(b) Have Governinent determined to meet this competition in order 
to retain this traffic for the railways , 

< c) What steps have they considered for this purpose, .and when 
are they going to take such steps' 

The Honourable Mr. A. G. Clow: (a) Yes. 

(b) and (c). The Great Indian Peninsula Railway Administration 
are investigating the position. 

Mr. Manu Subedar : With regard to (a), have Government got any 
estimates which can be made available to ~ House Y 

The Honourable Mr. A. G. Olow :  I can give the Honourable Mem-
ber some information on that. During t1).e cotton seaSOn of 1937-38, the 
quantity carried by road from the Central Provinces and Berar to 
Bombav was estimated at 1,080 bales. In addition, during the samA 
season,· over 21,000 bales were booked on stations in the Central Pro-
vinces and Berar to Jalgaon in Khandesh and presumably transported 
afterwards by road to Bombay. 

Mr" Manu Subedar: Will Government consider some adjustment 
of rates or the giving of facilities for shifting from ~  to godown 
in order to meet with this competition and retain this traffJc for Rail-
ways. 

The Honourable Mr. A.G. Clow :  I have said ~ the whole ques-
tion is under the consideration of the railway administration concerned. 

Prof. N. G. Ranga : Is it not a fact that this diversion from rail to 
road of cotton traffic to Bombay has increased  ever since the refusal of 
the Railway Board to lower the freight rates on cotton transport , 
L283LAD . 02 
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-
:ft, JlcmOUrabie 111'. " A:: mo.·: That may· lie pOSBible ,?tit-I do not 

know: ~  the refusal took place. 

~ Govincl Das: Will Government reach a conclusion before ~  
next cotton season commences' .. 

The Honourable Mr. A.. G. mow: I hope so. 

CONTRACT FOB TllE RUNNING OF BOOKSTALLS ON STATE R.uLWAYS. 

4O'A. *Mr. M'ami 8ube1a1': (a) Will the Honourable Member for 
Railways state whether the original document containing the term.& 
for the running of bookstalls on the State Railway systems, which ouuld 
not be found, has now been found , 

(b; H not, what are the terms on which this concession to MefI8rs. 
A.. H. Wheeler and Company has been given , 

(c) What is the amount of supervision exerciaed by the raib""ya , 

(d) How much transport, in connection with the movement of 
newspapers or books to them, is given either free, Or at a -concession 
rate' 

(e) In view ef the high prices charged by this firm, are Goverument 
prepared to consider the advisability of inviting public tenders lor tbiB 
servjce from recognized bookseUing firms in this country , 

(f) Are Messrs. A. H. Wheeler and Company allowed to expose 
advertising material and raise any revenue by the use of prominent 
location in the stations' 

The Honourable Mr. A.. G. Olow: <a) I am not aware of any State-
ment having been made suggesting that any document could not be 
found. 

(b) I would refer the Honourable Member to tire reply given to part 
(i) of Pandit Sri Krishna Dutta Paliwal's question No. 522 On the 19th 
September, 1935. 

(c), (d) and (f). Agreements with the Company cover the pomts re-
ferred to by the Honourable Member. A copy of the agreement which the 
Company have with the North Western Railway Adminifttration is in the 
Library of the House. 

. (e) I am not ~  to accept the statement in the 1h'st part of the 
question. Each of the State-managed Railways renewed some years back 
their contract with thio; Company after calling for tenders. 

Mr. Lalchand Navalra.i : May I know from the Honourable Member 
if Messrs. Wheeler and Co. are given free passes for going fro.m one 
plaee to anotber on the railways , 

The Honourable Mr. A. G. Clow :  I must ask for notice. 

Mr. S. Batyamurti : With reference to clause (e) of t'he qu.tit)n, may 
I know· whether, after tenders were invited, it was found that froUt 
Wheeler and Co. 's ~  even after reductions. were the. lowest or the 

~~  .  . . 

The Honourable Mr. A.. G. mow: The matter was dealt with by the 
several railway administrations concerned. (" 
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Mr. 8. 8&tya.murti :. My Honourable friend said, that tenders were 
invited and some the railways raised the rates. I am asking for fur-
ther elucidation as to whether the Railwa.;:1 «ot some more money from 
Wheelers as a result of the raised rates. .; 

The Honourable Mr. A. G. Clow :  I do not know whether they re-
.dueed th-e rates or not. 

Mr. 8. Batyamurti : What happened after the invitation of tenders' 

The Honourable lWr. A. G. Clow: The contracts were renewed. 

Mr. 8. Batyamurti: May I know whether the'G6vernment have satis-
fied themselves ·that Wheeler and Co.; off_ the most favourable' terms 
to the railways , 

The Honourable Mr. A. G. Clow: I have not the particulars before 
me but I believe their offer was the best one. 

Mr. lIIa.nu Subeda.r : May I know if all the railways caijed for 
tenders T 

The Honourable Mr. A. G. Clow: I think tenders were called by all 
the State-managed Railways. 

CLAssmCATlON OJ' CEBTAIN SUBOBDINAT.E SUPBRVISOBY ~  AS 

MECHA.NICALLY TRAINED lIANDsON THE EAST iNDIAN R.uLWAY; 

403. -Mr. Ama.rendra Hath Oha.ttopadhyaya: (a) Will the.Honour-
able the Railway Member be pleased to state whether Goverpmenta.re 
aware that some subordinate supervising staff who NVe nO requisite queli-
fications of being technically trained, 'as referred to in Chief M:Behanip.a1 
. ~  East I ~  Railway's Minute Sheet No. M.E.-323\20 of the 24th 
'July, 1937, have been classified as technically trained-hands and have been 
given the benefits of higher gTades? If so, why , .. 

(b) If the answer to part (a) above be in the negative, Will Govern-
ment please state whether they are prepared to enquire whether BOme 
.ubordinate supervising staff of the Carriage and W agon Workshops of 
the East Indian Railway, who have no requisite qualifications of being 
technically trained, as per Minute Sheet referred to in part (a),·h8ye 
been classified as such , 

The Honourable Mr. A. G. Clow.:. (a) T}le answer is in the nega-
tive. 

(b) No. These are matters of aetailed administration within the 
·competence of the General Manager, East Indian Railway, to whom I am 
lending a copy of the question for 8uch action a8 he may consider necee-
lary. ' 

PBOPOSAL TO ~  THE BRANCH LINE, BE'l'WBEN Aruu. ANDBAB. , . 
404. -PaDdit, Sri KriIlma DUta . Pa.1iwa.l: Will the· Honourable 

~ Jlember for Bailwaj's be pleaaed to state: 

. (a) ~ ~  is .iJ1tended,to plose the Agra.-Bah brancl!. p.ne of the Great 
I ~ Bailw,y; if BO" ,when; , 

.... Jb 
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(b) 

(e) 

(d) 
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whether Government have received any representations against 
the closing ~~  line; 

what steps, if any, Government intend to take on those repre-
sentations ; and 

whether Government intend to try the experiment of redueing 
the fares for some time and increasing the number of 
stopping stations to suit the convenience of the general 
public Y 

The Honourable Mr. A. .(.l. Clow: (a) I would refer the Honourable 
Member to the reply I gave'to Mr. Badri Dutt Pande's starred question 
No. 171 on the 12th August, 1938. 

(b) Representations were received in November, 1936. 

(e) The representations were considered before a decision was arriv-
ed at to close the line. 

(d) Experiments of the kind referred to 'were made. 

Mr. Badri Dutt Pande : What is the annual loss on this line' 

The Honourable Itr. A. G. Clow: Approximately half a lakh a year, 
irrespective of the interest on capital. 

lIIIr. T. S. Avinasbj1jng&Dl Chettiar: What do they propose to do 
with the rails T 

TIle Honourable Mr. A. G. Clow :  I do not know. 

lIIIr. T. S. Avinasbilingam Chetti&r : Have the Government considered 
the possibility of running a lighter railway which will cost less T 

The Honourable Mr. A. G. Clow :  I do not think that would be a finan-
eial proposition. 

NON-GRANT OF LEAVE TO THE TRAFFIC STAFF ON THE BOMBAY, BARODA AND 

CENTRAL lNDu RAILWAY. 

405. ·Pandit Sri Krishna Dutta Paliwal: Will the Honourable 
Member for Railways be pleased to state : 

(a) if it is a fact that the traffic staft' on the Bombay, Baroda and 
C.entral India Railway do not get leave when they want and 
need it; 

(b) whether it is a faet that the relieving strength of the staff 
is ten per cent;'; and 

(e) whether the Railway intend to increase the relieving sta1I to 
cope with the sanetioned leave to staff, i.e;, one mantll'. 
privilege and ten days' casual leave in a calendar year to 
every individual, and ~  suspensions and court 
attendance, etc.' If not, why not' 
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.. The Honov.able Mr. A. G. mow: 1 propose W"ith your permission tOo 
answer questions Nos_ 405, 407 and 408 together. 

These relate to matters of detailed administration on which Gov-
ernment have no information. I may add for the information of the 
Honourable Member that the staff employed on this Railway are not 
Government servants but are the servants of the Bombay Baroda and 

~  India Railway, which.is Company-managed. I ~  however, 
sendlDg ~ copy of the question to the Agent and General Manager, for 
such actIon as he may consider necessary. "  . 

HON-OBsERVATION OF THE HOURS OF EMiLOYMENT REGULATIONS ON ~ 
BOMBAY, BARODA AND CENTRAL INDIA RAILWAY. 

4.06. ·Pandit Sri Krishna Dutta Paliwal: Will the Honourable 
Member for Railways be pleased to state : . 

(a) if it is a fact that the Bombay, Baroda and Central India 
Railway do not observe Employment Hours Regulation Act, 
1930 ; if so, why not ; 

(b) jf it is a fact that Kotah district staff has to be on duty for 
twelve hours continuously, 

(c) whether it is a fact that road-side Station Masters are not 
allowE.'d one day rest in a week, and are not given even one 
flay'8 privilege leave in a month for marketing purposes : 
if so, why not ; and 

(d) whether it is a fact that other Station Masters are given one 
day rest in a week ; if so, why ? 

The Honourable Mr. A. G. mow: Government have no reason for 
supposing that the Hours of Employment Regulations are being infringed 
on this railway, and unless there is an infringement of the regulations, the 
matters mentioned in parts (b), (c) and (d) of the question are the con-
cern of the Agent and General Manager. Inquiries will, however, be made 
in respect of parts (b) and (c). 

REST TO STATION MAsTERS ON THE AGRA-BIANASECTION OF THE BOMBAY. 

BARODA AND CENTRAL INDIA RAILWAY. 

f407. *Pandit Sri Krialma Datta Paliwal: Will the Honourable 
Mem her for Railways be pleased to state : 

(a) whether the Bombay, Baroda .and Central India Railway 
allowed one day .rest to Agra-Biana Section Station 
Masters ; and 

(b)  the c1'Cason. or reasons for stopping this facility ·a.fter some 
time 7 

Lun WITHOUT PAY GRANTED TO THE MENIAL STAFF ON THE BoMBAY, BARODA 
AND CENTRAL INDIA. RAILWAY. 

f408. *Pa.ndit Sri Krishna Dutta PaJiwal: Will the Honourable 
Mt>wber for Railways please state : 

(a) if it is a fact that when menial sta.tf on the Bombay, Baroda and 
. Central India Railway is given leave without pay •.. ~~ 

tl'or auwer to tllia queetiOD, BN lUlIWer to question No. 4.05. 



LBGIBLA.TIVB A8fUU1BLY. 

Bubstitutes are given Rs. 13 per 1Q.en&em, while ~  full 
amount is deducted. from the man on -leave ;. and 

(b) whether the Railway intend to discontinue this practice in the 
case of the poorly paid menial ~  

(b) WBlTTEN AN"SWBBS. 

CoNCB88ION8 ALLOWED BY R.uLWAY8 DUBlNG THE UrlJ OF KRAWJA SAHIB AT 
AnmB. ~  

409. -Mr. H. II. Abdullah: Will the Honourable the Railway 
Member be pleased. to state : 

(a) the number of passengers carried by R&il.ways to Ajmer on 
the occasion of the Urs of KhawjaSahlb.; 

(b) the number of passengers who arrived at Ajmer during the 
period of the Urs, three daye before and three days after; 
and . 

(0) whether the Railway allowed the same concession to passeng-
ers visiting the Urs at Ajmer, in the same manner and on 
the same conditions as issued to pilgrims to Hardwar , 

!'he Honourable Mr . .A.. G. Olow: (a) 1933-34 

1934-35 

1935-36 

Figures for later ~  are not available. 

(b) The information is not available. 

(c) The concessions are not ~  

63,860 
72,700 

73,980 

OoB'l'lU.CT POB TJm SUPPLY OF PoWJm TO TID GBBAT hmLUI Pmmmuu 
RAILWAY. 

410. -Mr. Ma.nu 8ubedar: (a) With reference to the reply given by 
the Honourable Sir Thomas Stewart to starred question No. 1170 lin 
,6th April, 1938, will the Honourable the Railway Member state the .. ~ 
of thl' contract for the supply of power to the Great Indian PeninsuJ8 RaiI-
lJ'ay by the Tata Group of Power Companies , 

(b) Have the minor details, which had to be settled, been settled DO .. " 

: (0) What is the rate at ~  power is being auppliedto the Great. 
lndiatl Peninsula Railway , ' .. 

. ;' ... 



The Honourable Ilr. A. G. Olow: <a) ,AJld ~ The agreement has 
not yet been completed and, as s.tated by Sir Thomas Stewart, when 
Government has had an opportumty of seeing the eontraet in its full 
fOl"Jll, the advisability of laying a copy on the table of the House will 
be considered.' 

I!, . (e > Approximately ·6 anna per unit. 

XB ENGINE8. 

411. -Mr. Manu Subedar: ea) Will the Honourable Member for 
Railways be pleased t.o btate the ~  of the ~  who was deputed to 
thp. United Kingdom when the working drawings for the XB enginos were 
prepared Y 

(b) Will Government be pleased to state the prIces for each contract 
for each engine together with the names of the firms, to whom orders were 
given for XB engines from the beginning up to date , 

'!'he BODour&ble Mr. A.. G. Clow: ea) Mr. A. Devon. 

(b) In reply to 'starred question No. 29, asked by the Honourable 
Member on 8th August, I gave him the names of the firms and in reply 
to a supplementary question I undertook to ~  the prices of each 
consignment. That information is now being collected and will be laid 
on the table in due course. 

ESTABLI8HlrlENT OF A BROADCASTING STATION IN ANnllRA. 

412. -Mr. 1[. S. Gupta.: (a) Will the Honourable Member for 
Communications please· state whether he is aware that not one single 
Broadcasting Station is installed in anyone of the eleven Andhra Dis-
tricts ? 

eb) Was there a proposal to instal one at Rajahmundry Y If so, why-
was it abandoned' .. 

(e) Is he prepared to consider the desirability of installing sIIch 'a 
station at Bezwada, or Rajahmundry T 

(d) Was the Provineial Government of Madras consulted. previous to 
the installation of Broadcasting Stations at Madras and Trlchinopoly t 

The BODour&ble Mr. A.. "0. Clow: (a) Yes. 
(b) Yes. It was not possible t.o provide a station at Rajamundri, 

in addition to two stations at Madras and one at Trichinopoly within the 
funds ~  ' 

(c) Yes, when funds are available. 

Cd) Yes. 

lNsnoTION OJ' 'I'D VDAGArATAM PORT BY CEBTAIN :MILITARY OFl!'ICEBS.' 

413. *lIIr. 1[. 8. Gupta.: ea> Is the ~ Member for Com-
munications' aware that foUr militarY officers inspected the port of 
Viagapatam about the middle of June, 1938 , 
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(b) If 50, what was the object of Blich 'a visit'or inspection' , .. 

(c) Is there any proposal to convert the harbour of Vimgapatam. jato 
a naTal harbour, or an air base, as a measure of the ~  Coast De.f8Jlee t 
If so, when will it be taken up , 

Cd) What is the expense for such a visit f Is it met from the General 
Revenues, or debited to Defence account T . 

The Honourable lIIIr. A. G. Olow : The question should have been 
addressed to my Honourable friend, the Defence Secretary. 

"; FINANCIAL CoNDmON OF THE VIZAG.&PATAII PORT. 

414. *l¥Ir. It. S. Gupta: Ca) Will the Honourable Member for Oom-
munications please state whether the port of Vizagapatam is running 
I:\t a loss? If so, what is the deficit for the year 1937-38 , 

(b) Are there any measures in contemplation of the Government of 
India to improve the financial condition of the port of Vizagapatam' If 
80, what are they' 

< c) Is there an enquiry made to see that a substantial reduction eould 
be affected in the expenses to maintain the port of Vizagapatam' If not, 
'why not' If 80, when was the enquiry made and what are the results , 

(d) Is there a rapid reduction in the number of workers from time to 
time since the opening of the Harbour' If so, why , 

(e) What was the number of workers in the following years :-1930. 
1934, 1936, 1938 (i.e., 1st April, 1938) , 

(f) Has there been . an increase in the official and supervising staff 
since the opening of the Harbour from time to time' If 50, what is the 
necessity of such increases , 

(g) What was the number of officers and supervisors in the following 
years in the Port of Vizagapatam :-1930, 1934, 1936 and 1938 (i.e., 1&t 
April, 1938) f How many of them are Europeans, Anglo-Indians and 
Indians ! 

(h) Is there any memoranda submitted to the Honourable Member by 
thf! Union of the Harbour workers with regard to the rapid and unjust 
retrenchment of workers, while the supervising and official ~  

eonsisting of Anglo-Indians and Europeans, is on the increase from time to 
time 7 If 80, what action is proposed to be taken , 

The Honoara.ble lIIIr. A. G. Olow: <a) The Port ran at a loss' for 
several years but in 1937-38 there was a surplus of Rs. 31,671. 

(b) In 80 far as the financial eondition of the Port dependS upon 
economy of administration, steps are being taken to secure it. 

(c) The financial position of the Port was reviewed recently, ~ 

I do not think there is scope for substantial reduction hi the ordinary 
working expenditure. 

. (d)-(g). The information is being ,obtained and will be placed.OIl 
the table in due course. . 
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(h) No. A letter was addressed by t.he President of the Vizagapa-
tam Harbour and Port Workers' Union to my Honourable friend, the 
Commerce and Labour Member. in March, 1937. This contaiQed as an 
enclosure a memorandum setting out the alleged grievances· of the em-
ployees in the port, one of which related to retrenchment of staff. After 
investigation, it was decided that no action was necessary. 

CERTAIN STAFF OF THE VlZAGAPATAM PORT. 

415. -Mr. K. S.Gupta: (a) Will the Honourable Member for Com-
munications please state how many pilots--Europeans, Anglo-Indians, and 
Indiaru, are there in the service of the Port of Vizagapatam T 

(b) Is it a fact that a boat awaits at the quarters of the Pilot to fetch 
him whenever a ship is sighted T How many times a week is each Pilot 
asked to pilot the ships' What is the time taken by each Pilot to bring 
in the ship from the roads to the Harbour T 

( c) What was the average number Qf ships which called at the Har-
bour of Vizagapatam each month during the year 1937-38 , 

(d) Is it a fact that one of the Pilots is always on leave' 

(e) How many Engineers are there on the Dredger Vizagapatam' 
Wbat are their respective duties , 

(f) What is the necessity of a non-piloting Harbour Master' 

(g) Is there any necessity for an assistant to the Mechanical Superin-
tendent, when the men under his supervision were reduced to 200 from 
800' Is it a fact that chargemen, foremen and supervisors are on the 
increase when the work in the Harbour is on the decrease , 

(h) What is the strength of the workshop staff in the Port of 
Vizagapatam' What is the salary of the European Foreman in the 
workshop, and of his two assistants who are Anglo-Indians T What are the 
qualifications of the Foreman' Does he get any special allowance to 
look after the smooth running of the cars of the European. officers in tie 
service of the Port of Vizagapatam , 

(i) How many Civil Engineers were employed for the purpose of 
the eon6truction of the Harbour' How many of them are tht"re after 
the construction of the Harbour' Why did not the administratioD 
abolish the post of one of the Civil Engineers employed for construction, 
when it was rendered  vacant by the resignation of one of the original 
employees after the construction T -

(j) What was the volume of transport for the year 1937-38 in the 
Port or Vizagapatam' Is it a fact that the Traffic Manager of the Port 
has ~ assistant ,. What are the salaries of the Traffic Manager and his 
assistant' DOes the T)"affic Manager get any additioDal pay by virtu8' 
of other duties T 

The Honourable Mr. A. G. Olow: (a). (b), (d), (e), (g) and (b). 
The information is being collected IlDd will be laid on the table in dutt 
jcourBe. 

(c) Between 2s and 29 per IJl(JDth. 
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(f) The Harbour Maater is in charg·e of all the pilotage work at the 
Port and performs the duties of Dredging Superintendent. 

(i) My information is that in October, 1933, "hen the eoD.ltnletioo 
of the Harbour was in progress, there were in the employment of the 
Port one Engineer-in-Chief, one Deputy Engineer-in-Chief, one Executive 
Engineer and four Assistant Engineers. The' sanctioned strength at 
present is one Port Engineer, one Executive Engineer and one Assistant 
Engineer of which the last post is still vacant. 

(j) The volume of trade handled at the port during the year 1937-38 
'Was about 7,24JOOO tons. The Traffic Manager of the Port haa an Assist-
ut. Their salaries respectively are Rs. 2,500 per mensem pltl$ £1316f8 
sterling overseas pay, and Rs. 850 per mensem. I would mention that 
the permanent Traffic Manager also performs the duties of Deputy Ad-
~  Officer and his pay has been fixed ae<lordingly. 

GBDlVANOBS OJ' ElIPLOYEES 01' 'flIB VIZAGAPATAM PORT. 

416. -Mr. E. 8. Gupta: (8) Will the Honourable ~  for Com-
munications please state when the ~  of grievances was pre-
sented to the Administrative OfIicer, to his Deputy and to the HOnour-
iable Member, by the Harbour and Port Wotk-ers' Union of Vizagapatam , 
What steps are taken or proposed to be taken to 'redress the' griennceti" 

(b) Is it a fact that the tJnion is not. yet reeognised' If so, why 
.is the reeognition: put off T 

(c) Are there any service conditions in operation, regulating the 
~  of the Vizagapatam' Port employees , If SOJ -what are 
they f If not, why not' 

'l'he BoIlOlU'ab1e 1Ir. A. G. Clow: (a) The letter waa received by 
1he Honourable the Commerce Member on the 13th March, 1937. It 
was not sent through the other authorities mentioned, but another letter 
appears to have been sent to the Dep1lty AdministrativeOftlcer in 
·December, 1936_ Some of the points raised had already.;been settled, 
.and on the rest no action was considered neceaBary. . 

(b) Yea ; because the Administrative Officer w.s not satisfied that 
~  Union was representative and the Union refused to atIord f'-Cilities 
for verification of the active membership. 

. (c) The information has been ealled for and will be laid on the table 
! 'In due course. . 

COST OF BUILDING THE PATNA IUlfCTION STATIOlit' • 
.  i 

417. *Baba Xailaab Behari Lal: (a) Will the Honourable Kember 
in charge of Railways be pleased to state thet!stimated cost 9f. bullcm.g 
the Patna Junction Station, and how much money has bee .. spent on it 
up till now , 

(b) Who is the contractor' 

(c) How is a contract for such a big work given' If tenden a:re 
invited, who were the persons, ar Arms, who sullmiited teDders' 



STABBED QUUTIONS AND ANSWERS. 

fte JloncnU'.t.leJli., 'A: G; OIn: (a) The estimated cost of re-
modelling ·Patna Junction Station is Rs. ~  lakhs. About RH. 2.23 lakhs 
has been spent to the end 0f !tIarch, .1938. 

(b) U dham Das. 

(c) Tenders are invited. Enquiries are being made as to the other 
persons or firms who submitted tenders and a reply will be laid on the 
table in due course. . 

BREACHES BETWEEN PARSARMA. AND SUPAUL ON THE BENGAL AND NORTJl 

WBSTERN RAILWAY. 

418. ·Babu Xailaah Behali L&l : ·(8) Will the Honourable Member 
in charge of Railways ~ pleased to ~ if it is a fact that this year also 
the Railway line between the Railway Stations of Parsarma and Supaul 
on the Bengal and North Western Railway has been breached on 
account of the flood water flowing over the line T 

(b) ~ the Railway traffic been suspended due to flood water rising 
over the line abnormally , 

(c) If the answer to part ,(b) be in affirmative, what is the distance 
so atl'ected , 

(d) Have the authorities made any investigation with a view to 
finding out some remedy for saving the line from. being submerged 
under water , 

(e) Is it a fact that the authorities propose to raise the general level 
of the line that is submerged under water, and increase the number of 
openings for passing water from one side to the other , 

The Honourable 1Ir. A. G. mow: (8) and (b). Yes. 

(c) The distance atl'ected is about three miles. 

(d) and (e). I am calling for the information required and it will 
be placed on the table when it is received. 

REPusAL TO GRANT A PASSPORT ToMAULVI ISMAIL GHAZNAVI OF .AMlI.ITSAB. 

419 .• ][han Bahadur Sb.;kb J'azal-i-Haq Piracha: (a) Will the 
Fereign Secretary please state for which reasons and under what circum-
stances passports are not granted to certain persons for going to Europe 
and other foreign countries , 

(b) Is it a fact that Maulvi Ismail Ghaznavi of Amritsar possessed B 
regular passport for Europe and Hedjaz, the term of which expired on the 
10th October, 1937, and for the renewal of which he applied on the 9tb 
October, 1937, to the Deputy Oommissioner, Amritsar, who informed him 
that the pa.ssport could not be renewed under ruJ,es, ana that he should 
apply for a fresh passport , 

. (e) Is. it afadt th&.t Maulvi Ismail Ghamavi ~  ~ for 
.. a freSh. passport to .the Deputy CommiSsioner/. Amritsar, who wrote to him 
on the 16th)larch, 1938 :" that his application haR been rejected and·th. 
passport cannot be granted " f . 



LBGISLATIVB ASSBJDILY • [23BD AUG. 1938. 

. (d) Will. the Foreign Secretary please state if tbe appliaation "'81 
rejected at the instance of the Government of IDdia' U so, why , 

Sir Aubrey Metcalfe: (8) Passports are normally granted except 
to applicants who are likely to become destitute abroad, or where there 
is reasonable ground for apprehending that an applicant's visit to any 
country would be dangerous. 

(b) Yes. 
(c) The information has been called for and will be laid on the table 

iD. due course. 
(d) Yes. For the reasons for this action the Honourable Member 

is referred to the reply given to part (b) of Maulvi Syed Murtuza Saheb 
Bahadur's ·starred question No. 1166 on the 10th April, 1933. Informa-
tion in Government's possession indicates that there is no reason to 
believe that Maulvi Ismail Ghaznavi has modified his campaign of hostility 
towards the British Government, and that if he had been given the travel 
facilities for which he applied, he would have established undesirable 
and dangerous contacts abroad. 

RUNNING TRAIN ROBBEBIES COIDllTTED AGAINST WOKEN ON THE BENGAL 
.AND NORTH WESTERN RAILWAY AND EXPENDITURE ON RAILWAY POLICE. 

420. ·:Maulvi Muhammad Abdul Ghalrl: Will the Honourable 
Member for Railways be pleased to state ~ 

(a) the number of running train robberies committed against women 
in the reserved or unreserved oompartmenUi over the Bengal 
and North Western Railways during 1936, 1937 and 1938; 

(b) the steps taken by the said Railway Company and Government 
to stop such robberies in future ; 

(c) the amount of expenditure over the Railway Police on different 
Railways (State and Company-managed) ; and 

(d) whether the expenditure mentioned in part (c) is borne by the 
Government of India, or various Local GOYernments T 

The Honourable l'tfr. A. G. Clow: (a) Two in 1936 and one in 1937. 
Fignres for ] 938 are not at present available. . 

(b) I would refer the Honourable Member to the reply given t('l 
Mr. C. N. Muthuranga Mudaliar's starred question No. 25 on the 25th 
January, 1937. 

(c) and (d). The Railway Police is divided into two categories, 
'Viz. ' Crime' and' Order '. The cost of the former, which is borne by 
the local civil authority, is not known : that of the latter, which is bome 
by Railways, approximates to &.23 lakhs. 

hm1ANISATION OJ' THE FRoNTIEB IRREGULAR FORCES. 

421. ·1Ir. Abdul Qaiyum: (a) Will the Foreign Secretary please 
ltate whether the Frontier irregular force, 'Viz., Gil,pt Scouts, Chitral 
Scouts, Kurram. Militia, Toclii Scouts, South WazirJstan Scouts, Zhob 
Irfilitia and Makran Levy Corps, are entirely ofticered by non-Indians , . 
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(b) Has any Indian ~  ever appointed to any of the above-mentioned 
forces ~  far' If not,' what are the reasons for their exclusion' 

(e) What allowances are paid to the following in the above foroes : 
,  l ! 

(1) Lieutenant, 

(2) Captain, 

(3) Major, 

(4) Lieutenant-Colonel, and 

( 5) Colonel , 

(d) Is the travelling allowance drawn by officers in the above Forces 
double the travelling allowance allowed to such officers in the Army Y 

(e) Are Government prepared to take speedy steps to Indianise the 
Frontier Foree' If not, why not , 

Sir Aubrey Metcalfe : . (a) Yes. 

(b) No. Of the four Indians whose names have been received, three 
were not selected and the fourth was selected but subsequently refused 
~ appointment. 

(c) .A statement showing the allowances paid to officers of the 
~  Corps is laid on the table . 
. , ' . ~ - . 

(d) The officers draw travelling allowance at the rates admissible 
to other officers in civil employ. 

(e) No. The most suitable candidates, British or Indian, will be 
accepted. 

8iGtll'lRotlL Mowing Ithe AUowaoes paid io Of/iCtJr. of the Fronti" If"I"eg'UZGr C()il'P6 '" 
addition to their emolument. in the Army. 

(i) Additional pay at rates varying ftom RB. 125 p. m. to BB. 550 p. Hl. accord· 
ing to th(' appointment held by the officer and not according to his rad. . 

(ii) Frontier Allowance at the following rates:-

~  

Lieutenant 

~  after 7 years' serrice. 

Captain 

Captain after 10 years' service 

Captain after 15 years' service 

:Major 

Major after 5 years' senice 

Lieutenant-Colonel 

Per, JD8JlB8ID. 

BL 

40 

45 

50 

60 

65 

75 

90 

105 

120 
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omilera of the' rank of ColoDel do Dot lerve With ian1 of the' ~  of the PrOlltier 
Corpa. .. .',.' . 

. .. (iii) 'l'.he omeara if quaWled in'Paahtu draw a laDgu&ge alloW&IlCl at the rate of 
Be. 100 p. m. 10 10Dg as their BUb8t&1ltive pay doee Dot amount to Be. 1,500 a month. 

SHORT NOTICE QUESTIONS AND ANSWERS. 

111'. President (The Honourable Sir ~ Rahim) : Order, order. 
12 NOON. Short Notice Questions. 

RAILWAY ACCmlllNT IN SOUTH INDIA. 

Seth Govind Das : Will the Honourable Member for Railways please 
state : 

(a) whether he has received any detailed news regarding the 
serious train accident in South India on 21st August, 1938 ; 

(b) the number of casulaties arising out of the accident i 

(c) the causes that led to the accident ; and 

(d) the steps Government are taking to render relief to the 
injured' 

:Mr ... ADanthaaayanam Ayyaugar: I also have a short notice 
question, Sir, on the subject. 

'!'be Honourable :Mr. A. G. Olow: It would be a convenience, Sir, 
if with your permission they could both be asked as they cover the 
same ground. 

RAILWAY ACCIDENT IN SOUTH INDIA • 

. :Mr ... .l.D&DthuayllD&Dl Ayya.uga.r : (a) Will the Honourable Mem-
ber for Railways be pleased to state if a serious railwaY' accident occurred 
on the 21st August, 1938, on the Trichinopoly-Shencottah line of the 
"South Indian Railway , 

(b) What is the number of ~  and injured' 

(e) What was the cause of the accident f 

TlI8 Honourable :Mr. A. G. Clow: Parts (a), (b), (c) and (d) of 
my answer refer to Seth Govind Das's question, and parts (a), (b) and 
(c) correspond to parts (a), (b) and (c) of Mr. Ananthasayanam 
.A,yyangar's question. 

(a) Government learned with deep regret that shortly after mid-
night .on the morning of Sunday last, the .11 Down Shencottah passenger 
train was derailed. The accident occurre;«l in m}le 255 between Ay-yalur 
and Vadamadura on the Trichinopoly-Madura ·s'ection. The' engine and 
four bogie vehicles capsized. 

(b) The latest information· I haTe is that 31 persons have been 
killed and about 115 injured. .. 

(c) The accident i.s ~  to have been ~ to thtl ~  line 
having been washed away, consequent on a sudden cloudbUrst: 
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(d) I understand that all slightly injured persons were taken to 
the Government Hospital at Dindigul by bus and those seriously injured 
by special train to the Government Hospital at Madura. The local 
Medieal Officer at Dindigul and the Railway's Principal Medical Officer 
rendered medical aid. 

Seth Govind Das: In view of the fact that third class bogies are 
always overcrowded <lnd are always put in the front of every train, 
and because at the time of these accidents most of the casualties are 
amongst third class passengers, will Government think it advisable to 
put these third class bogies at the back of the train 7 

The Honourable Mr. A. G. Clow: But obviously you have not 
enough room at the rear and some of the bogies must be at the front. 

Mr. K. Banthanam : May' I know whether Government propose to 
order a public inquiry into this matter , 

The Honourable Mr. A. G. Clow: ~ inquiry will certainly be 
made by the Senior Government InspectOr of Railways. 

Mr. B. Satyaumrti : May I know what are the causes of the accident, 
has an inquiry already been set on foot, and do the Government pro-
pose to order a judicial inquiry as they did in the case of the Bhita 
disaster T 

The Honourable Mr. A. G. Clow : The Honourable Member is asking 
me precisely the questioI! which I declined to accept at short notice. 

Mr. B. Batyamurti : But, I am entitled to ask it by way of a sup-
plementary question. 

The Honourable Mr. A. G. Clow: It is quite impossible to arrive. 
at a decision on a question like that at this juncture. 

Mr. B. Satyamurti: Have Government conveyed their sympathy to 
the victims of the disaster-those who have been injured as also the 
relatives of the deceased , 

The Honourable Mr. A. G. Clow: Yes, Sir. 

Mr. B. Batyamurti: Will Government associate every section of 
this House with the conveyance of that sympathy with these unfortu-
nate people ? 

The Honourable Mr. A. G. Clow: Certainly. 

Mr.B. Satyamurti: As ~  the actual cause of the accident, 
so .far as my Honourable friend has given the answer he mentioned a 
cloudburst. May I know--of course I am a layman-whether a search-
light on these railway engines will not disclose to the engine driver if 
a line has been washed away T 

The Honourable Mr. A. G. Clow :  I am not in possession of the full 
particulars but it is perfectly possible for a bank to be washed away 
underneath the rails and until you are quite close to it it may appear 
to be all right. 

Mr. B. Batyamurti: Have Government considered the question of 
compensation for the survivors of the deceased and injured ~  
waiting for an inquiry and so 011 1 
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The Honourable Mr . .&.. G. Olow: No, Sir, that C&DDot be consider-
ed till we have the report of the Senior Government Inspector of Rail-
ways. 

Mr. T. I . .A.vinMbilingam Ohettiar: Did the railway have any in-
format.ion about the weakness of that line before the accident happen-
ed' 

The Bonoura.ble Mr. A.. G. Olow :  I do not think so j I believe a 
train passed over that spot at about a quarter to eleven that night. 

Mr. I. Batyamurti : Are Government satisfied that adequate medi-
~  tre.atment is being given to all those who have been injured as a 
result of this unfortunate accident ,  -

The lloDourable Mr. A.. G. Olow: Yes, Sir, I believe that is the 
case. I have just received a telegram from the Agent saying that he 
is personally visiting the hospitals in question . 

. , . 
Beth GoviDd Das: May I: know how many persons are missing ! 

'1't1e ~ Mr. A.. G. Olew : The last information I have is 
that about nine passengers who have been killed have been unidenti-
fied so far. 

Maulana Zafar Ali Klum : May I suggest that since such loss of life 
is increasing on railway lines during the rainy season, especially in the 
neighbourhood of flooded areas, a pilot engine should always precede 
a railway train , H 

The Honourable Mr . .A.. G. Olow : That is not practicable. 

UNSTARRED QUESTION AND ANSWER. 

EllPLOYEES ENTITLED TO GRATUITY ON THE EAST INDIAN RAILWAY. 

13. Mr. Mohan La! Saksena: Will the Honourable Member for Rail-
ways be pleased to ~ whether an employee of the East Indian Railway 
is entitled to gratuity after ten years' service, and if so, under what 
conditions 7 

The Honourable :Mr. A.. G. Olow: The attention of the Honourable 
Member is invited to Rule 3 of the State RaHway Gratuity Rules, a copy 
of which will be found in the Library of the House. Conditions similar 
to those laid down in that rule apply also to the gl'lant of gratuity to the 
8taft taken over from the old East Indian Railway Company, who re-
main subject to the East Indian Railway Company's gratuity rules. 

ELECTION OF MEMbERS TO THE CENTRAL ADVISORY BOAR!) 
OF EDUCATION. 

Mr. President (The Honourable Sir Abdur Rahim) : Order, order. 
I have to inform Honourable Members that Dr. Sir Ziauddin Ahmad 
and Maulvi Abdur Ra8heed Chaudhury have been duly elected to the 
Central Advisory Board of Education. 
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Mr. President (The Honourable Sir Abdul' Rahim) : Legislative 
J3-asines!;. The House will now resume discussion of the following motion 
moved by Mr. Ogilvie : . 
II That the Bill to amend the Criminal Law be taken into consideration." 

1\11'. Jinnah. 

:Mr. :M. A. Jinnah (Bombay City: Muhammadan Urban): Sir, 
so much heat -has been generated into this debate and so much passion 
has been imported into it that it is very difficult for one to get up in 
this electrified atmosphere to reason before this House. But I am 
obliged at any rate to put the case of my Party for what it is worth. 
Sir, the more passion and the more heat you bring into this debate, the 
less room there is for reason and common sense. 

The next observation I should like to make is tbis,-and I say this 
with a certain amount of regret that the Honourable the Leader of the 
Opposition should have used the expressions which he did in this speech. 
Coming from a back-bencher I would not bave minded them, and one 
could understand that, but what was ~ argument! What were his 
assertions? They were, Sir, more or less of this character,-that any 
man who is going to support this Bill ought to be ashamed of himself. 
That is re-g-rettable, coming as it did from the Leader of the OppositiJ.il. 
He said that anY' man who is going to support this Bill will be selling 
the freedom of his country and betraying the country's liberty. Then, 
he wound up with an expression of regret and .intimidation which is 
not worthy of the Leader of the Opposition. He sa.id: "You, the 
Muslim League, are occupying a position of balance. Probably this 
is not going to last. There is soon coming a time when that Bench will 
disappear!" And, then, ,vhat does he foreshadow for us---that we 
should be crushed down, ground down by a brute Hindu majority ; 
does he think that we shall not have the courage of our conviction and 
(lUI' opinions Y Sir, it; thls democracy Y Sir, I deprcate this attitude, 
I deplore it, and I do ask-the Leader of the Opposition to reconsider 
his position; it is really not worthy of him, and I will not say anything 
more about the various other insinuations and invectives which he and 
others of his Party indulged in ; but I can assure the House and my 
Honourable friends of the Congress Party here on the right, with whom 
we have the misfortune· or good fortune to differ on this question-
and believe me-that I am not actuated bY' any other consideration 
except the interest of India. Theref<Jre, let 'us get back to calm, cool 
and careful consideration of this matter. 
Sir. this Bill has had so much extraneous matters imported into it-

it has gone from Peru to Java and China-we have discussed all sorts of 
~  but let us 1J0n:'lider this Bill dispassionately and let us see whe-

ther this Bill, in presef&t conditions-please remember that-is called 
for; situated as we are is a factor, I wish we could do something better-
do not think that I do BOt understand the policy which you are standing 
for-unfortunately, I cannot accept that policy, with the same ~ 

and give me tbe same credit as I give you credit for; you honestly 
believe it that it is good for you, and I hanestly believe that it is not 
good for the country-at any rate let us debate and discuss the motion 
on floor of this House calmly, coolly wnd. with careful consideration. 
Now, Sir, the first point that I would like to. touch upon before I pro-

( 841 ) 
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ceed further is this. Has the Provincial Government of the Punjab 
the power to enact this measure if they require it for their. ?wn pro-
vince! Now, Sir, the Hon(\urable the Leader of the OpposItIon made 
his speech and I heard him with great attention, and so did I the 
speech of the Honourable the Law Member on behalf of the Govern-
ment. Well. when I heard the Law ~I  on behalf of the Govern-
ment I really felt that he expounded the correct position as far as 
I am able to judge at the present moment. But when the Honourable 
the Leader of the Opposition argued-he will correct me if I am 

~  did not take into account entry 42 in Federal List I and 
he did not mention that ~  at all. Now, if you only mention entry 
42 in List I, then, with the utmost respect. the whole of his argument 
falls to the ground. The position is this. You have got in the 
Federal List, entry No. I, which has been read to the House and I need 
not repeat it. Now, if you read entry 1 with entry 42, it seems to me that they 
cover this Bill. Then, weMfue to List II, the Provincial List. and the 
only entry that I can find in it is 37 which does not seem, in my judg-
ment, to attract any' application so far as this Bill is concernd. Then. 
we come to IJist III, entry 1. It seems to exclude this Bill because the 
'matters which. are excluded in this List cannot possibly cover thij,l 
Bill. In fact, it excludes it. May I with your permission, Sir, read 
entry 1 of this List. It says : 

"Criminal law, including all matters included in the Indian Penal Code at the 
date of the passing of this Act, but excluding offences against lawB with respcet to 
any of the matters specified inLfSt I !!! List II and excluding the Ulle of Hill 
Majesty''; naval, military and aiT forces in aid of the civil power." 

There is one more quotation on this point from section 100 of 
the Government of India Act w:hich bears on the subject. Sub-section 
(1) of section 100 of the Government of India Act, which I am going 
to quote, should be read in conjunction with Lists Nos. I, II and III. 
This is what sub-section (1) says: 

" Notwithstanding anything in the two next succeeding sub-sections, the Federal 
LegilIlature has, and a Provincial Legislature has not, power to malte laws with 
respect to any of the matters enumerated in List I in the Seventh Sehedule to tbis 
Aet (hereinafter called the 'Federal Legislative List ')." 

After aU, one can only express one's own opinion after reading the 
various parts of the Act and these Lists. Nothing is certain in this world. 
I am not committing myself to anything which may, in future, be quoted 
as a precedent, but as far as I have applied my mind I am satisfied that the 
Provincial Government cannot enact a measure of this character. If this 
is 1liO, then the next question which arises is this, that we have, got definitely 
on the Frt:atement of the Law Member, on behalf of the Government of 
India, that the Provincial Government of the Punjab have desired for 
snch a measure and that the Government of India have considered it 
and have ~  the materials and they have come to the conclusion, 
concurring with the Punjab Government, that there is a necessity for II 
~  ~ this character. Now, I win tell you how my mind has evolved 
VarIous pomts and what has been the reaction from time to time. The first. 
question to which I had to apply my mind was whether there was a nf'cefi-
si"::r for this measure and whether the Legislature shOuld pass a measure of 
thl!' character' Undoubtedly, it is a measure which creates a new offence. 
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Undoubtedly, this Bill proposes to place on the Statute-book an ad hoc 
Statute and we cannot pass it merely because the -Government comes 
before us and says that they want it. When the Honourable Member in 

~ of the Bill put his case, I can frankly tell you that my reaction at 
-that tIme ~ that no case was made out to begin with and there was no 
necessity for it. 1 lllutlt say 1 was very much amazed but I do not know 
what the reasons are. I do not know why the case was not put from the 
very beginning in the manner in which it might have been put. Later on, 
I pursued the examination of this point and I followed the other speeches 
and I followed the speech of the Honourable the Home Member with great 
care. I hope you will forgive me because I have no desire really to offend 
anybody and I do not want to say anything which will hurt anybody's 
feelings but you will forgive me when I say that I had fi()t much doubts 
whether a prima f'acic case was made out by the Honourable the Home 
Membel. But whatever little r()om there was for dOUbt in my mind was 
completely removed by the speeches that foll()wed from these C()ngress 
Benches ()n this side. You ha,ve definitely declared-I do not say wrongly 
or rightly-that you are going to preach.,pAd persllade and carry on the 
agitation to stop the enlistment to the army and to stop the recruitment 
to the army. You have definitely said that and not only that but that it 
is your policy that you are going to instigate acts of mutiny and insub-
ordination in these would-be recruits and those who are in the army. 

Mr. S. Satyamurti (Madras City: Non-Muhammadan Urban): 
Nobody said that. 

Mr. M. A. JinDah :  I kn()w that the . speeches of the HQnourable 
Members on the Congress Benches have bOOn very contradictory and have 
been very conflicting. I am not taking one speech or two speeches but I 
am taking, if you will pardon me, the net result of all the speeches. One 
Member said that he stands for pacifism. We have got in every country 
(!1"anh and ('rooks who ~  for pacifism. 1 forgive him ; he is entitled 
to his opinion. I want nothing but entire pacifism all over the world. 
There should be no war. There should be peace and plenty all over the 
world. I have no objection of any kind if all wars are banned. I am not 
now concerned with th()Se Honourable Members who believe in paci&m. 
For myself, it is not a question of belief in pacifism or not believing in 
pacifism. I believe in saving my neck i.f I am in danger. I do not want 
to hurt anybody. I want to be a very gooo man, but it does not follow 
tj1at everybody in this world is good and they do not want to hurt me. 

~  I say that it is realJy not a question of pacifism or non-
pacifism. As pra.ctical men we are going to defend ourselves or ntit' 
That is the question. I say I am going to defend myself. That is my first 
point. My Honourable friend, Mr. Satyamurti. has enunciated six points 
as a condition precedent to accepting this Bill. 

An Honourable Member : What about your 21 points. 

Mr. II. A. Jinnah: Mr. Satyamurti has reduced it to six points 
Bnd other Honourable Members ~  have not confined themselves to 
six points. They asketl for more which he did not. I will come to them ill 
proper time. The question really is firRt of all 88 to the necessity. I do 
not know whether I am right or wrong, I shall be ~I  S()l.'Ty Ito put some--
thing in the mouth of Honourable Members on those Benches which they'. 
did not mean, hut it is for the House to judge and, .at any rate, to examine' 
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the Bill ~ mind whether I am right or wrong in interpreting the 
attitude of the Congress Party. The Bill, as I have analysed it, relates to 
two points and.& third point which mayor may not occur. The :first 
point is : -

.. wilfully dissuadea or attempts to dissuade the public or any person from enter-
iDg the Military, Naval or lAir Forces of His Majeaty." 

That means really interfering with recruitment. The second part of 
the Bill is : 

""'ithout dissuading or attempting to diBBuade any person from entering sueh 
forC!cs, instigatea the public or any person to do, after entering any such Foree, any-
thing whieh is an offence punishable as mutiny or insubordination .... " 

Therefore, to put in a nutshell, it is agitation, movement organised or 
otherwise to interfere with recruits in the army and, secondly, to instigate 
those who are in the army or who enter the army to commit acts or mutiny 
or insubordination. These are the only two points in the Bill. Now, I 
would ask the Honourable Meltlbers this question : do you want me to tlend 
this message--do 110t forget the present conditions in which we arc--to my 
countrymen and say, do not enlist in the army, if you enlist, then mutiny, 
do you want me to instigate every member of the army from the t;epoy np-
wards to an officer-Indian of course, I am talking,-that they should 
mutiny and that they should commit acts of insubordination' Is this the 
message that you want me to convey to the army in India in the present 
conditions in which we are situated. I am unable to do so. Do you want 
this message to be sent, do you 'Yant this lead to be given to your men, men 
who will be your better materiai: superior material because it is only those 
men who will obey that message or that lead. What will be the ('onse-
quence to these men T Are we merely to send this message and send this 
lead from this House or are we going to pursue this message ami follow 
it up with a definite programme against this wicked Government TAre 
we in a position to do tb.at' Let me tell this House what will be the conse-
quence' I only got a letter from an ex-prisoner three days ago. It is a 
heart,...rending letter. He has described how he was carried away and what 
his position today is, and in what plight he is today. I will show that letter 
to my Honourable friends of the Congress Party if they want. They ean 
verify for themselves. Do you want me to tell these men who are lilcely 
to be influenced to run the risk? What will it result in' It will result 
ill blasting the career of some of ~ men ~ it will result in ruination 
of their lives, and if there is a serious revolt it will result in loss of life of 
these men. Would you be able to break this machine' I am not satisfied 
that we could do it now or are ready for it. May I, therefore, counsel to 
you, with all the passion at my command, let us find out other chaullelR, 
other avenues, let us concentrate on something practical and then I thillk 
you might achieve your object. I am not afraid of revolution. I think it 
is the right of every country to revolt. If I instigate the army too.ay, it 
Will be only disastrous to me and not to the opponent whom I want to hit. 
In other words, I do not want to cut my nose in order to spite my fnce. 
'l'hat is the only reasoning which compels me to take up the attituue that 
I hm. My Honourable friend, Mr. Satyamurti, and other Honourable 
Members were narrating a catalogue of grievances or a catalogue of charges 
against the Government. This is rea.l1y not a communal questiun. T do 
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not wish to give it the slightest communal tum beca\l.le eommllllalism has 
really nothing. to do with. the Bill. It has nothing to do with any parti-
cular communIty. Well, If an argument was necessary, I say there is a 
tendency amongst Congressmen sometimes to appeal to the Muslims in tile 
name of their religion, hometimes there is a tendency to coerce them, some. 
ti.J;nes there is a tendency of intimidating them. There was manifest in this 
debate that tendency to influence the Muslim League Members. 
Mr. Gadgil and some other Honourable Members brought in the question 
of Palestine. I entirely agree with them in their points of view with 
regard to Palestine and Waziristan. At any rate to satisfy you about ~  

bona fides I say that we are supporting the principle of the Bill in spite 
of Palestine and Waziristan. If anything we Muslims have got much 
greater grievance against this Government than the Congress Party has. 
We whole-heartedly join you and .we feel in the same way as you do for 
our country. We have moreover feeling of sympathy for our co-religionists 
in other parts of the world. Apart from they being our co-religionists, 
we feel that the policy which the British GQvernment are pursuing in 
Palestine and in Waziristan is unjust and brutal. \Vdl, then we have got 
much greater grievance. I am not introducing any communal issue at all. 
I am only arguing in this way that we Muslims have got much ~  and 
greater grievances against this Government than you can possibly have. 
Then what object have we to support this Bill? Because, as Homebody 
says, we feel that it is a lesser evil. It is the inevitability and practica-
bility which force down our hands. 

.,. 

Now, then, with regard to the catalogue. of charges Bome HOllOUl'abie 
Member said, "  I will not allow you to pass 1his Bill unless you agree here 
I ~  now on the floor of this House to repeal the Government of India Act, 
1935, and give me the c<lnstitution I want". Another point was,-I will 
l"l'lld out those interesting points in Mr. Satyamurti's speech, and there is 
H great deal that I agree with : 

"First, by amending the Government of India Act and handing over defence 
to a responsible minister, responsible for the defence of the country." 

Tht is to be the first gesture in favour of recruitment. Do you not 
think you are trying to kill a fly on a wheel? Do you think that by your 
throwing out this Bill you will make Government give you what you waut , 
Is this a lever strong enough to move this Government Y Are you in 
earnest T 

1Ir. S. Batyamurti: Yes. 
lIr.l'tI. A. Jinn&h : By throwing out this Bill only or also en('ouraging 

acts (If mutiny and iu!.ubordination Y Surely. 

Now, let me get on : 
" Se('ondly, yon want withdrawal of British troOp8 as 800n as possible from the 

country completely." 

Rut is this not a contradiction in terms' Of course we want the 
British ~ to be withdrawn from this country. That is the policy we 
h-ave pe,.sistently maintained, and the argument is unanswerable, Ulll-

aSl'lIiJahle. except. of course. that the ~  is not willing; and we 
... ant the anny in this country to be completely Indianised. I have for 
many years fought for it. with very little success, if any at all. But, at 
tlte saml' time, you say that the best material,-because those who will 
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hear your message will be your best ~  not join the ~  
and therefore in the result. the undesirables and the worst mercenaries 
will' join the a;my. In the same breath you want the army to ~ Indianised. 
Is this not a contradiction in terms' I know we are impatIent becaWle 
We have reason to be Impatient. But this is not the way to do it; by 
saying " Do this or else I will throw out this B ~ ", with ~  results , 
I am uot in love with this Bill at all and would ~ to thorow It out, but 
who will suffer for it T That is the question. 

Then the next point is this : 
" Thirdly, by frankly and honestly accepting a scheme of Indianisation which 

will Indianise the ranks within 20 years at the most." 

I whole-heartedly support it. I have stood for it, I cannot tell you 
for how long. And let me tell you that in the Defence Committee of 
the first Round Table Conferf'nce even on a modest proposal made by 
me. I found to my regret that there was not a single Indian who ~ 

ported me. And the proposal was that at any rate in the future the 
officer ranks should be recruited from amongst the Indians only and not 
Britishers. Even then I do not know how long it would take. One 
eh1;imate was that it would take 40 years and another estimate was 50 
years. But even then it would have taken 40 to 50 years before the offi-
cer rllnk of the Indian army would ~  been completely Indianhied. 
That was a proposal fOr which I fought single-handed and if you will 
look up the proceedings you will see that there was not another Indian 
to support me. 

Then the fourth point is this : 
"By treating our Indian officers well and eneounging them.' , 

But you are going to instigate them to acts of mutiny and insub-
ordination. The Bill aims at preventing that and if no one attempts 
to do 1l>at it will remain a dead letter. It was there in 1932 and was 
repealell in 1935. I do not know what happened to this Government, 
bad as it is j probably they were in a good frame of mind j they ~ 

their own calculations, sometimes correct and sometimes not. Anyhow, 
they ~  up in 1935 and repealed that part of the Criminal Law 
Amendment Act. Therefore, when you say " treat our officers well and 
encourage them ", that will depend upon ourselves : 

" Fifthly, by abolishing the eight· unit scheme and malring British and Thdian 
ofticers equals and allowing Indian ofticers to command Britillh officerll and not 
keeping them baelt on· racial grounds.' , 

I entirely agree. 'l'hat is DOt a new point at all. Then: 
"Sixthy, by making it clear to His Majesty's Government that Indians will 

not take part in any war against the interests or the will of India."· 

On that point I entirely agree. Government say that the Indian 
army is " primarily and mainly" for the interests of India and for the 
internal Necurity of -India. There is a loophole in this phraseology and 
r want to go further and say ~ it should be entirely and solely and 
(IDly in the interests of India. And if you want to use our army you 
ean only do it in such war or difficulty or trouble as is likely to ,at!ect 
the Indian interests, and in which we. would willingly eo-operate ~  

Y01l and help you. But I quite agree-that there is a loophole under the 
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present constitutional position, and having regard to the right over and 
control and .the vesting of the army in hands which are not responsible 
to us, how. IS ~  t'J be cured 1 As my Honourable friend, Mr. 
&t.\"amurtI, saId, and somebody else said the India of 1914 was different 
froll! the India of 1938. I. am now contemplating a waro having passed 

~ the stage of recrUItment and instigation to mutiny and insub-
ordmatlOn. Let us see what should or would be done with our army 
havinl!" this Bill as a Statute. And let me tell you that however dull an 
.Englislnnan may be he is not quite so dull as not to realise what is the 
true force of public opinion in this country notwithstanding the pro-
vision!' (,f this Bill. And as I said, I again recommend ~ you, let us 
try other channels and other methods which are in our hands which wc 
are neglecting and we are frittering away our energies in ~  matt.ers. 
L'lt that time come--I do not know whether a war is going to break 'lut 
or not: we have been hearing a lot about it lately but I do not kuow 
whether it will _ break out-it does not look like breaking out for some 
time : but, so far as that contingency is concerned, let that contingency 
arise and then, if we follow the right lines which are available to us, 
believe me it will be very  very difficult for this Government to utilise 
our army when we do not w;an.t it. Why do you say that you will be 
prevented from taking that attitude if we so decide? What iR the 
obstacle in your way? This Bill which provides some punishment for 
a year or whatever it may be-Is that the obstacle in your way T Do 
you think as practical men, as poli,ticians that if a war breaks out tomor-
row, it is not open to the Government to enact a measure of this character 
and even worse by Ordinance' What will you do then' Will you be 
frigiltem'd then' The only obstacle is only one year's punishment or two 
years in this Bill. 

An Honourable l'tIem.ber : Anticipating the result? 

Mr. ltl. A. Jinnah: We have moved an amendment to that effect 
and this Government cannot carry anything to which we do not agree. 
But I was only taking as an illustration of the point I wanted to make 
and it is this : this is for the period of time the third contingency I mE:.n-
tioned : the first period is the recruitment and the second is the instigat-
ing of officers and sepoys in the army to acts of insubordination : for that 
I certainly will not take any responsibility of endorsing it as I have ex-
plained ; the third stage is this, that the war breaks out. If I may say 
'Sf) I listened to the speech of my Honourable friend, the Leader of the 
l\'ationllIist Party, with very -great respect and, whether I agree with 
him or not, he maintained, if I may say so, the dignity and position of 
a Leader. He put his arguments very forcibly: similarly, my friend 
the Daputy President: he put his arg"Uments and maintained the 
dignity lIlIf! posi li(,n as a Leader; and that was the point which was 
r-eally revolving in my mind-my friend, Mr. Aney's point, is that this_ 
is really (Jone to flnticlpate 8 war. Now, at that time the position will 
be this. As soon as t'-.e last war broke" out we had Ordinances, the 
Defence of India Act and other ~ in this country ann in every other 
~  So. when a war breaks out, (lan you imagine that this ~ 

ment is going to keep still' ProbabJy they have' got these Ordinances. 
alrNldy ready in their Rccretariat. The danger is there already-one 
year or two years Or it may be . .1b:e ,.rrears-:-but I. ao not.tlJ.ink tbat.-that .. .. . 
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is going to be an obstacle in the way if we are going to pursue the right 
lines, and God willing, in spite of Ordinances and in spite of the great 
machinery behind them, I do think we can paralyse them if they do not 
obey our will .....• 

Maulvi Abdur :Rasheed ChaudhurY (Assam: Muhammadan) : Ma,. 
I know how? 

Mr. M. A. JiDnah : I will tell you when the time comes. 

I have -exhausted Mr. Satyamurti's six points : now I come back 
to the Bill. So far 8S the Bill is concerned, I agree with Mr. Satyamurti 
that we do not want to hold the baby for the Punjab Government. 
Whether I am right or wrong in the opinion that the Punjab Legislature 
has no power to enact this measure, even assuming that I am right, I do 
not want this Statute to operate in the Punjab or in any province at all, 
as imposed by the Central Government. Therefore, lVe considered the 
matter very  carefully and we have given an amendment and I will cer-
tainly not support this Bill unless that amendment is accepted, 
namely...... ! 

Mr. D. K. Lahiri Chaudhury (Bengal: Landholders) : It is an 
agreed amendment ! 

1Ir. M. A. JiDna.h: No, it is oot : if you insinuatE' and attribute 
motives I have nothing more to say, but I have insisted upon it. It is 
no use saying :  " Government have agreed ". Do you really think that 
it is better that each province should decide for itself or not? If there 
is any meaning in provincial autonomy, we are going to pa.ss this baby 
back to the Punjab Government and we will tell them: "Hold your 
baby". If you want this measure, if you think there is a necessity for 
it, you stand the racket and take the responsibility and face your legis-
lature. Therefore, this is one of the points I have insisted upon 
Another point is that no person should be prosecuted without the 
previous sanction of the Local Government. I do not want this mea-
sure to be used for any other purpose--or rather abused; -and, there-
fore, no person should be prosecuted except with the ~  of the 
Local Government. The next thing is with regard to the sentence. I 
think myself it will be sufficient and wil1 serve the purpose we have in 
view if it is only one year and not more. With regard to clause 2 (a) 
I am not satisfied with it and I propose it should be in this form-
amendment No. 7 on the supplementary list. That is on the supple-
mentary list No.2: 

" (II) with inteat to affect adveraely the recruitment of periollB to lerve in tu 
Military, Naval or Air Foreea of HiB Majesty, wilfully cIiMuadetl or attempts to 
diMuade the pnb1ie or uy perlon from entering aay luch Forees, or." 

I may say that it is not the last ,vord on the ~  If any 
other amendment comes from any other quarter, believe me, I am quite 
willing to cPDsider and say whether I can agree Or not. 

An Bonoarable llamber : Thank you. 
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Mr. ~ A. ~ : B~  that is a different P9int altogether. There-
fore, havIng consIdered thIS from all points of view I feel and my Party 

~ ~  we shall ~ doing the greatest harm to' our ~  under the 
condItIons as they eXIst ~  to allow, as it is threatened to do a 
~  an organized. movement, an agitation, to stop ~  
w .mstIgIIlte acts of mutiny .and insubordination. Well, Sir I regret I 
am unable to subscriblil to that view, and I hope that one day'perhaps my 
friends will realise that I have acted with the same motives they claim 
for themselves and that I have done a service to the interests of India. 

Mr. C. M. G. Ogilvie (Defence Secretary) : Sir, I have been accused 
of having been rather over-brief in my speech on the motion for cOllsidera-
tion. 1 was, however, under the impression that a brief description of the 
intense campaign against recruitment that is now being carried on in the 
Punjab, and a summary of the views, the expressed views, of the people 
whl! were carrying it on, would be sufficient. I may again be guilty of the 
error of over-brevity, as my friend, Mr. Jinnah, in his most lucid exposi-
tion, has shown most clearly the nature of the case, if it can be so-called, 
which we have t{) meet. I am particularly grateful to him for .lisposing 
finally of the legal point ..... . 

Mr. S. Satyamurti: Finally T 

Mr. C. M. G. Ogilvie: Finally. 

Mr. S. Satyamurti : Federal Court ! 

Mr. C. M. G. Ogilvie: I am particularly grateful to him for disposing 
tinally of the legal point, as I feel I am ~  ill-equipped to cross 

~ in that field with so eminent and experienced a jurist as the Leader 
of the Opposition. There were three statements made by the Opposition 
speakers with which I cordially agree, one by my friend, Mr. Aney, that 
the debate has been remarkable for the extreme frankness of the "iews 
f'xpressed, the second was a remark in my friend Mr. Asaf Ali's speech to 
the effect that the debate had  had a chequered career, and the third was 
culled from the oration of the same speaker was that many speakers had 
unfortunately side-stepped the issue. There were in fact very few argu-
ments adduced which had any close connection with the Bill itselC. I will 
start with those which, in my opinon, had least connection and get those out 
of the way. 

As mv friend Sardar Mangal Sing'll, said, the Opposition had suc-
ceeded in' getting 'discussed or debated by themselves various adjourn-
ment motions which had been disallowed on grounds of public policy. T 
presume that their connection with the Bill was that a Government which 
would do-things like that deserved to have its army tampered with. The 
fll"81: of them was the case of bombing on the Frontier, and we heard a 
very horrible and lurid account of it from my friend, Mr. Abdul Qaiyum, 
according to which, one would, if one knew nothing about it, draw the 
conelusionthat peaceful, harmless, humble, highlanders were being 
bombed to extinction in their village homes, that no women or childt'en 
were ] eft alive in Waziristan ..... . 

Mr. Abdul Qaiyum (North-West Frontier Province: General): I 
never said that. 
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lttr. C. M. G. Ogilvie: ...... and that this was being done from 
sheer motives or aggression on those whom he was pleased to call peace-
ful civilians. In a few sentences later, however, my Honourable and 
invaluable friend described a blood-thirsty raid on Bannu, in ~  

according to his own words,. innocent people were shot and their property 
looted and burnt. Where were your innocent civilians then.' I noticed 
also with great interest that he made an interpolation yesterday, ciuring 
the speech of my friend, Captain Sir Sher Muhammad Khan, when the 
latter was discussing the attack of Afridis on Peshawar in 1930. He ~  : 
'We wanted them'. Did he also want them to attack Bannu Y "The 
actual faets of bombing on the Frontier are perfectly well-known to {'\·ery-
one and they have been publicly stated many times. They have been 
clearly and fully set forth in the command paper which is at the ~  of 
Honourable Members, and I have myself answered questions in great uctail 
01.1 the subject. I may, however, repeat in brief that it is not designed to 
secure loss of life, but the prevention of avoidable casualties, that it is 
. better both from our point of view and the point of view of Mahsuus and 
the Waziri raiders that the tribesmen should be subjected to inconvenience 
as a result of the threat of bombing than that we should have to embark nn 
a difficult land campaign with heavy casualties on both sides. Frequently 
land action has been avoided by this means. His comparison of the bomb-
ing of great cities in Spain and China without warning with the bombing 
or threatened bombing after full warning of small fortified hamlet:;; popu-
lated by a nomadic population who are accustomed every year to luove 
themselves bag and baggage has no meaning, and the two cases have even 
less relationship than that alleged in his statement that a certain eminent 
person's nephew was supporting his policy,-they. are not even remote 
.cousins. What his real reasons are for objecting, I leave the House to draw 
its own conclusions. ~  seem to me to· be remarkably obvious. 

The next argument was alleged discrimination against Indian ;:om-
1 l'.1[. missioned officers. I wish to reject that with all thc 

force at my command. Some Indian commissioned 
officers have sometimes their difficulties-we are fully aware of that-
owing to the fact that the life is new and strange to many of them. We 
fully'realise that. and if there is any discrimination it is in their favour. 
I do not want it to be understood that we regard them anything but highly. 
Those of the type and character to make good officers, of whom there must 
be an illimitable supply in this country, those of them whom we ~  arc 
splendid officers and fully bear out the highest traditions of the Indian 
army than which I cannot possibly say more. The third connected point 
was Sir Philip Chetwode's speech. I think I have already indicated-I 
thought, proved to the satisfaction of the Rouse-that no slight of (lny kind 
was intended to Indians generally or Indian officers in particular. The 
fact is that a number of persons who might make and probably won1d make 
-excellent civil servants, doctors or lawyers, have found themselves in the 
army and they find eventually that to make military life their profession, 
their life's work, is not  suited to them. But there is no more in it than 
that. There is no bearing on class or caste or tribe or ~  what .. 
-ever. A large number, a comparatively large number of the right type are 
fort'hcoming and we hope that in. future. that more.will be, and one I)f. our 
problems is how to tap them. But when we get them they are splendid 
officers fully worthy of the confidence reposed in them to uphold the hOllour 
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~  dignity ?f ~ ~ in. India. Those three matters have remarkably 
httle connection wlth thIS Bill, and I now proceed to some which appeal· to 
have more. 

One is that the Bill is novel. It is not novel. The first :!lause was 
part of the law in 1932-35. Previous to 1932 there had been a certain 
amount of speaking ~ ~ service in the army and police being unlawful, 
and, therefore, the. prOVJSIOn found its way into the Criminal Law Amend-
ment Act. But in the years 1932-35 that activity had entirely ceased aud, 
therefore, it was dropped. Unfortunately, within the last eighteen llloutlui, 
this activity has recrudesced to a most alarming extent anel, thereforc, it 
has been thought necessary to replace it in the ~  The l;eeOllU 
clause is the only new one and that, I noticed with interest, was ~  

alluded to by any of the Opposition. The new offence is that one-aoking 
people to enlist with intention to mutiny afterwards. That is the new 
offence which the ingenuity of certain persons has created and to llleet it, 
therefore, a new law has become necessary. The nex:t point was that the 
Bill was unnecessary as the existing laws deal with the offences which it 
seeks to penalise. It has been amply proved that they do not. The third 
is that normal recruitment has not been affected, or, if it has been, it is 
due to other causes. I stated in my speech on the consideration motion 
t'hat normal recruitment had not been affected. The normal recruitment 
has not been affected though Mr. Gadgil took the trouble to prove what I 
said, by reading out a large number of pages from the strength l·eturns. 
The idea, as I said before, was--I repeat it again now,-that the ·,irulence 
and intensity of this propaganda would, in the opinion of the GoYernment, 
make an expansion of the army difficult in time of war ; also we might he 
getting in a certain amount of tainted and disloyal material. That is a 
danger which we cannot afford to neglect. The next was that the Bill 
affects civil liberties. I suppose section 302 affects civil liberties-it a.ffects 
liberty any way, though perhaps not civil. The statement that this kind 
of thing would be allowed in Canada and so on, is, I think, too monstr-
ously absurd to require contradiction. Anyone who went rOUIJd and 
preached in Canada t'hat a man should not enlist when the next war came 
or enlist with the intention of mutinying would be dealt with very l;um-
marily indeed. Then, there were three more of a different type. One was 
that there should be a national army. How does the Bill atreet that? 
Another was that the present form of the constitution should be changed 
...... (At this stage, Mr. M. Asaf Ali rose in his place.) Please let me 
go on. . ... and that there should be a defence ministry. How does the 
Bill affect that? The third is that the Indian army should not he used 
for purposes other than the derence of India. How does the Bill affect 
that T ' As my Honourable friend, Mr. Jinnah, said in so many words, t'he 
case of the Opposition seems t{) rest u1?on the ~  to support ~  ~  , 
offences which are dealt wit'll by the BIll. I refram from quotmg .:he 
terrible remarks made by a large number of persons on the Oppo;;ition 
Benches. The reason why I said that I hoped that this Bill was uncontro-
versial was that J believed that. whatever our difference", we all had one 
common link, a little tenuous perhaps, but we had. We are lIelllbers of 
the same House. \Ve are Members of the same House because we have all 
tHken the oath of alleO'ianc€'. (Cries of " Oh !" from the Congress 
Benches.) I fully realise that the members of the Opposition do not like 
being reminded of that ~ What they had to say hardly squares with 
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[Mr. C. M. G. Ogilvie.] 
it ; in fact, as one Honourable Member stated, it must be nauseating to 
them. But still so long as threats of this kind are introduced into debates, 
it seems to me that the whole spirit of parliamentary relations is being 
undermined. That the Government should have to listen to such stuff is 
almost intolerable. 

Mr. S. Satyamurti: On a point of order, Mr. President. My Honour-
ahle friend said that for Government to hear such " stuff ,l is intolerable. 
All speeches made in this House are ex hypothesi perfectly Parliamentary, 
subject as they are to your rulings. If my Honourable friend found any 
un-Parliamentary word or phrase, it was open to him to object, and you 
would have Mlled on the merits of the case, but after listening to the whole 
debate and not having raised a single point of order, except one, on which 
I withdrew, after your ruJing that it was un-Parliamentary, it is an insult 
to a section of t'he House, when the Honourable Member characterised a 
whole series of speeches as " stuff ", especially as they have been dealt with 
by you as perfectly Parliamentary and in order. I Bubmit, Mr. President, 
that this ought not to be tolerated. 

Mr. President (The Honourable Sir Abdur Rahim) : I understand 
that the word objected to is " stuff " ..... . 

Mr. O .•. G. Ogilvie: I withdraw the word" stuff" and substitute 
the word" speeches". These speeches have been dealt with by Mr. Jinnah, 
and I shall say no more about the necessity for this Bill. With these 
words, I oppose the circulation of the Bill. 

Mr. Preaiclent (The Honourable Sir Abdur Rahim) : There are two 
amendments, one in the name of the Congress Party and one in the name 
of the Congress Nationalist Party. J understand that it is agreed among 
the two parties that it will be quite sufficient to put the motion in the name 
of Mr. Satyamurti, and, if necessary, later on, the motion in the llame of 
Sardar Sant Singh. 

The question is : 
" That the Bill be eirculated for the purpose of elieiting opiDion thereon till the 

30th September, 1939." 

The Assembly divided. : 

(When the Division was in progress.) 
Mr. S. Satyamurti: On a point of order. I see that an Honourable 

Member (Mr. K. Ahmad) is being taken into the "Noes" Lobby by 
force. 

Mr. President (The Honourable Sir Abdur Rahim) : If the Hon(Jur-
able Member says that he was coerced into voting one way or the other, 
then that vote will be invalid. 

(Division in progress.) 

[At this stage', Mr. K. Ahmad wall being physically pressed to cast 
his vote by different Honourable Members one way or the other.] 
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No 
Mr. President (The Honourable Sir Abdur Rahim) : Order, order. 
Honourable Member should be forced to vote one way or the other \ 

AYES-56. 

Abdul Qlliyum, Mr. 

Abdul Wajid, Maulvi. 

Abdur Raaheed Chaudhury, Maulvi. 
Aney, Mr. M. S. 

Asaf Ali, Mr. M. 
Ayyangllr, Mr. M. Ananthasayanam. 

Banerjea, Dr. P. N. 

Chaliha, Mr. Kuladhar. 
Chattopadhyaya, Mr. Amarendra Nath. 

Chaudhl1ry, Mr. Brojendra Narayan. 

Chettiur, Mr. T. S. Avinashilingam. 
Chetty, Mr. Sami Veneatachelam. 
Chunder, Mr. N. C. 

Das, Mr. B. 
Das, Pandit Nilakantha. 
Datta, Mr. Akhil Chandra. 

Desai, Mr. Bhulabhai J. 
Deshmukh, Dr. G. V. 

Deshtnukh, Mr. Govind V. 

Gad¢.l, Mr. N. V. 

Govind Das, Seth. 

Gupta, Mr. K. S. 
Hans Raj, Raizada. 
Hegde, Sri K. B. Jinaraja. 

Jedhe, Mr. K. M. 
Jogendra Singh, Sirdar. 

Joshi, Mr. N. M. 
Kailash Behari Lal, Babu. 

Lahiri Chaudhury, Mr. D. K. 
Lalehand Navalrai, Mr. 

Maitra, Pandit Lakshmi Kanta. 
Malaviya, Pandit Krishna Kant. 
Mangal Singh, Bardar. 

Misra, Pandit Shambhu Dayal. 
Muhammad Ahmad Kazmi, Qazi. 
Paliwal, Pandit Sri Krishna Dutta. 
Pande, Mr. Badri Dutt. 

Parma Nand, Bhai. 
Raghubir Narayan Singh, 0lI0uclhD. 
Ramayan prasad, Mr. 
Ranga, Prof. N. G. 
Rao, Mr. M. Thirumala. 

8aksena, Mr. Mohan Lal. 
Sant Singh, Sardar. 
Santhanam, Mr. K. 
Satyamurti, Mr. S. 
Sham Lal, Mr. 

Hheodass Daga, Beth. 
Singh, Mr. Gauri Shankar. 
Singh, Mr. Ram Narayan. 
Sinha, Mr. Satya Narayan. 

Som, Mr. Suryya Kumar. 
Sri Prakasa, Mr. 
Subbarayan, Shrimati K. Radha BRi. 
Subedar, Mr. Mann. 
Varma, Mr. B. B. 

NOE8-67. 

Abdoola Haroon, Seth Haji Bir. 

Abdul Ghani, Maulvi Muhammad. 
Abdul Hamid, Khan Bahadur Sir. 

Abdullah, Mr. H. M. 
Ahmad Nawaz Khan, Major Nawab Sir. 

Ahmed, Mr. K. 
Aikman, Mr. A. 
Anderson, Mr. J. D. 
Ayyar, Mr. N. M. 
Azhar Ali, Mr. Muhammad. 
Bajpai, Sir Girja Shankar. 
Bewoor, Mr. G. V. 
Bhutto, Mr. Nabi Baksh Dlahi Babh. 

Boyle, Mr. J. D. 

Chanda, Mr. A. K. 
Chapman-Mortimer, Mr.T. 

Chatterjee, Mr. R. M. 

Clow, The Honourable Mr. A. G. 

Conran-Smith, Mr. E. 
Dalal, Dr. R. D. 
Dalpat Singh, Sardar Bahat!ur Capb..in. 
Damzen, Mr. P. R. 
Dutt, Mr. S. 
Essak Sait, Mr. H. A. 8at1:.l).r H. 
}'aruqui, Mr. N. A_ . 

Fazl-i-Haq Piraeha, Khan Bahadur 
Shaikh. 

Ghulam Bhik Nairang, Syed. 
Ghulam Muhammad, Mr. 
Griffiths, Mr. P. J. 

Grigg, The Honourable Sit James. 
James, Mr. F. E. 
Jawahar Singh, 8arda': Bahadur Bardar 
Sir. 

Jinnah, Mr. M. A. 

~  Ahmed, Bhams-ul-Ulema. 
I.loyd, Mr. A. H. 
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Maclteown, :Mr. J. A. 
Maxwell, The Honourable MJ. R. M. 
Mebr Sbah, Nawao Sabibzad:t Sir Sayed 

Muhammad. 
Metcalfe, Bir Aahr".,·. 
Miller, Mr. C. C, 
Mitchell, Mr. K. G. 
:Mukerji, The Honourable Bir Manmatha 

Nath. 
Mukharji, Mr. Baaanta Kumar. 
Murid HUBsain Qureshi, Khan Bahadur 

NaWab Makhdum. 
Nauman, Mr. Muhammad. 
Nur Muhammad, Khan Bahadut Bhaikh. 
Ogilvie, Mr. C. M. G. 
Wuildin Ahmad Biddiquee, Shaikh. 
Bahman, Lieut.-Col. M. A. 
Rajah, Raja eir Vaaud8ft. 
Scott, Mr. J. BamsaY', 

The motion was negatived. 

Bhahban, Mian GhuJam. Kadir Muhammac1. 
Shaukat Ali, Maulana. 
Sher Muhammad Khan, Oaptain Bardar 

Sir. 
Siddique Ali K)lan, Khan Bahadur 

Nawab. 
Sivaraj, Rao Sahib N. 
Smith, Lieut.·Colonel H. C. 
Sukthankar, Mr. Y. N. 
Elundaram, Mr. V. B. 
Town, Mr. H. S. 
Tylden-Pattenson, Mr. A. E. 

,Umar Aly Shah, Mr. 
'Walker, Mr. G. D. 

Yamin Khan, Bir Muhammad. 
Zafar '.Ali Khan, MauIana. 
Zafrullah Khan, The Honourable 8Jr 

Muhammad. 
Ziauddin Ahmad, Dr. Bir. 

Xr. President (The Honourable Sir Abdur Rahim) : Order, order. 
The question is : 

•• That the Bill be eireulated for thje purpoae of eliciting opinion thereon before tlw 
30th October, 1938." 

The Assembly divided : 

AYEB-56. 

Abdul Qaiyum, Mr. 
Abdul Wajid, Maulvi. 
Abdur Rasheed Chaudhury, Maulvi. 
Aney, Mr. M. B. 
Asaf Ali, Mr. M. 
Ayyangar, Mr. M. Ananthasayanam. 
Banerjea, Dr. P. N. 
Chaliha, Mr. Kuladhar. 
Ohattopadhyaya, Mr. Amarendra Nath. 
Chaudhury, Mr. Brojendra Narayan. 
Chettiar, Mr. T. B. AvinaBhilingam. 
Chetty, Mr. Sami Veneataehelam. 
Chunder, Mr. N. C. 
Das, Mr. B.-
Das, Pandit Nilakantha. 
Datta, Mr. Akhil Chandra. 
Desai, Mr. Bhulabhai J. 
Deshmukh, Dr. G. V. 
Deshmukh, Mr. Govind V. 
GadgiI, :Mr. N. V. 
Govind Das, Beth. 
Gupta, Mr. K. B. 
Hanll Baj, Rabada. 
Hegde, Bri K. B. Jinaraja. 

J edhe, Mr. K. ll. 
Jogendra Singh. Sirdar. 
Joshi, Mr. N. M. 
Kailash Behari Lal, Babu. 
Lahiri Chaudhury, Mr. D. K. 
Lalchand Navalrai, Mr. 
Maitra, Pandit Lakshmi Kanta. 
Malliviya, Pandit Krishna Kant. 
Mangal Singh, Sardar. 
Misra, Pandit Bhambhu Dayal. 
Muhammad Ahmad Kazmi, Qazi. 
Paliwal, Pandit Bri Krishna Dutta. 
Pande, Mr. Badri Dutt. 
Parma Nand, Bhai. 
Raghubir Narayan Singh, Choudhri. 
Ramayan Prasad, Mr. 
Ranga, Prof. N. G. 
Rao, Mr. M. ThirumaIa. 
Saksena, Mr. Mohan Lal. 
Bant Bingh, Sardar. 
Santhanam, Mr. K. 
Batyamurti, Mr. B. 
Bham Lal, Mr. 
Bh80daaII Daga, Wb. 
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Hingh, Mr. Gauri Shankar. 
Hingh, Mr. Ram Narayan. 
Sinha, Mr. Satya Narayan. 
Som, Mr. Suryya Kumar. 

Sri Prakasa, Mr. 
Subbarayan, Shrimati K. Radha Bal. 
Subedar, Mr. Manu. 
Varma, Mr. B.  B. 

NOE8---86. 

Abdoola Haroon, Seth Haji Sir. 
Abdul Ghani, Maulvi Muhammad. 
Abdul Hamid, Khan Bahadur Sir. 
Abdullah, Mr. H. M. 
Ahmad·Nawaz Khan, Major NiLwab Sir. 
Ahmed, Mr. K. 
Aikman, Mr. A. 
Anderson, Mr. J. D. 
Ayyar, Mr. N. M. 
Azhar Ali, Mr. Muhammad. 
Bajpai, Sir Girja Shankar. 
Bewoor, Mr. G. V. 
Bhutto, Mr. Nabi Baksh TIlahi Babh. 
Boyle, Mr. J. D. 
Chanda, Mr. A. K. 
Chatterjee, Mr. R. M. 
Clow, The Honourable Mr A. G. 
Conran-Smith, Mr. E. 
Dalal, Dr. R. D. 
Dalpat Singh, Sardar Bahadur Captain. 

Damzell, Mr. P. R. 
Dutt, Mr. S. 
Essak.Sait, Mr. H. A. Sathar H. 
Faruqui, Mr. N. A. 
Fazl-i-Haq Piracha, Khan Bahadur 
Shaikh. 

Ghulam Bhik Nairang, Syed. 
Ghulam Muhammad, Mr. 
Griffiths, Mr. P. J. 
Grigg, The Honouraiiic Hir Jllmos. 
James, Mr. F. E. 
Jawahar Singh, Sardar Bahadur Sardar 
Sir. 
Jinnah1 Mr. M. A. 
Kamaluddin Ahmed, ~ Ulemll. 

Lloyd, Mr. A. H. 
Mackeow:n, Mr. J. A. 

The motion was negatived. 

Maxwell, The HOllOt.!·llJlc Mr. U. M. 
Moor Shah, Nawab Sahibzl\c1a Sir Sayed 
Muhammad. 

Metcalfe, Sir Auhrey. 
Miller, Mr. C. C. 
Mitchell, Mr_ K. G. 
Mukerji, The HonOllrable Sir Manmatha 
Nath_ 

Mukharji, Mr. Basanta Kumar. 
Murid Hussain. Qureshi, Khan Bahadur 
Nawab Makhdum. 

~  Mr. Muhammad_ 
Nur Muhammad, Khan Bahadur Shaikh. 
Ogilvie, Mr. C. M. G. 
Rafiuddin Ahmad Siddiquee, Shaikh. 
Rahman, Lieut.-CoI.M. A. 
Rajah, Raja Sir Vasudeva. 
Scott, Mr. J. Ramsay. 
Shahban, Mian Ghulam Kadir Muhammad. 
Shaukat Ali, Maulana. 
Sher Muhammad Khan, Captain Sardar 
Sir. 

Siddique Ali Khan, Khan Bahadur 
Nawab. 

Sivaraj, Rao Bahib N. 
Smith, Lieut.-Colonel H. C. 
Sukthankar, Mr. Y. N. 
Sundaram, Mr. V. S. 
Town, Mr. H. S. 
Tylden-Pattenson, Mr. A. E. 

Umar Aly Shah, Mr. 

Walker, Mr. G. D. 

Yamin Khan, Sir Muhammad. 

Zafar Ali Khan, Maulana. 

Zafrullah Khan, The Honourable Sir 
Muhammad. 

Ziauddin Ahmad, Dr. Sir. 

Mr. President (The Honourable Sir Abdur Rahim) : There were two 
other motions for circulation which were moved. One was by: 
Mr. Ayyangar. 

ltIr. M. Ana.uthasa.yana.m ~ (Madras ceded Districts an4 
Chittoor : Non-Muhammadan Rural) : Sir, I withdraw my motion. 

The motion was, by leave of-the House, withdrawn. 
• L283LAD ~ . ~ • 
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Mr. President (The Honourable Sir Abdur Rahim): 'l'he other 
motion was moved by Mr. Laichand Navalrai. 

,. 
Mr. Lalcband NavaJrai (Sind: Non-Muhammadan Rural) : Sir, 1 

withdraw my motion. 

The motion was, by leave of the House, withdrawn. 

Mr: President (The Honourable Sir Abdur Rahim) : Now, I '\vill put 
the main motion. The question is : 

" That the Bill to amend the criminal law be taken into consideration." 

,The Assembly divided : 

AYE8-65. 

Abdoola Haroon, Seth Haji Bir. 
~  Abdul Ghani, Manlvi ~ • 

Abdul Hamid, ~ Bahadur EJii.: 
Abdullah, :Mr. H. :M. 

Ahmad Nawaz Khan. Kajor Nawab Bir. 
Ahmed, Mr. K., 

Aikman, Mr. A. 

AnderllOn, Mr. J. D. 

Ayyar, Mr. N. M. ~  

AZhar Ali,'Yr. Muhammad. 

B ~ ~ Girja Bhankar. 
Bewoor, Mr. G. V. 
Bhutto, Mr. Nabi Babh Dlahi Babh. 
Boyle, Yr. J. D. 
Chanda, Mr. A. K. 
ChlItterjee, Mr. R. M. 
Clow, The Honourable Mr A. G. 
Conran-Smitll, Mr. E. 
Dalal, Dr. R. D. , 
Dalpat Singh, Sardar Bahadur Capto&in. 
Damzen. Mr. P. B. 
Dutt, Mr. 8. '. 
Essak Bait, Mr. H .. A. BatJJ!U' H 

~  ~  A. 
Fazl-i-Haq Piraeha, Kt.'lD Ruttdur 
Shaikh. 

Ghulam Bhik Nairang Byoo. 

Gh1ilam Muhammad, "r:· 
Griffiths, Mr. P. J. 
lanies, Mr. l!'. ~  

jawahar Bingh, Bardar Bahadur Sardar 
Bir. 

~  ~ ~ ~  
Lloyd, Mr. A. H. 
Maekeown, :Mr. J. A. i. ,  • 

~  The Honourable ~  R. M. 

Mehr Shah, Nawab BoLibzadR Bir Elayed 
lIuhammad. 

Metcalfe, Sir AubrAY. 
Miller, Mr. C. C. 
Mitchell, Mr. K. G. 

Mukerji, The Honourable Sir Manmatha 
Nath. 

Mukharji, Mr. BaaMta Kumar. 
Murid Hussain Qureshi, Khan Bahadur 
Nawab Makhdum. 

Nauman, Mr. Muhammad., _, 
Nur Muhammad, Khan Bahadur Shaikh. 
Ogilvie, Mr. C. M. G. 

Rafiuddin Ahmad Biddiquee, Shaikh. 
Rahman, Lieut.·Col. M. A. 
Rajah, Raja Sir VasudevL 
. .' , . ~ 

Scott, Mr. J. Ramsay. 

Shahban, Mian ~  Kadir Muhammad. 

Sbaukat Ali, Kaulana. 

Sher Muhammad Khan, Captain BardIn 
Sir. 

Siddique Ali Khan, nan Bahadur 
Nawab. 

Sivaraj, Rao Sahib N. 

Smit4. ~  a C. 
Sukthankar, Mr. Y. N. 

Sundaram, Mr. V. S. 

'. Town, ~  I ~ ~  ''/ 
~  Mr. 

~  ~~  Mr. 

Walker, 'Mr. G. D. 

A. E. 

. ~  • ' 

Yamin Khan, Bir Muhammad. 
",··A "' ~ •• " ........ ".IorT,.."f\ 
Zalar .Ali Khan, :MauJana. 

~ . ~  r't. .,r •• ,  • .., ~  

Zafrullah Khan, The Honourable Sir 

~~ ':. "  " 
Ziauddin Ahmad, Dr. Bir. • 
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NOEB-55. ,,r 

A).clul Qaiyum, :Mr. 
A bal Wajid, M-aul'ri. 
Aney, Mr. M. S. 
.Asaf . 'Ali, Mr. M. 
Ayyangar, Mr. M. Ananthaaayanam. 
Banerjea, Dr. P. N. 
Chalih&, Mr. Kuladhar. 
Chattopaclhyaya, Mr. Amarendra Nath. 
Chaudhury, Mr. Brojendra Narayan. 
Cbettiar, Mr. T. S. A'rin ..... jJjDII"ID 
Chatty, Mr. Sami Veneataehelam. 
Ohunder, Mr. N. C. 
Du, Mr. B. 

Lalehand Navalrai, Mr. 
lifaitra, Pandit Lakshmi Kanta. 
Malaviya, Pandit Krishna Kant • 
Mangal Singh, Bardar. 
Misra, Pandit Shambhu Day.1. . 

~  Ahmad Kazmi, ~ 

Paliwal, Pandit Sri Krishna ~ 

Pande, Mr. Badri Dutt. 
Parma Nand, Bhai. 
Bapubir Narayan Singh, Choudhrl. 
Ramayan Prasad, Mr. 
Banga, Prof. N. G. 
Bao, Mr. M. ThirumaJa. 
Smana, Mr. Mohan LaL 
Sant Sj.ngh, Sardar. 

I .... 

DaB, Pandit Nilakantlla.:" 
Datta, Mr. Akhil Chandra. 
Deaai, Mr. Bhulabhai J. 
Deshmukh, Dr. G. V, 
Deshmukb., Mr. Go'rind V. 
GadgiI, Mr. N. V. 

Santluinam, Mr. K. .... 

Govind Das, Seth. 
Gupta, Mr. K. S. 
Hans Raj, Raizada. 
Hegde, Sri K. B. Jinaraja. 

Jedhe, Mr. K. M. 
Jogendra Bing4,. Sirdar. 

Joshi, Mr. N. M. 

Kailaah ,Beharl La!, Babu. . 

Lahiri Chaudhury, Mr. D. K. 

.," 

Satyamurti, Mr. S. 
Sham LaI, Mr. 
Sheodaas· Daga, Seth. 

Singh, Mr. Gauri Shankar. 

Singh, Mr. Ram Narayan. 

Sinha, Mr. Satya Narayan. 

Som, Mr. Suryya Kumar. 

Sri Prakasa, Mr •. 

Subbarayan, Shrimati K. Radha Bai. 

Subedar, Mr., Manu. 

Varma, Mr. B. B. 

The motion was adopted. *: 
'l'he Assembly, then adjourned for Llllich till Three of the Clock. 

, , 

' .. 

.1.. 

The Assembly re-assembled after Lunch at Three of the Clock, Mr. 
Deputy President (Mr. Akhil Chandra Datta) in the Chair. 

": LI • -[,'; .:-
Mr. Deputy President (Mr. Akhil Chandra Datta) : The question 

is: 
~  stand, .pa,d; r# the. :w.n.:: , '.; I 

KhaD Bahadur Nawab Siddique Ali Khan (Central ft()vinces and 
Berar : ·,Muhammadan) : Sir, 1 beg to move: 

" TJUlt for IlUb·clauae (o)"of clau,se 2 of the Bill, the folkrwillgbe BUbBtituted : '.' 

, (a) wiih in'tlintto atract adversely the recruitment of peraOlUJ 'to BerVe in" ~ , 
MiMtary; Naval' or 'Air Foreea of His Majeat,t, 'wi1:fnllr ~  

attempts' to dissua&! the public or any pelIon from entering any BUell 
~~ ~ ~ {.,"III ,\ ". t [,:,-" i· 

,H',silvi: sh811lonly1briefly state 'the ,'reason why this an:tendmtmt'IJj'" 
neeeSBfII'lYJ"'''be1 ~ 'ofllhE! Dillilj$ td 'prevem: people-"fr()m ~ 

interfering with the recruitment of those who want to enlinrib. ~  
Unless such interference .'Vith recruitment is not only wilful but also 
L283LAD lIB 
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intended to affect adversely the numerical strength of the army, it 
cannot be regarded as an offence. A man may ask another not to join 
the army for a variety of reasons which are not necessarily criminal. 
For instance, a man may love his son so fondly that he may not like to 
expose him to the dangers to which persons serving in the army are 
exposed, or he may tell him not to join the army because he wants to 
keep him constantly with him owing to his excessive fondness for him. 
And yet, his attitude may be misunderstood or wilfully misconstrued, 
and he may be charged with an offence under sub-clause (a) of clause 2 
as it stands and without any reference to his true motive or intention 
which he may plead in vain and which may be held to b!l irrelevant. 
He may be convicted and punished notwithstanding Exception 2 which 
is not sufficiently explicit or comprehensive. Therefore, it is necessary 
to amend the sub-clause in the way proposed by me in order that it may 
be necessary for the prosecution to prove the criminal intent. In some 
of the speeches an objection was raised that the Bill as it stands seeks 
to lay the onus of proving his good faith and innocence on the accused. 
My amendment if carried will remove that objection. ~  therefore, 
hope the House will unanimously support my amendment and Govern-
ment will accept. Sir, I move. 

lIIr. Deputy President (Mr. Akhil Chandra Datta): Amendment 
moved: 
" That for sub·clause (iJ) of clauee 2 of the Bill, the following be Bubetituted : 

, (t1) with intent to a,ffeet ~  the reeruitment of persona to aerve in the 
Military, Naval or -Air Foreea of His Majesty, wilfully di8suadea or 
attempts to diBauade the publie or any person from entering any sueh 
Foreea, or '." 

lIIr. O. M. G. Ogilvie : Sir, Government accept the amendment. 

lIIr. Deputy President (Mr. Akhil Chandra Datta) -: The question 
is : 

" That for Bub-clause (0) of clause 2 of the Bill, the following be subltitutl'd : 

, (0) with intent to affeet adveraely the reeruitment of persona to Herve in the 
Military, Naval or Air Foreea of HiB Majesty, wilfully dissuadea or 
attempta to diBauade the publie or any pereOll from entering any sueh 
Foreea, or '." 

The motion was adopted. 

IliaD Ghulam Kadir Muhammad 8hahban (Sind Jagirdars and 
Zamindars : Landholders) : Sir, I beg to move: 

" That in elauae 2 of the Bill, for the wordll ' two yean ' the words' one year ' be 
substituted. " 

The motive of my amendment is to reduce the punishment for any 
offence under this Act from two years rigorous imprisonment to one 
year. In my opinion the ends of justice will be amply served if an 
offender is sentenced to one year, which term I think is loug enough to 
deter the offenders from violating the provisions of this Bill. After 
all what the Government wants is to create a moral iniluence in the 

~  so that .none l118y.dare to break the discipline qf the army and 
thIS wIll be attaIned even If the punishment is reduced 8S proposed by 
me. Sir, I move. 
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Mr. Deputy President (Mr. Akhil Chandra Datta) Amendment 
moved: 

'.' 'I'hat in clause 2 of the Bill, for the words' two years ' the worda ' one yenr ' be 
substItuted. " 

. Mr. a. M. G. Ogilvie: Sir, the period of two years is obviously a 
mIl? one for the type of offence which this Bill seeks to penalise, es-
pecIally as two years is a maximum. But Government are inclined to 
agree that for practical purposes the deterrent effect of a maximum of 
(lne year or two yegrs is not very different and they are therefore pre-
pared to accept it. 

Mr. Deputy President (Mr. Akhil Chandra Datta) : T!le question 
is : 

" 'rhat in clause 2 of the Bill, for the words ' two years ' the words ' one year ' be 
.;u108titutlld. " 

The motion was adopted. 
Mr. H. A. Satha.r H.. Esaak Bait 

madan) : Sir, I move: 

·tl II ~ 

(West Coast and Nilgiris : Muham-

" That in clause 2 of the Bill, the following new paragraph be inserted before 
Exceptio" 1 : 

, N (l person shall be pro!li6cuted for any offence under thia Act except with the 
previous sanction of the Provincial Government '." 

In moving this amendment, I do not want to make an elaborate 
speech ..... . 

Mr. Lalchand Na.valrai : None is required. 
Mr. H. A. Sathar H. Essak Bait: None is required, because our 

Leader, Mr. Jinnah, when he spoke on the consideration motion, did 
make it clear what the intention behind this amendment was. It was 
mentioned in some speeches that it was possible that the provisiOns of 
this Bill may be misused because of enmity or for other reasons. To 
guard against that my amendment seeks to provide that no prosecution 
shall be launched except with the previous sanction of the Provincial 
Government. I hope this amendment will commend itself to the House 
and I therefore mOve it. 

Mr. Deputy President (Mr. Akhil Chandra Datta): Amendment 
moved: 

" That in clause 2 of the Bill, the following new paragraph be inserted before 
Ezceptio'f/ 1 : 

is . 

, :'\0 person shall be prosecuted for any offence under this Act except with the 
'previous sanction of the Provincial Government '." 

Mr. O. M. G. Ogilvie: Sir, Government accept the amendment. 

Mr. Deputy President (Mr. Akhil Chandra Datta) : The question 

" 'I'hat. in elause 2 of the Bill, the following new paragraph be inserted hdfore 
Ezcp.ptior. 1 : 

, Nu person shall be prosecuted for an;\' offence under this Allt except with the 
previous sanction of the Provincial Government. '. " 

The motion was adopted. 
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Mr. Deputy President (Mr. Akhil Chandra Datta) : The question 
is :.11'. ~  

" That e1auae 2, as amended, lltaud part of the Bill." 

The Assembly' divided : 

AbdooJa Baroon, Beth Baji Bir. 
Abdul Gh&Dj" Maulvi K-hemmM , 

Alldw. Hamid, Khan Bahadur sa. 
Abdullah, Mr. H. ll. 
Ahmad Nawaz KhaD, Kajor Nawab Sir. 

Aikman, Mr. A. 
AIlderllon, Mr. J. D. 
Ayyar, Mr. N. M. 
A..zhar Ali, Mr. Muhammad. 
Bajpai, Sir Girja Bhankar. 
Bewoor, Mr. G. V. 
Boyle, Mr. J. D. 
Chanda, Mr. A. K. 
Chapman-Mortimer, Mr. T. 
Chatterjee, Mr. B. M. 

..:l!n 

Clow, The Honourable Mr. A. G. 

Conran-Smith, Mr. E. 
Dalal, Dr. B. D. 
Dalpat Singh, Bardar Bahriur Oapt.in. 
Damzen, Mr. P. B. 
Dutt, Mr. B. 
ElI8&k Bait, Mr. H. A. Satlaar H. 
_ 'FiLruqui, Mr. N. A. 
Fazl·i-Haq Piraeha, Khan Bahadur 
. Sbaikh. 

GhuJam Bhik Nairang, Byed. 
Ohulam Muhammad, Mr.' 
Griffiths, Mr. P. J. 
Grigg, The Honourable Bir James. 
Jemes, Mr. F. E. 
Jawahar Bingh, Bardar Bahadur Bardar 
Bir. 

Jinnah, Mr. M. A. 

Kamaluddin AJur..ed, BI!30I!l-ul t:ll!lIIll. 

Lloyd, Mr. A. R. 
Maekeown, Mr. d, A. 
Maxwell, The Honourable Mr. R. M. 

Metcalfe, Bir Aubrey. 
Miller, Mr. C. C. 
Mitehell, Mr. K. G. 
Mukerji, The Honourable Bir M:anmatha 
Nath. 

Mukharji, Mr. Basanta Kumar. 
Murid HnIIII&in Qureshi, Khan Bahadur 
. Nawab Makhdum. 
Nauman, Mr. Muhammad. 
Nur Muhammad,Khan. Bahadur Shaikh. 

Ogilvie, Mr. C. M. G. 
Rahman, Lieut.-Col. M. A. 
Soott, Mr. J. Ramsay. 
8hahban, Mian Ghulam Kadir Muhammad. 
Bher Muhammad Khan, Oaptain aafdar 
Sir. 
Siddique Ali Xhan, Khan Bahadur 
Nawab. 
Sivaraj, Bao Sabib N. 
Smith, Lieut.-Colonel H. C. 
Blllkthankar, Mr. Y. N • 
Sundaram, Mr. V. S. 
Town, Mr. H. S. 
Tylden·PattenllOn, Mr. A. E. 
Walker, Mr. G. D. 
Yamin Khan, Sir Muhammad. 
Zafar Ali Khan, MaulaJia. 
Zafrullah Khan, The Honourable Sir 
Muhammad. 
Ziauddin Ahmad, Dr. Sir. 

NOBE-52. 

Abdul Qaiyum, Mr. 
Abdur Rasheed Chaudhary, Kaulvi. 
Aney, Mr. M. B. 
Asaf Ali, Mr. M. 
Ayyangar, Mr. M. Ananthazayan&m. 
Banerjea, Dr. P. N. 
ChaIiha, Mr. Kuladhar. 
Ohattopadhyaya, Mr. Amarendra Nath. 
Chaudhury, Mr. Brojendra Narayan. 

"Chettfal',llr. T. S. AYinuhllingam. 
Chetty, Mr. Sami Veneataehe1aa. 

Du, Mr. B. 
Du, Pandit Nllakantha. 
Deeai, Mr. Bhulabhai J. 
Deshmu1th, Dr. G. V. 
Dellhmukh, Mr. Govind V. 
Gadgil, Mr. N. V. 
GoV"ind Daa, Beth. 
Gupta, Mr. K. S. 
Hegde, Sri K. B. Jinaraja. 

Hoamani, Mr. S. K. 
J edhe, Mr. K. M. 
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J ogendra Singh, Sirdar. 
Joshi, Mr. N. M. 
Kailash Behari Lal, Babu. 
TI:thiH' Cbaudhury, Mr. D. K. 
Lalchand N ~  , Mr. 

Maitra, Pandit Lakshmi Kanta. 
Malaviya, Pandit Krishna 'Hltnt. 
Mangal Singh, Sardat. 
Misrll, Pandit Shambhu Dayal: 
MUhammad Ahmad Kazmi, Qazi. 
Pallwa1, Pandit Sri Krishna Dutta. 
Pande, Mr. Badri Datt. 
Parma Nand, Bhai. 
Raghubii Narayan Singh, Ohonc1hri. 
Ramayan Prasad, Mr. 

'l'he motion was adopted. 

Ranga, Prof. N. G. 
Bao, Mr. M. Thirumala. 
Saksena, Mr.' Mohan Lal. 
Sii.ilt Singh, Bardar. 
SanthaIiam, :Mr. K. 
Satyamurti, Mr. B. 
Sham Lal, Mr. 
Sheodus Daga, Seth. 
Singh, Mr. Gauri Shankar. 
Singh, Mr. Bam Narayan. 
Sinha, Mr. Satya Narayan, 
Sri Prakua,' Mr. 
SUbbarayan, Shrimati K. Radha Bai. 
~  Mr. Manu. 

VIirma, Mr. B. B. 

'Clause 2, as amended, was added to the Bill. 
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Mr. Deputy PrelideDt (Mr. Akhil Chandra Datta) The question 
is : 

" That clause 1 stand part of the Bill." 

)[han Bahadur Sba.ikh Paz1-i-Baq Piracha (North-West Punjab: 
Muhammadan)': Sir, I move: ;' .1 

" That for sub-clause (3) of clause 1 of the Bill, the following be substituted: 
, (3) It shall come into force in a Province on such date as the Provineial Gov· 

ernment may, by notification in the official 'Gaette, appoint in this behalf 
for sueb province'." ' 

This is No.5 in the Consolidated List, Sir. AE. is clear from the 
wording 'Of 'the amendment' if"liave Just 'mO'ved, it ai1ns' at' el!tpowering 
the Provincial Governments to enforce this measure in their respective 
provinces, when and if they find it necessary. This will also give them 
power to limit the period for which the measure should remain in force 
so as to avoid keeping the A.ct permanently on the Statute-!look. 

Sir, the amendment, if it finds ~ with the House and is accept-
ed, will meet the serious objections that have been raised during the dis-
cussionof the motion for circulation, that the Bill is beihg rushed 
through without first taking public opinion Or the opinions oj even the 
Provincial Governments. In giving the power of enforcing this legisla-
tion to the provinces, we will 'be giving them an opportunity to carefully 
consider the circumstances and see if they need enforce this law at all. 
They :will also get an opportunity to consult their ~ before en-
forcing it, if they so desire. 

Sir, it may be a fact that the Punjab ~  have expressed 
their desire for the enactment of the legis!ation under consideration, 
but certainly no opinion has been obtained from any other Provincial 
Government. nor probably--: has ' ~  'caUed 'lfot'. Wbeb" we' have 
autonomous Governments in the ~  at the present time, it is the 
provinces that are respOO1sible for their people, and it is unfair to inflict 
a penal law on them, without even ascertaining their views on the sub-
ject. When law and order is a provincial subject and when the ad-
ministration of any measure even if it is passed by this House rests with 
the Prbvincial Governments, it 'will simplY' be a fair' thing' to give· them 

•  , ". • ~  flO' 
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power to enforce the law if and when they like. Under the eirc1lDlc8tan-
ces mentioned by the Honourable the Leader of our ;Party in his 
eloquent speech this morning, although we were against defeating the 
Bill altogether and opposed the circulation motion, we are nevertheless 
keen on passing this Bill in the best acceptable form, so that ~ may not 
be used for any other purpose thaI). the one aimed at, and to make it as 
little repressive as poss·ible. I hope that if the Government ~  accepts 
this amendment of mine, the Bill will not be viewed with so mllCh hatred 
and contempt as it has been viewed in the discussions. I hope the Gov-
ernment will have no objection to ~  this amendment and will 
help to make the measure more acceptable. Sir, I move. 

1Ir. Deputy Preaident (Mr. Akhil Chandra Datta): Amendment 
moved: 

<, 'rhat for sub·claus9 (3) of clause 1 of the Bill, the following be substituted : 
I (3) It shall come into foroect in.a Provinee on such date as the Provineial Gov-

ernment may, by notification in the official Gazette, appoint in this behalf 
for such proviJl('(!'." 

lIIr. C. III. G. Ogilvie: Sir, Government have no objectioq whatever 
to accept this amendment in principle, but with your permission, I 
should like to propose a small drafting amendment. Subi.1ection (3) 
should read : 

" This lIection shall come into force at once. The rest of the Act shall come into 
force in any province-on such date as the Provincial Government may by notification in 
the olli.eial Gazette appoint in this behalf for the province." 

Mr. K. Sa.ntb&D&m (Tanjore cum Trichinopoly): Non-Muhammadan 
Rural) : Sir, we have not got this amendment before us. 

Mr. C. III. G. Ogilvie: If there is n() objection ..... . 

Mr. E. Santhanam : We have objection. 

lIIr. C. III. G. Ogilvie: Subject to the drafting ~  Government 
are prepared to accept the amendment. 

JIr. Deputy President (Mr. Akhil Chandra Datta): There is ob-
jection taken ;  I don't think the amendment can be allowed. 

The Honourable Sir Muhammad Zafrallah Khan (Membj:lr for Com-
merce and Labour) : It is only a drafting amendment, and drafting 
amendments have always been allowed. 

lIIr. Deputy President (Mr. Akhil Chandra Dat\a) : If somebody 
will explain the significance of the change, I can consider it. Is there 
any change of substance , 

Mr. C. III. G. Ogilvie: There is no change of substance at all. 

Mr. Deputy President ~  Akhil Chandra Datta) : I want to know 
how there is 110 change of substance. 

Mr. C. M. G. Ogilvie : The idea is that section 1 should clearly be 
kept alive, and this ,vording, in our opinion, does it better than the word-
ing of the amendment as proposed by my Honourable friend. 

Mr. Deputy Preaident (Mr. Akhi1 Chandra Datta) : Is that all , 

Mr. C. III. G. Ogilvie: Yes. ' 
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Mr. M. A.. Jinnah : I do not quite understand what ~ amendment is, . 
and I do not think that the House has understood what the amendment 
is. 

Mr. Deputy President (Mr. Akhil Chandra Datta) : I am afraid I 
cannot allow this change. 

The question is : 

" That for sub-cla1llle <") of clauBe 1 of the Bill, the following be substituted: 
t <") It shall come into force in a Province on sueb date &8 the Provincial Gov-

ernment may, by notification in the official Gazette, appoint in this behalf 
for such province '." 

The motion was adopted. 

111'. Deputy President (Mr. Akhil Chandra Datta) The question 
is : 

t. 'rhat clause 1, as amended, stand part of the Bill." 

The Assembly divided : 

AYEB-65. 

Abdoola Haroon, Seth Haji Bir. 
Abdul Ghani, Maulvi Muhammad. 
Abdul Hamid, Khan Bahadur Sir. 
Abdullah, Mr. H. M. 
Ahmad Nawaz Khan, Major Nawab Si.r. 

Ahmed, Mr. K. 
Aikman, Mr. A. 
Anderson, Mr. J_ D_ 
Arrar; Mr_ N. M. 
Azhar Ali, Mr. ~ 

Bajpai, Sir Girja Shankar. 

Bewoor, Mr. G. V. 
Bhutto, Mr. Nabi Bakah TIlahi Bakah. 

Boyle, Mr. J. D. 
Chanda, Mr. A. K. 
Chapman-Mortimer, Mr. T. 
Chatterjee, Mr. R. M. 
Clow, The Honourable Mr. A. G. 
Conran-SlIlith, Mr. E. 
Dalal, Dr. R. D. 
Dalpat Singh, Sardar Bahad;lr Capt.lin. 
Damzen, Mr. P_ R. 
Dutt, Mr. S. 
Essak Sait, Mr_ H. A. Sathllr B" 

Faruqui, Mr. N. A. 

Fllzl·i-Haq Piracha, Khan Bahadur 
Shaikh. 

Ghulam Bhik N airang, . Syed. 

Ghulam Muhammad, Mr. 

Griffiths, Mr_ P. J. 

Grigg, The Honourable Sir James. 

James, Mr_ F. E_ 

Jawahar Singh, Sardar Bahadur Sardar 
Sir. 

.Jinnah, Mr. M. A. 

Kamaluddin Ahmed, Shams-ul-Ulema. 

Lloyd, Mr. A. H. 

Maekeown, Mr. J. A. 

lfaxwell, The Honourable Mr. R. M_ 

Metcalfe, Sir Auorey. 
Miller, Mr. C_ C. 
Mitchell, Mr. K. G. 
Mukerji, The Honourable Sir Manmatha 
Nath. 

Mukharji, Mr. Baaanta Kumar. 
Murid H1lIIsain Qureshi, Khan Bahadur 
Nawab Makhdum. 

Nauman, Mr. Muhammad. 
Nur Muhammad, Khan Bahadur Shaikh. 
Ogilvie, Mr. C_ M. G. 
Rafiuddin Ahmad Siddiquae, Sh&ikh_ 

Rahman, Lieut.-Col. M. A. 
Scott, Mr. J. Ramsay. 

Shahban, Mian Ghulam Kadir Muhammad. 

Shankat Ali, Maulana_ 

Sher Muhammad Khan, Captain Sardar 
Sir. 
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Siddique Ali Khan, Khan Bahadur Umar Aly Shah, Mr. 
N.awab. 

Sivaraj, Rao Sahib N. 
Smith, Lieut.-Colonel H. C. 
Sukthankar, Mr. Y. N. 
Suadaram, Mr. V. S. 
Town, Mr. H. S. 
Tylden-Patten80n, Mr. A. E. 

Walker, Mr. G. D. 

'Yamm Khan, Sir Muhammad. 
Zafar Ali Khan, Maulana. 

Zaftullab. Khau, The Honourable Sir 
Muhammad. 

Ziauddin Ahmad, Dr. Sir. 

NOES-54. 

Abdul Qaiyum, Mr. 

Abdur Rasheed Chaudhury, Maulvi. 
Auey, Mr. oM.: 8.'" ,  , 

AB&t Ali, Mr. Y. 
Ayyangar, Mr. M. AnanthaeaylU1&ll1. 
Banerjea, Dr. P. N. 

Chaliha, Mr. Kuladhar. 
lo.attopadhyaya, ]lr.Amarendra Nath. 

Chaudhury, Mr. Brojendra Narayan. 
Chettiar, Mr. T. S. AvinybilingaIIL 

Chetty, Mr. Sami Vencataehelam. 
Chunder, Mr. N. C. 
Das, Mr. B. 

Das, Pandit Nilabntha. 
Desai, Mr. Bhulabhai J. 

Deshmukh, Dr. G. V. 

DeBhmukh, Mr. Govind V. 

GadgiI, Mr. N. V. 

Govind Das, Seth. 

Gupta, Mr. K. S. 

Hans Raj, Raizada. 

Hegde; Sri K. B. Jin.araja. 

Ho8ID.8w, Mr. S. K. 

Jedhe, Mr. K. M. 

Jogendra Singh, Sirdar. 

Kailash Behari LaI, Babu. 

The motion was adopted. 

Lahiri Chaudhury, Mr. D. K. 
Lalehand Navalrai, Mr. 
Maitra, Pandit Lakslimi Kania. 
Malaviya,Pandit KriBhna Kant. 

Mangal Singh, Sardar. 
Misra, Pandit Shambhu Da.yal. 
Muhammad Ahmad Kazmi, Qui. 
Pa1iwal, Pandit Sri Krishna Dutta. 

Pande, Mr. Badri Dutt. 

Parm.a Nand, Bhai. 
Raghubir Narayan Singh, Ohoudhri. 

Ramayan Pruad, !b ... 

Ranga, Prof. N. G. 
Rao, Mr. M. Thirumala. 

Saksena, Mr. Mohan Lal. 

Sant Singh, Sardar. 

Santhanam, Mr. K. 
Satyamurti, Mr. S. 
l:iham LaI, Mr. 
Sheod&IIB Daga, Seth. 
Singh, Mr. Gauri Shankar. 
Singh, Mr. Ram Narayan. 

Sinha, Mr. Satya Narayan. 

Som, Mr. Suryya Kumar. 

Sri Prakasa, Mr. 
Bubbarayan, Shrimati K. Radha Bai. 
8ubedar, Mr. Manu. 

Varm.a, Mr. B.  B. 

Clause 1, as amended, was added to the Bill. 
Mr. ~  President (Mr. Akhil Chandra Datta) 

is : 
. The question 

" 'I'hat the Title and the Preamble stand part of the Bill." 

The Assembly divided : 
AYE8--65. 

Abdoola Haroon, Seth Hajj Sir. 
Abdul <Ghani, Mauhi Muhammad, 

Abdul Hamid, Khan Bahadur Bir. 
Abdullah, Mr. B. M. 

Ahmad Nawaz Khan, Major Nawab Sir. 
Ahmed, Mr. K. 
Aikman, l4r. A. 

Anderson, Mr. J. D. 

Ayyar, Mr. N. M. 
Azhar Ali, Mr. Muhammad. 
Bajpai, Sir Girja Shankar. 

Bewoor, Mr. G. V. 
Bhutto, Mr. Nabi Babh IlJahi Baksh 
Boyle, Mr. J. D. . .. ~ ... 
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Chanda, Mr. A. K. 
Chapman-Mortimer, Mr. T. 

Chatterjee, Mr. R. 14. 

Clow, The Honourable Mr. A. G. 
~  Mr.E. 

Dalal, Dr. R. D. 
Dnlpat Singh, Bardar Baha,lur Captain. 
Damzen, Mr. P. R. 
Dutt, Mr. S. 
Essak Bait, Mr. H. A. Bathar H_ 
Faruqui, Mr. N. A. 
}'nzl-i-Haq Pirach&, Khan Bahadur 
Shaikh. 

Ghulam. Bbik NairlUlg, Syed. 
Ghulam Muhammad, Mr. 

Griffiths, Mr. P. J. 
Grigg, The Honourable Sir James. 

James, Mr. F. E. 
J awahar Singh, Sardar Bahadur Sardar 
Sir_ 

Jilinah, Mr. M. A. 
Ktmaluddin Ahmed, Shams-ul-Ulema. 

Lloyd, Mr. A. H. 
Maekl!o\m, Mr. J. A. 
Maxwell, The Honourable Mr. R. M. 
Metealfe, Sir Aubrey. 
Miller, Mr. C.  C. 
Mitehell, Mr. K. G. 
Mukerji, The Honourable Sir MaJunatha 
Nath_ 

Mukharji, Mr. Ba81Ulta Kumar. 
Murid Hussain Qure8hi,' Khan Bahaolur 
Nawab Makhdum. 
Nauman, Mr. Muhammad. 

Nur Muhammad, Khan Bahadur Shaikh. 
Ogilvie, Mr. C. M. G. 
Ra1iuddin Ahmad Biddiquee, Shaikh. 

Bahman, Lieut.-Col. M. A-
Scott, Mr. J. Ramsay. 

Shahban, Mian Ghulam Kadir Muhammad. 
Shaukat Ali, Maulau. 

Sher Muhammad Khan, Captain Sardar 
Sir. 
Siddique Ali Khan, Khan Bahadur 
Nawab. 

Sivaraj, Bao Sahib N. 
Smith, Lieut.-ColO1)el H. O. 

Su,kthankar, Mr. Y. N. 

Sundaram, Mr. V. s. 
Town, Mr. H. S. 
Tylden-Pattenson, Mr. A. E. 

Umar Aly Shah, Mr. 

Walker, Mr. G. D. 

Yamin Khan, Sir Muhammad. 

Zafar Ali Khan, Maulana. 

Zafrullah Khan, The Honourable Sir 
·.Muhammad. 

Ziauddin Ahmad, Dr. Sir. 

NOES-53. 

Abdul Qaiyum, Mr. 
Abdur Rasheed Chaudhury, Maulvi. 

Aney, Mr. M. S. 
A8af Ali, Mr. M. 
Ayyangar, Mr. M. ~ 

Banerjea, Dr. P. N. 
Chaliha, Mr. Kuladhar. 
Chattopadhyaya, Mr. ~  Kath. 

Chaudhury, Mr. Brojendra Narayan. 

Chettiar, Mr. T. S. AvinaahiliDgam. 
Chetty, Mr. Sami Vencataehelam. 

Chun<ler, Mr. N. O. 
Dus, Mr. B. 
Das, Pandit Nilakantha. 
Desai, Mr. Bhulabhai J. 
Desbmukh, Dr. G. V. 
Deshmukh, Mr. Gomd V. 
Gadgll, Mr. N. V. 
Govind DaB, Seth. 
Gupta, Mr. K. S. 
Hans Raj, Raisada. 
Hegde, Sri K. B •. Jinaraja. 

Hosmani, Mr. S. K_ 
Jedhe, Mr. K. M. 
Jogendra Singh, Sirdar. 
Kailash Behari Lal, Babu. 

Lahiri Chaudhury, Mr. D. K. 

Lalehand Navairai, Mr. 
Maitra, Pandit Lakshmi Kantn. 

Mangal Singh, Sardar. 
Misra Pandit Shambhu Dayal. 

~  Ahmad Kazmi, Qui. 
Paliwal, Pandit Sri Krishna Dl;tta_ 

Pande, Mr. Badri Dutt_ 

Parma Nand, Bhai. 
Baghubir Narayan Singh, Choudhri. 

Ramayan Prasad, Mr_ 
Banga, Prof. N. G_ 
Rao, Mr. M. Thirumala. 

Saksena, Mr. Mohan Lal. 

Sant Singh, Sardur. 

Santhanam, Mr. K. 

Satyamurti, Mr. S. ~  
. ... 
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Sham Lal, Mr. Som, Mr. Suryya Kumar. 
8ri Prlikasa, Mr. Sheod888 Daga, Seth. 

Singh, Mr. Gauri Shankar. 
Singh, Mr. Ram Narayan. 
Sinha, Mr. Satya Narayan. 

The motion W8B adopted. 

Subbarayan, Shrimati K. Radha Bai. 
f:lubedar, Mr. Manu. 
Varma, Mr. B. B. 

The Title and the Preamble were added to the Bill. 
Mr. C .•. G. Ogilvie: Sir, I move: 
" That the Bill, 88 amended, be pall8ed." 

Mr. Deputy President (Mr. Akhil Chandra Datta) : Motion moved : 
" That the Bill, 88 amended, be plUllled." 

Mr. Lalchand N&valra.i : Sir, I rise at this latt> stage-but I think it is 
not too late. I think this is a stage where final and more mature con-
sideration should be given to this Bill. Now I have risen at this stage on 
my own behalf and on behait of. my Party, ,vhieh has permitted me to 
speak at this moment, on their behalf. Sir, on my behalf and that of 
my Party I have to record a strong protest against this Bill. I have seen 
instances even at this late stage where Bill!! have been thrown out. Sir, 
it has been clear throughout this consideration and deliberation that the 
majority of the elected Members in this House are against this Bill and, 
therefore, the majority of the population in India must be taken to be 
against it. I would ask those Honourable Members who have up to this 
time-I mean Members on the right side of mine-who have up to this 
time shown that they are in favour of the Bill .... 

An Honour&ble Member: With amendments. 
Mr. LaJcha.nd N&vaJra.i : They should give a little more considt>ra-

tion to the matter and forget any consideration that they may have been 
offered or that they may have been led away by. They should remember 
that when this Bill is passed it will do a great harm. Sir, the attitude of 
my Party has been very clear from the very beginning. We asked that 
the Bill should not be rushed through this House without obtaining public 
opinion. I do not see eye to eye ,vith anyone who says that this Bill 
ahould be passed forthwith and the ordinary procedure of passing Bills 
should not be gone through. Sir, it is clear that from the Congress Party 
an amendment was put forward t.hat the Bill should be sent for circula-
tion and during the circulation the opinionFl might be elicited bt>fore the 
30th September, 1939. Well, my Party thought that that amendment 
might be considered to be of a longer duration than necess81'y and; there-
fore, I put in my amendment to say that the Bill should be circulated and 
r.pinions elicited befort> the 1st February, 1939, in order to givt> an oppor-
tunity to this House to get those opinions and consider ."hem and then 
give their verdict by consideratinn of the Bill next Spssion which has to 
come'in February. But I 'Withdrew that because I saw that the Houst; 
at that moment was not in a mood t.) accept the circulation. Tht>n I 
would draw the attention of the House to the other amendment put for-
ward by our Party Member, Sardar Sant Singh, who asked only for a 
delay of two months. He said that before the end of October opinions 
might be seeured. Now, I submit that it was a matter of only two months 
and nothing would have been done by that time that would have hamp-
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ered in any way the passing of this Bill.' Therefore, I make it clear that 
the intention of those that wanted circulation was not to say that this 
Bill should be thrown away Or that such delay should be made that the 
object of the Bill might be frustrated. I submit, therefore, that I must 
enter a strong protest on behalf of my Party and myself. Then, the 
first question is whether there has been any urgency shown for this 
hustling. I submit the Honourable Member for Defence has not been 
able to show that there is any war impending or that it is likely that it 
is to come in a day or two or even in a year Or two years. Thus, no facts 
have been placed before us to give our judgment on the point as to 
whether the Bill should thus be rushed through this House. 'rhen, Sir, 
it has been said by Honourable Members that the attitude of the British 
Government is that of conciliation. Now, it appears that they do not 
want to enter upon any war, and that has been shown by what they have 
been doing for the last year or two. Therefore, I submit that no urgency 
has been shown at all. The attitude of the British Government, -at 
present, is to be conciliatory with other countries and not to enter into 
war with them but it seems they wish to remain in perpetual war with 
India and not to enter into conciliation with the people of India and to 
pass a Bill like this against the opinion of the people of India. Then, 
Sir, with regard to the necessity, I do not find that it has been proved 
to the House that there is a great necessity for the passing of this Bill. 
Now, what is the necessity that has been urged? It has been said that 
there is a propaganda going on in the Punjab and that speeches are 
being delivered there which stand in the way of the recruitment to the 
army, but not a single speech has been brought forward before the House. 
How are we going to accept it y We cannot aCl:ept the necessity of this 
Bill merely because the Government say that speeehes have been delivered 
which threaten the recruitment to the army. The third argum.ent that 
was put forward was that this Bill would apply only to the Punjab at 
once. It was also argued that because the Punjab Government has agreed 
to do so and has asked the passage of this Bill, therefore, this Bill is being 
enacted. But it is not the Punjab Government alone that js concerned. 
This Bill will apply to the whole of India and, therefore, the opinion of the 
Punjab Government alone is not enough to show that there isa necessity 
for it. I submit that the opinions of the other Provincial GovernmentiS 
should also have been taken into consideration before passing this ·mea-
sure. If this Bill is going to be passed in the teeth of the opposition of 
the majority of the elected Members, it will go in the annals of the history 
of this country that a Bill of such an important nature was p8Bl3ed in the 
teeth of the opposition of the people of India. I am conscious of the 
opinion of the Muslim League. They have helped in the passing of this 
Bill no dbubt, but, after all; they Rhould realise that they are in a 
minority here as well as in the country. 

Maulana Zafa.r Ali Khan (East Central Punjab: Muhammadan) : 
We are a nation. 

ltIr. Lalch&nd Navalrai : I do not accept it. You art only a part 
of the nation. I submit that I have got respect for 

4 P.M. them and for their community but what I wish to 
say is that they have taken an attitude which they should not have 
taken. We could see from the speech of the Honourable Mr. Jinnah 
that it was already arranged that certain amendments. will be accepted 
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[Mr. Lalchand Navalrai.] 

by the G;iVernment and, therefore, their attitude was in favour of the Bill. 
This has been proved by subsequent events that it was so 
and thei/r lamendm;ent,s ihave been accepted. But what have 
they gained by these amendments T  I should like to disillusion 
them of any benefits that they think they might have gained. 
The first amendment that they put forward and which was accepted 
was with regard to the giving of power to the Provincial Governments 
t·o enforce this Bill by notification. Now, the Honourable the Defence 
Secret.ary has already said that he wallts this Bill first for the Punjab. 
whose .opinion they have already got. Therefore, as soon as this Bill 
is passed; th-e Punjab Government would apply it forthwith. If the 
Punjab Government applies it forthwith, what have they gained T  I 
submit that by that amendment they have got nothing. Then, again. 
no amendment has been a.ccepted that the Punjab Assembly will be 
consulted. The Punjab Government will apply it because they have 
already been committed to it. You have not said that the Punjab Gov-
ernment should place it before their Legislative Assembly. They will 
take the responsibility as they have done now. The other Provincial 
Governments have not been consulted and, therefore, I see no reason 
why this Bill should be passed by this House. A Bill passed by this 
House will be considered as an important Bill only because we have passed 
it, and they may accept it, but the point is why should not this Bill wait for 
fiome time' 

[At this stage, :Mr. President (The Honourable Sir Abdur Rahim) 
resumed the Chair.] 

I submit, therefore, that though some Members may be determined 
to pass this Bill, it will go to the credit of this House if it is thrown out. 
If not, the country would say that their own men of the Minority Party 
have failed them. 
. Dr. G. V. Desbm.ukh (Bombay City: Non-Muhammadan Urban) : 

Mr. President, let it not be imagined that I am making this speech at this 
third stage merely to obstruct, but I expect to put a point of view before 
this House and, after I have done so, it is likely that the Bill may be re-
jected .. Well, Sir, to begin with, I am going to take a realistic view of 
this Bill. _ And what is the realistic view of the' Bill T It is this. To 
begin with, in spite ot the gibes against my Party, I think that the 
Congress Party has jUlitified its existence in this House and for this 
reason that if. this Party had not been in this House, then let me ask 
Mr. Jinnah himself whether some of his amendments would have been 
accepted by this Go,'ernment. I admit that next to rejection some of 
the amendments that have been put forward by my brethren of the 
Muslim League are the second best. 
Mr. II. A.. JinDah : Mav I inform t.hc Honourable Moember that as 

Itl.,ad b.eaJ'd.-l.alJl1J1.w. ifit4a,D.W;nte;;-t;kat the .(JpDgHSS Party. ~  not 
take pan .in the .further proeeedings of· this Bill, I stipulated with the' Gov-
ernment and ,aaid ..that unless. they .accept my .amendments, I should vote 
w.ith the.Congre88 for the cireulation of the Bill, which means its virtual 

~  , '.:"I..L/ormh . .(. '" "I(' '1,1 , ,. 

f,; cDr\" O. V.' lDeslB.W6.: II am, «lad tllat ~  Jiaaaahlla. ~  m7' 
statement. It only goes to prove that if the .Congrefli ~ had not 
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been in this House, there would have been no occasion for this stipu.. 
lation. ~  the ~  of the Gov£'rnment. 

lIIr ... A . .JinDab : Quite right. You can be very useful. 

Dr. G. V. Deshmukh : I tell you that in spite of the gibes and jokes 
we mean to be. What is the second .realistic view of the situation that 
we have to see. I see the point is made that if the Britishers were to 
lean: India, whoat would happen to us? I think that only a poet or a 
lover or a lunatic can accept this view. You can take it from me that 
Great Britain is not going to leave I'ndia unless she is driven out by 
fOlee of circumstances. In spite of what the Congress Party might say, 
in· spite of what the Muslim League Members might say, let us look at 
the facts as they are. It is not possible for us to drive the English out 
of this country. If we could, we would like to. But as I say I belong 
to a pra'Ctical profession, and I am determined to ~ a practical view 
of the Bill before the House. Therefore, in the absence of force of  cir-
cumstances, it is always best to accept the practical situation as it is. I 
3ay that the British people are not going out of this country unless they 
nre forced to do so by force of circumstances. Therefore, all these 
talks that we have heard that if England were to leave India, supposing 
we were to ask our people not to join the army, not to be recruitcd and 
if· ever this thing comes to pass, India will be without an a.rmy, without 
dt"fence ; or the other picture that Srimathi India speaking to Dam£" 
England, " well sister, what will we do if you leave India ", I say all 
these are fit only for poets or the other people I mentioned before. 
What il; this war that we are talking about T Some people say that war 
is going to come. Others say that war is not going to come. I am no 
military expert as I do not belong even to the famous service which 
knows everything about everything on the face of the earth. What I 
do say . is this.. Assum.iug that war is going to come, how is this Bill 
going to help us, Personally. I do not believe that war is going to come 
to India soon. It is for thiR reason. India has got a large seaboard and 
you ~  imagine.any European power coming by the sea 'and invad-
ing. India. Very well. So far as war'iU! concerned, what is modern 
warfare' Modern war is solely confin,ed to air. attacks. Can you. 
iUlav-ine any Eurppean power. ~ ~  through the continent of Asia 
IInu walking through the Khyber pass and attacking India by air' 

~ B~ ~~~~ ~~~ : 'fh;ey' ~ ~  br Lloyd :risteD;0' 
. Dr.. O. V. ·Desbmukh : Lam going presently to mention to you that 

our great Indian Navy fOlf-which the Punjab Government has applied for 
recruitment is going.to·iplevent .that! . Indeed·no man in his senses can 
imagine .that any.nation is IgOq to invade India by way: of the sea. Nor· 
dOr I think that anybody in his senses is going to ~  ~  the present 
stage, .that he will witness the. march of the Central Asiat;j,c hordes of 
penple, horsemenimarching.',tbrougb the Khyber' Pass. What. is our army 
meant fop, T. The, ~ that we -have iSJsufficient f-or the defence of our 
country,.anj if·.,tI1e ~  ~ says,.' DO :"tbeD l·want teo ask ,him. 
Wlbat has he been doing so.far., I ~  enough JiQII; 
the; defellce, fJf. India. ,Bow. tben,,·jljl the,.main, aitaek:' .fJroDl· ml'eiga ilJlOWe.r , 
goWglte. CQDl8.tt. II ~  ~  ... ir ~ again tile; 
Punjab Government have applied for recnitment to' the Air Force also; 



870 LEGISLATIVE ASSEMBLY. [23BD AUG. 1938. 

[Dr. G. V. Deshmukh.] 

I saw all my friends here talking about defence. For me, it is only 
defence of India by Indians. Unless you have Indians in the Air Force, 
what is the good of this defence T I should like to ask the Government 
how many Indians there are in the &yal Air Force. 

I will give the House a valuable information. Any European can 
join the &yal Air Force, but no Indian can. Something more, no 
Asiatic can join. I challenge the Defence Secretary to deny my state-
ment. I once again reiterate that in the Royal Air Force no Indian can 
get admission. I speak with authority and ~  is for this reas<>n. I have a 
nephew whom I sent to England for training in aeroplance service and 
asked him. to join the &yal Air Force in the hope that at the time of 
war, whenever there is a question of defence of India arising, then my 
nephew might play a useful part in the defence of India. What is the 
reply he received from the Air Secretary T No person of non-European 
descent-mark my words, a Portuguese, a Spaniard or an Italian or 
a German in spite of the fact that they are fighting against the British, can 
join the air force, but no Indian can. Therefore, all this talk about the 
defence of India that I heard during the last few days is sheer nonsense. 
If we are going to take part in the main defence of our country, it is by 
Air Force at the present time. Anybody-he need not be a military ex-
pert, any layman reading the newspapers every day and keeping himself 
in touch with modern strategy and developments of modern warfare will 
tell you it is only Air Force that matters now-a-days. If Indians are 
denied the right of admission to the main branch of defenee, that is, Air 
Force, then what is the good of your talking here abollt bravery and all 
other things for the defence of India. Sir, here again there has been a 
great deal of confusion of thought, there has been less of clarity of expres-
sion and analysis. 

There were a few good jokes and gibes at non-violence against my 
Party. I suppose it added a little amusement to the discussion in 
the House. I have no objection to· it. But I am afraid those who talk 
about non-violence mix up non-violence with cowardice. Non-violence 
does not mean cowardice any more than generosity means extravagance 
or bravery means roWdyism or health means delirium. My idea of non-
violence is something like that of the Quaker who when he was slapped on 
one cheek said, ,  I will offer you the other cheek " and again he was 
slapped on the other cheek and he said, , Now that I have done what the 
Bible has asked me to do, I will show you what this means '. My idea of 
non-violence, not only mine, but the idea of my Party about non-violence 
has been tIris. Everybody seemed to be indulging in cheap gIoes and 
jokes. I say that I will exert every power I have in my defence and I 
will not yield to anybody, I will not allow my rights to be trampled upon 
or allow any foreigner to walk over me. That is the real meaning of non-
violence, as I understand it, as my Party understands it. Do you want to 
have proof of it , Very well, I will give you proof. Right from the time 
that we came to this Assembly, how many questions, have we put again and 
again on the Air Force, on Indianisation, ete., how many Resolutions have 
been moved and how many adjournment motions have been moved and 
how many adjournment motions were disallowed and how many questions 
were answered in the uaualway on Indianisation, on Air Force, on defence 
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force, etc. In spite of all this evidence in this House still some Honour-
able ~I  ~  gli?ly a?out our non-violence. Are you going to be 
non-vIOlent agamst an Invadmg army? I think the situation has not been 
analysed properly, there has been a good deal of confusion of thought. I 
say th.at surely. none of them would prefer that we should be violent. 
What 18 the a!ltJthesis of non-violence, it is not cowardice, but it is violence. 
~  I say IS. that if it has proved a little amusing to the House in 

havmg a few gIbes at my Party on non-violence, I have no objection if it 
pleases them and adds to the amenities of the House. But they must 

~  ~  the non-violence of the Congress Party does not mean 
cowardlCe ;. It does not mean that anybody may come and trample upon 
us. We wlll stand and fight ; and that brings me to the question of 
defence. 

What is all this defence that we hear people talkina' about Y Are 
we really defending ourselves at the present time? I have repeatedly 
made speeches before this House and said that defence is a vital question 
and that the defence of India must be by Indians. I do not want to have 
the sort of position where a man whose wife was abducted wrote to the 
Police Commissioner, " Find my wife and do the needful". If tomorrow 
a foreign enemy is coming to invade India it would be against my self-
respect and humiliating to me till aeroplanes and warships and soldiers 
come from England, and till that time to sit down with folded arms and 
say, • • Very well, you look after the defence of India and do the needful ". 
I say the vital question before ~ Indians is that of our own defence, and 
I say it with grief and shame that in spite of the 30 or 20 years which have 
passed since the war, no Indianisation has taken place. Is this the defence 
that we are priding about and helping this Government to recruit for' 
That is so far as defence is concerned. 

In case this confusing proposition about any war in which the British 
Empire may be engaged had not been put in in the Statement of Objects 
and R.easons I would have found many things in common to agree with in 
the Home Member's speech the other day. But I cannot imagine that in 
the Government of India they allow· things either to be written or said 
inadvertently or without any specific purpose. The specific purpv8(l ~ 
this Bill is apparellt in this Statement of Objects and Reasons. I wIll 
ask this House not to go away with this idea that this was just put in 
somehow or other inadvertently without giving proper thought to it. I 
say it has been intenti(lnally and . deliberately put in that ~  My 
Honourable friend, Mr. Jinnah, says that Government have the power, 
and they \ have their Ordinances. No one .denies that; ther: have the 
pOwer but there is a difference between ~ ~  power by Ordmances ~  
having it passed by law in a House consIstmg of elected rep;esenfatlves 
of tilE' people. If tomorrow there is a war they can ~ ~ Ordmances and 
no one will object to it. Everybody knows that ~  ~ ~  ~  no 
one can escape it but who, therefore, wants to com:r;rut ~  That IS the 
diif('rence between power of Ordinances a.nd gettmg ~I  kmd of measure 
passed here. And if Government want It tomorrow m  a state of emer-
gency I know they have that powez:. They can pass any measures they 
like without even asking or consultmg us. ~  ~  they ~ before 
tbis House with a measure like this I do not thmk It IS any complIment ~  
Our own intelligence to say that this measure should be accepted by thlS 
L283LAD :r 
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House of public representmives. Well, Sir, what is this British Empire' 
As I said, this has been put in deliberately. What are we going to fight 
for' As you know, the Empire always means capital invested in foreign 
eountries. Are we going to fight for the British capital invested in 
foreign countries T Empire means demand for raw products. Are we 
going to fight for demand for raw products Y Foreign ~  we 
going to fight for all these things' I go one step 'further. Empire after 
the war also means the mandated territories of the colonies. I hope 
European gentlemen know what I mean. Do you expect us to fight for 
the mandated territories of Australia, New Zealand and the rest of them T 
No. Therefore, the attitude we have taken is the correct attitude and 
that is that we will have nothing to do with this Bill. I do not want to 
take very much time of the House, but if it is not for the defence of 
British capital in foreign countries, or raw products or anything else, is 
it for the defence of Britain herself T Do the shers and lions here expect 
that if Britain were invaded t;<>morrow they would be asked to defend 
her? Make no mistake about it ;  I know Englishmen as well as anybody 
else. lie is patriotic enough-not to ask you or anybody else to go aud 
ilefend his country because he will defend it himself. And I say to all my 
countrymeu,-be they Congressmen or others,-th-at in, respect of this 
defence we must have the same self-respecting attitude as Britain would 
haTe when the defence of his own country is concerned. Therefore, Sir, 
wit.hout dilating on it, I want Indianisation. I want Indians to be ad-
mitted into the Royal Air Fprce and into the Navy. This Bill is a joke, 
and I will tell you how. Look at the percentage of Indians who have 
been admitted. As it is they have no admission into the Royal Air Force. 

An Honourable Member : They are taken into the Indian Air ~  

Dr. G. V. Deshmukh: But do you know how many Indians there 
are in the Indian Air Force' There are only three out of two thousand. 
Do you call that defence of India? In the Navy we are not admitted. 

Dr. Sir ZiaudiiiD Ahmad (United Provinces Southem DivisionR: 
Muhammadan Rural) : In the Navy they are admitted. 

Dr. G. V. Deahmukh: What is the proportion of officers in the 
&yal Indian Navy , 

Dr. Sir ZiauddiD. Ahmad: They do not apply. 

Dr. G. V. Deahmukh: They do not apply! There have been ques-
tions in this House about the Royal Indian Marine, and I believe Dr. 
Ziauddin was absent on that day. How many of these cadets who have 
passed through the Royal Indian Marine have been employed ~ the Royal 
Indian Navy 7 You do not know it. ' 

Dr. Sir ~  Ahmad :  I know it much better than you do. 

Dr. G. V. Deshmukh : You do not know anything. I am very sorry 
to be so impassioned, because I feel vitally on this. And I say it is a joke 
and an irony. We are not allowed to. have admission either in the Army 
I)r in the Navy or in the Air Force, and still a Bill is brought up to say 
that ,ve will go to prison if we try to di'JSuade persoJ;lS from joinillf the 
Navy or the Air Force. Have you ~  seen a better joke than thlil , 



THE BI I ~  UW .AMENDMENT BILL. 813 

I am not allowed  to come into thi.9 house and yet if somebody says " Do 
~ go. into this ~  " then he is to be caught for dissuading me frODl 
~  mto a ~  mto which I ~  ordinarily prevented from going. 

'1hI!.-I IS the posItIOn. Under the CIrcumstances I think that ~ Hoube 
would have done very weU in rejecting this Bill altogether. 

I said in the beginning that after the amendments which have been 
passed by my colleagues on my left I consider them as second best and it 
may be asked why do I, in spite of that, urge that the Bill should" be reject-
ed. It is for this reason: that I do not like the concentration of 
power into anybody's hands. I am sufficiently of a democratic tendency 
to know that power when concentrated in the hands of-it does not matter 
whether it is a foreigner or my own people-it is liable to be misused. I 
say it is liable to be misused. (Interruption. ) You are merely support-
ing me when you  say : " What about the misuse of power in the Working 
Committee? "  I say the very example that my f!'iend, Mr. Nairang, 
quoted is a sufficient argument against his own ameniment that it should 
be given to the provinces. It is true, is it not, that he said that Mr. C. 
Rajagopalachari used this Criminal Law Amendment Act against the 
Congressmen themselves : very well, I take that argument of yours and I 
say that that is why I am not in favour of sending this Bill to the Provincial 
Governments. Your argument should have been in favour of rejecting 
that amendment and rejecting the Bill in toto. I do not want this Bill. 
Whatever this House might decide I will not make any pathetic appeals to 
any side of the House to yote for me or for what I am proposing. My 
duty merely is to put forward what I honestly feel over the whole subject. 
If others like to follow, very well, they may do so. If they do not, if not 
today then at some other later date they will realise that they have made 
a mistake when perhaps it may be too late. It is only from that point of 
view that I am putting my views before the House. I, therefore .. say that 
considering that there has been even in this Bill. right from the drAfting, 
whereas while in the Statement of Objects and Reasons the words British 
Empire occur, while the non-official protagonists of the Bill merely talked 
of India and defence of India, it all goes to prove that the Bill as it was 
brought forward was not honest to begin with.· When it started with a 
dishonesty like this, it. is no wonder that my Party should have seen 
through the game and suggested that the Bill should be thrown out. For 
the reason that I do not like that power should be oop.centrated in any-
body's hands and that the power should be democratic in distribution, I 
will again appeal to the HOllse to reconsider their decision and see whether 
it will not be advisable to throwaway this Bill so that our children and 
our children's children may 110t have cause to curse us. 

" Mr. Sri Prakasa (Allahabad and Jhansi Divisions: Non-Muham-
madan Rural): Mr. President, I think it is rather significant that the 
nonourable the Defence Secretary should have moved the third reading 
of the Bill without a speech. I fear I cannot agree with my friend, 
Dr. Deshmukh, and I am very sorry to disagree with him, fha·t the amend-
ment" juc;t accept{'d have at a.ll improved the Bill. I appeal to him to 
examine the situation as a distinguished surgeon that he is. Supposing 
some lint> was suffering from II big carbuncle ; would he be satisfied with 
a !IJllalJ operation or would like a full major operation to be performed T 
Would not the wound fester if he was satisfied with-the seeond best 1  I 
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think this Bill cannot possibly be improved because it is so ~ bad 
from start to finish ; and, therefore, I cannot congratulate those frIends 
of mine who are responsible for the amendments. I fear that the very 
fact that Government have accepted those amendments gives rise to 
legitimate suspicion. My dislike to this Bill, and to every other Bill or 
Act tha·t can possibly make my countrymen servants of a foreign power, 
is so great that they will all have my strongest opposition. More times 
than I can remember I have said in this House and outside that I am not 
for lndianisation till we have got Swaraj ; for every countryman of mine 
who joins the service of the British Government in this country is used 
against ourselves. We see this, day after day, in this House and we see 
this, day after day, outside this House, and, therefore, my opposition to 
this Bill is due to my desire that no Indian shall join the British army. I 
make no secret of it. Whether this Bill is passed into law or not, I am 
l{oing to say this inside this House, where I bappen to be privileged, and 
uutside this House, wben I am not privileged: whether the punish-
ment is for two years or one year or wbether the punislmient is what my 
Honourable friend, tbe Defence Secretary, would like, na-mely, a shot at 
sight I am going to say what I think is right. 

In the course of this debate hard words have been spoken. I certain-
ly bave no idea-to use any hard words. In fact I should like to follow the 
example of the Honourable the Law Member and speak as quietly and as 
calmly as I can. But one thing I should like to put out of my wa,. im-
mediately. Our Honourable friend, the Leader of the Muslim League, 
said and said quite rigbtly that he was anxious to save his neck. But at! 
~ elder, as one whom not only I but millions of my countrymen esteen, 
may I ask him whether he would like to save his neck by sacrificing other 
people's necks' Surely men of his age will not be recruited. Will he 
like, I ask: him as a person learned in law and in various otber departments 
of intellectual endeavour, will he like that other people should recruit 
themselves and should die in air, in water and O!l land because lJ.is solitary 
neck may be saved ? No. I do not think he would like that to be done .... 

AD HoJlOlJl'8hle lIII'ember : He wanted to save your neck also. 
Mr. Sri Prakasa : I may be recruited! Who will save my neck 

then' 

Mr ... A. Jinnah : The Honourable Memb!lr is not representing me 
correctly. I did not mean that I wanted to save my neck only, but I 
wanted to say that I wanted to save the neck of my countrymen. 

Mr. Sri Prakasa : I quite understand ; but how can the necks of our 
countrymen be saved by recruiting them and sending them to war , 
The same a·rgument applies to my Honourable friend, the Law Member. 
He referred, Sir, to List No.1 and List No.3 of some Act with which I 
am not fa'mHiar, but I have referred to List No.1 of the new recruits, and 
I find his. -!lame leading the rest, only it is written in indelible but invitiible 
wflite ink. Of courBe, old men are not going to be recruited, and that is 
why old men are most enthusiastic a-bout war. 

Sir, I should very respectfully like to remove some of the misunder-
standings under which my Honourable friend,-and when I say my 
Honourable friend I am not merely using a parliamentary convention but 
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I mean what I say,-My Honourable friend, Mr. Ogivie, is labouring. 
I may say straightaway, Sir, that I have personally the greatest regard 
for }Ir. Ogilvie. I have had oceru;ion to work with him in connection 
with another Bill in which I was interested, namely, the Military 
lIf8.!loeuvres Bill, and I found him a very sympathetic and con siden: t£' 
person. I want to assure him that we have no hatred for England as such. 
He suspects that we hate England and we 'would like the last Englishman 
to leave this country. I repeat we have no hatred for England as such. 
What we hate is British Imperialism. England and British Imperialism 
are two different things. There are many Englishmen themselves who 
are against British Imperialism. Does my friend mean to say that those 
Englishmen want every Englishman to clear out of England? No, that 
is not so. British Imperialism is a disease which wants the deft hands of 
Dr. Deshmukh to operate upon ....... . 
Dr. G. V. Deshmukh : It is inoperable. 
Mr. Sri Pra.kasa. : \Ve do not want that disease tt, come to us. Many 

of us, Sir, have Englishmen among our greatE'Bt friends. Many of us 
have had the privilege of being educated in  England. Even Dr. pesh-
mukh sends his nephew to England. How can we possibly hate England' 
We do not hate England at all. Those of us who have read English 
literature, those of us who have revelled in ~ political phiiosopby, 
thof1e of us who want English political institutions to be established in 
India, cannot possibly hate Engknd ; but we hate British Imperialism, 
and every fibre of our body hates that disease, and we will see that it is 
taken out. . 

My friend, Maulana Zafar Ali Khan, said that he feared ~  

Imperialism. If there is anything like Hindu Imperialism, he will find 
me fighting against that Imperialism before he himself comes in front to 
fight it. I hate all Imperialisms. My friend said further that he was 
not going to be led by the eyes by the Congress or by the nose by the 
Governm£'nt. He says he is independent. I pray that he may keep both 
his eyes and nose intact, and when at division time we go separately into 
the ' ayes' and the ' noes' lobbies, I beg him to go out by the middle 
door and down the steps and far away. We shall be fully satisfied. 

Then, my Honourable friend, Mr. Ogilvie, feared that we wanted the 
last Englishman to leave India. That is impossible. For 300 years we 
have had mutual associations of all sorts. In the beginning, many 
Englishmen married in India; latterly, many Indians are marrying in 
England ; and when such blood ties are created, they cannot be severed. 
'rhe first Englishman arrived in India in the beginning of the 17th 
century, if I am not mistaken, and after so many centuries of association, 
let Mr. Qgilvie be assuerd that though he himself and the members of his 
service always go away and never call the country that feeds them as 
their home and call some other country as their home, there would be· 
many Englishmen who 'would like to remain in India and serve our 
people in an unofficial capacity to the best of their powe-:- and their 
intelligence. To such Englishmen I bow with affection and with grati-
tude. 

Then, Sir, my Honourable friend also mentioned the subject of 
loyalty. Now, the subject of loyalty is a double-edged sword. 
Loyalty means tba·t two persons swear. loyalty to each other' 
and promise to be loyal to each other. And, Sir, though 
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:Mr. Ogilvie may feel that the oath of loyalty that we have taken 
deprives us of the right to oppose this Bill, I should also like to call }lis 
attention to the other part of the oath which says :  ' We shall faithfully 
perform the duties on which we are about to enter '. May I respectfully 
ask my friends opposite, specially the Indian variety, to put their hands 
upon their hearts a·nd say that when they march into the lobby they are 
faithfully discharging their duties oli. which they were about to enter 
'When they took that oath r Moreover, Sir, loyalty in this particular ~~ 
is loyalty to a person, to the person of the King and not to all those who 
oot in his name, and let me assure my friend that no harm can come to 
the person of the King from any Member on this side of the House. 

A.nd, Sir, my learned friend and elder, llr. Aney, very feeling-
ly referred to another aspect of the thing. It has been proved by recent 
events that India can be more hJyul to the King than England, and that 
what the Englishman seems to love is more his Imperialism than his 
King or his country. In fact, I had heard when I was a boy that it 
was difficult to argue anyone into slavery in the English language ; but 
now-a-days. evidently, it is easy to argue in that same tongue speaking 
the borrowed jargon of Imperialism. 

Now, Sir, I come to my friend, the Punjab civilian. and his mainen 
speech. I, Sir, almost felt that that speech was a thrice-widowed onc. 
Sir, my friend was talking of mass contacts he has with the Punjab 
villages. The maRS contact must be in the nature of a collision, and 
when, Sir, he can talk in this House in the manner he did when the 
world was listening to him, how must he be talking in the Punjab 
villages in his position as a privileged official T I am glad in a  way, Sir, 
that he spoke in the strain he did. I ~  always had the suspicion that 
it is the Government servant that creates communal riots. And if my 
friend could, in that language almost frenzied in its eloquence, appeal 
to some :Members of the House in the name of communalism, to sup-
port the Bill, what must he be saying in the villages' What must the 
Hindu offirial be ~  to his brother Hindus; and what must the 
Muslim be Raying 10 his brother Muslims T And when a riot takes place 
which they themselves create as the result of such activities on their 
part, they are nowhere to be seen. I think the Punjab Government will 
be wise to take into consideration the speech that my Honourable friend 
has uttered and to warn him and all their subordinates, Hindu, Muslim, 
Sikh or  of any or no faith, that they are not to talk like this, they are 
not to appeal to one section of the people to go against another section 
when certain things are done or not done. 

It is unfortunate that this great land of the Punjab has alwayA 
been the hunting ground for ~ who are in search of mercenaries. 
We all know that Babar himSelf came to the Punjab to recruit mercen-
aries in order to meet his enemies in his own homeland of Fergana. 
And Babar found that it was easier to stay on in the Punjab than go 
back to his own place with mercenaries. I want very seriouslY' to say 
that the Punjah RhouJd no more be the land of mercenaries. but the 
land of patriots; of persons who are not going to give their blood for 
the sake of mnney but for the sake of love. I should have had no ob· 
jection if my HOnQurahle friend had introduced into the Bill some sort 
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of a clause to the effect that those who are recruited will be paid noth-
ing, that they must come through sheer love of the Empire and through 
sheer love of fighting. That would be the proof of sincerity. But 
that is not so. 

At this juncture, Sir, I should seriously ask the Honourable the 
Defence Secretary to tell me how this Act will really work. My Hon-
ourable friend, Dr. Deshmukh, has said that his nephew wanted to get 
into the Air Force and that somebody in authority said that he could 
not get in. Will this Act apply to that ma'l who prevented my friend's 
nephew from getting into the Air Force T Will the man, who refusp.s 
to enlist an Indian who applies for a job in the military, be regarded 
as preventing a person from entering the military and will he be punish-
ed with two years, or, say, even one year of imprisonment in conse-
quence 7 That question I should like my Honourable friend to answer 
when he gets up again. Then, Sir, what exactly is a soldier? The 
great English writer, Georgc Bernard Shaw, has defined a soldier as 
a person who is hired to be shot. I should like to add to that defini-
tion,-that he is a person who struts about till he is shot. What pur-
pose a soldier fulfils in social life I have yet to understand. I can 
understand the utility of a policeman but I cannot understand the 
duties of a soldier. He dresses well, he struts about as if he is the 
lord of everything ; and when, of course, he is asked to go to fight he 
risks his neck. 

Co.ptaill Sa.rda.r Sir Sher Muhamm6d Kha.n (Nominated Non-Official) : 
Go to the Frontier and see. ' 

Mr. Sri Prakasa : Yes, yes. My Honourable friend is always talk-
ing of the Frontier. We have frontiers everywhere. Is there any law 
and order ill this country' T Go to the countryside. Is there anybody 
there to protect our men, women or children? No one. The police 
appear. the military appear, long after a fight has taken place, long 
after a murder has been committed. The ordinary villager in the field 
with whom I am in touch-let not mv Honourable friend talk too much 
about the Punjab and the Frontier "and the rest of it-every single 
vil1ager, man, woman and even child, has to protect his or her own 
life at every step by the strength of his or her own arm. There is no 
policeman anywhere. The thanas are very far away, but fights take 
place every second day or every second moment. Little things may 
create a row and ganclasas and dandas come out at a moment's notice. 
TheFrontier may be far away or near ; but our homes are all near and 
dear to us ; and if we in the countryside were not equipped with our 
sticks,-unarmed as we otherwise are-to protect our home", the mili-
tary or the police will not be anywhere there to help us. 

Sir, when persons bey'ond the age of being recruited want other 
people to enlist, they should remember one or two things. When a 
person is actually killed in war there are his widow and his children to 
take care of. My Honourable friend. the Civilian from the Punjab, 
said that the Punjab were dying to fight. Why were they dying to 
fight. Because they were dying for want of bread ; and they wanted 
bread. Nothing can condemn the British administration in India more 
than this, that our ,countryside should have been so impoverished that 
they cannot honestly raise from their fields sufficient for themselves and 
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their families; and they wanted war, t.hey want:ed other nefarious 
and improper methods in order to make both ends meet. But, after 
all, it must be remembered that the salaries of the soldiers are to be 
paid by' thOSe who are still left on the fields to till. The salaries of 
the soldiers are not to drop from heaven; they are not to come from 
any foreign lands. They have to be found here and now. A brothtr, 
who goes to war and leilves his fields, leaves them to be tilled by another 
brother who has to labour for both of them, and to pay for the soldier-
brother besides who has gOlle to the War and take eare of his family at 
home as well. Yes, these gentlemen from the Punjab-I know the variety 
-teU me :  " No, no. All the money we give comes back to us because 
there are so many soldiers who have been getting salaries and so many 
till the lands". That is the argument. Where does the money come 
from? It comes, after all, from their other brothers, who may be 
from other parts of the country. A ~ must be very 
parochial ill his outlook when he says, " Let my village be self-sufficient 
~  let others starve ". :My Honourable friend from the Punjab called 
those who go about pleading with and preaching to the people as hired 
persons on Rs. 10 or 20 a month. It is a funny thing that when you 
are hired for Rs. 2,000 a month you area patriot, and when you are 
hired for Rs. 10 or 20 a month you are a mercenary! This sort of 
thing canllot go down our gullets. 

. We. have scen lots of those civilians, deputy magistrates and· such 
other people who go about and encumber our land and make the fight 
for freedom sueh a difficult thing, because they are paid by some other 
people in order to keep us awaY'. I have been through two or three 
non-violent fights, and it may be that I may have to go through one 
or two violent ones also when this Bill becomes law. I know the type 
with which I have to deal and that is why my heart has always been 
against Indianisation. However I may vote in this House, I am against 
Indianisation so long as a foreign power remains in my country. I 
shall ask my Honourable friend, the civilian, to tell me, how is it that 
when the people are bursting to fight, they do not fight' What pre-
vents them from fighting! The martial races of the Punjab-why can-
not they fight T We 'v ant them t9 fight-fight proper quarters. Yes. 
You want figbt. Well, fight.. They want fight. Well let them fight. 
It is the f'asiest advi<"e tllat you ~  give. Why do you have pumtive police 
to prevent them from fighting T You want fight, they want fight. Well, 
let all fight. 

Now, Sir. ~  as my· Honourable friend from the Punjab condemn-

5 P.K. 
ed British rule by saying: that that rule has reduced 
us to so much penury that we cannot ~  su1licient 

bread in our own homes, 80 did my honoured and learned friend, Syed 
Ghulam .Bhik Nairang.also condemn that rule. 

Mr. Presidellt (The Honourable Sir Abdur Rahim) : Would the 
Honourable Member like to continue his speech t-omorrow' 

Mr. lri Pra.kaaa : Yes, Sir. 

The Assembly then adjourned till Eleven of the Cloek. on Wednes-
day, thc 24th August, 1938. 
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